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LOK SABHA

The Lok Sabha met gt Eleven of the
Clock.

—

[MR. SpeAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

Casting of Votes by Harijans

+

*451. Shri Bibhuti Mishra:
Shri K. N. Tiwary:

Will the Minister of Law be pleased
to state:

(a) whether 1t 15 a fact that during
the last General Elections, Harijans at
many places were prevented from
casting their votes by several political
parties; and

(b) f so, the steps taken by Gov-
ernment to prevent such incidents in
future?

The Deputy Minister in the Minls-
try of Law (Shri D. R. Chavan): (a)
and (b). It s not correct that Harjans
at many places were prevented from
casting their votes by several political
parties. Only three complaints, one
from Uttar Pradesh and the other two
from Bihar, were received in the Elec-
tion Commission that some Harijan
voters were prevented from exercising
their franchise by rowdy elements. As
they were vague and received after
the dates of poll, no action was con-
sidered possible or necessary.

sft foghe forer : womet mgvera, Wt
WERT §1 T w1 R/
v fe o, o wed & s dm oy
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Qa1 g 1 & W WA
f& & a7 et g ffad
¥ aftr fafww =21 & we smfar
Ter gt a1 IAAY Fror dwer v
FamA ® e o gfa §7?

Shri D. R, Chavan; The wording of
the question 1s ‘whether it 1s a fact
that during the last general elections,
Harmjans at ‘many places. . '

Shri Bibhuti Mishra; In BEnglish
language, 1f it 15 more than one, it is
many; 1t may be two or three.

Shri D. R. Chavan: Therefore,
there is no contradiction. Thig infor-
mation has been received from the
Election Commissionn The Election
Commission is in charge of the con-
duct of the entire elections and there-
fore they supply the information.

st fnrfer foes : 72 wamer &1 o
g WA ¥ oqur fv w1 oad
gm ffrst & sfa fefewm =7
& ARTATTHATAT AT A HATGT 7 qHwT

Shri D. R. Chavan: We
asked the Home Ministry.

st fapfer forer : € #Y ot gt
¥ a1t § qar ward, 9 g fagre ¥
T OF g IAT AW F, gl
Ani 7 gfomt w

wwfe T &
fr e W

have not

-~ % 3

T TR
HTRAT AT
oY ®1-
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N T & am & far g e |
waur T @ § aife W o A
afz qtz 27 a7, at WY A1 2 g7

Shri D. R, Chavan: In the election
rules and the Representation of People
Act and the rules made thereunder
elaborate provisions have been made
casting a duty on certain officers in
charge of the polling stations to see
that the poll is conducted in an
orderly and peaceful manner,

oY wo ATo faard : &
g g aw Frer adfa 2, Fomia
ghoomm #) a1z 23 §  s¥1az I+ 7

ot we fom@ : w0 ardf
S} TR O qeA 7T T Tho |

st wy, fomdr : 3¢ @1 gfomn &1
g a2

Shri D. R. Chavan: As | have
answered in the muin reply, three
complaints were received. Two were
telegrams to the Election Commission.
One relates to the Mathura Reserved
Parliamentary Constituency, U.P. and
two in respect of Bihar—Hajipur
assembly constituency and Islampur
constituency. In one case 1t was
vague; it mentions certain things. In
respect of Mathura reserved parlia-
mentary constituency the telegram
mentions that Datavars were beaten
and due to violence exercised they
were prevenled from the exercise of
their vote. In another telegram it
mentions that 300 wvoters, Haryan
voters might not cast their votes if
adequate arrangemenis are not made
for their safely. In respect of Islam-
pur parliamentary constituency the
complaint has been 'made by the SSP
candidate against the PSP worker,

Shri § Kandappan: I am afraid the
hon. Minister is not correct in assum-
ing that there is no intimidation be-
cause there are not enough complaints.
Harijans are so backward that they
are....
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Oral Answers 4454

Mr. gpular: What is the question?
Don't give a long background,

Shri S. Kandappan: It is a fact that
the intimidation is there, may be not
in the polling booths but at the settle-
ments where the Harijans reside.
Would the Government be prepared
to enquire into this matter?

Shri D. R. Chavan; All adequate
police arrangements are made to
ensure_ ..

Shri S. Kandappan: Adequate police
arrangements are made at the booths,
but not at the places where the Hari-
jans live. That 15 why the intimida-
tion is theic They arc not allowed
1o g0 out of their village,

Shri D. R. Chavan: Such types of
complaints have not been reccived by
us.

sft vy oo ey ¢ § FTAAT ATEAT

g & o aggor & aaw ¢

sy & T¢ # oar  fmamd o€

2 f azr v 3£ gare zfvaAt w1 @

T g1z ST A AT T ?

Shri D. B. Chavan: 1 have mention-
ed that only three (omplamnts have
been received. If the hon. Member
puts a separate question with refe-

rence to particular constituencies, we
may look into it.

st fow s | & ST AwEET
g fr 5t wgea 7 faore & w@r @
JuEt & dXF FJEmwr, A wv fagre
¥ waadt wwd o ¥ Fwrg e
T g & gfeomi 1w e A
aTH ¥ AT XA ¥ AT mar At g !
AT T, T RE T I
27 o @ A EEgRag A
s gfeew &7 ST 7 W §TO o,
AT F1 W @ g 2 afe
T & A w AT AT 94T AT
g ?
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Shri D, B. Chavan: The only infor-
mation that has been received, I have

stateq it just now on the floor of the
House.

off fow ww W1: T oIA AT
AT AT TR

Shri D. R Chavan: With regard to
the particular constituencies tp which
reference has been made by the hon.
Member, we may make enquiries from
the Election Commission.

st foa Aromaw: ¥ w0
1T gt g fw A7 mare agr 99
qeT T & WY a7 gEH A w9 0
§ Ia%1 TG WA ¥ AT ATH1T B
FHA TrATSE FIE TR K xT-
Y, afe =@t a@y o @mwa s
PR

Shri D. R, Chavan; Whal happens
after every general election 1is, the
Election Commission prepares a report,
compiles the statistics and all that.
In that election report, detailed infor-
mation 1s given. That report 15 awart-
ed. It is not necessary tp appoint a
separate Commission,

ot wew faprt s ;- ware
Faer gheal 37 78 g 2T A dr.ae
ov qrEf ¥T & + P UE Aw e
froxr g g7 # wE e oEY
TAd gf &, 9P 97 v &Y I &
A AT ATE TEA R IFT AATAGT - A
aifzat s a7 @ 7% foo i
27?9 9 ¥ ) ouw 7€ e
s¥z g€ 8, ag Wt g% a1, Afew g
IR & amaA o F 1 T gORT A
# fag goeo w0 & g9 fosr w5 ¢
gORTT g Aar Tt fawrer o 2
aT R AT § o geft g w8 ?
8hrl D. R. Chavan: The question is,
peaceful and orderly elections could
be conducted only if the co-operation

from the several parties who parti.
cipate in the election is secured. It
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is not only by asking the Election
Commission or by the appointment of
some other Commission that the
matter will end. It is with the co-
operation of all, which is necessary for
the conduct of orderly angd peaceful
election.

st 9o HTo WTEWTH : FIT FIHTT
T a7 T wew ¢ v e grfea,
Agerer wwwe, glomom # gicast &
FHFE I AT 2] F FTO FTOANT
T, I WY FF 9 o W 6R A
TE ATgw & WY fwer ¥ | gy qwTT
TSR H W FTOF T AT I F FTOOT
i ®1 s m@mr o gRE D
srefagi &1 mdr & wre faar
A gfrsa & avw, w17 Wi ATy §T
ot MY | I AT ¥ o ¥ ¥ A
ar 2, afq g1, at wiaar & o+t O%-
aqur F for e ¥ v o @

g ?

Shri D. R. Chavan: ] have no infor-
mation about this, but 1 will look into
this matter.

oY wagent are: Ao aTgw A
oft THFE TAT F wATH F owwTH H
Tl % @R ¥ e et ¥
o qrg dw fone wd @ & s
sz g fr 3 fooe e atsma Y 12
ST A7 3T ATd A AHIC & HIw
A & fa pew g #Y andf A
Fgt 9T 15 TN T F gre gh—wn
TRET T I A qhIe @ g 7
w2t ot i ale gy ]
S e Plha S e 5 S
LIPS ST YV L R KU
- o S o o o £
UEnt B & e Uals Wie | yee
ool u U S LI JECINV S S
U T e oS e g wil,
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Sy S AN S B S S
A P e o By i el
[- 2 Uy sl 48 m ol sl LS

Shri D. R. Chavan: It is not correct
to say that I said that three complaints
have been received from Bahadurgarh
constituency. What I said was that
from all over the country, three com-
plaints have been received by the
Election Commission.

Prices of Fertilisers
+

*452. Shri Madhu Limaye:
Shri S. M. Banerjee:
Skri S. Kandappan:
Bhri Ramaviar Shastri:
Shri Prakash Vir Shastri:
Shri Shiv Kumar Shastri;

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether 1t is a fact that the
prices of fertihser whether manufac-
tured in India or imported one, are
exorbitantly high;

(by whether ordinary peasants are
unable to buy 1t because of high

Pprices;

(¢) if so, the steps taken by Gov-
ernment 'o reduce the prices; and

(d) the present orices of fertilisers
in India and how thesc compare with
the prices in 19657

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Bhri
Anmasabib Shinde): (a) to (d). A
Statement is laid on the Table of the
Sabha.
LT-619}67)

ﬂqﬁlﬁ:i&ﬁmm
¥ gra wwy Tvm 97 oy fafeer fay
ary § ot ag 7w fafrea @ o
fargrit ¥ fordy 9 wrerwas X 1oAY
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¥ der O § % o B wwe
T sT AT AT ¥ Wt WY g T
W ¥ 3% ®17 Tg fewromar | 3w
I v WA R 1 WT ATHIT TIE
X ¥ ary ot @ e framalt wt age
T WY 9 & w9 § gz frar
w1 faar gz &, aqr ITWt BT & WY
afreer wiwmr gro fafees el
T oAy qr | A A wAf Ay wAr
T ®Y X AORTT HT AW w7 % 7

Shri Annasahib Shinde: As far as
the prices recommended by the Agri-
cultural Prices Cormemission are con-
cerned, the procurement prices which
the Government of India have deter-
mined recently in consultation with
the State Governments are much
higher. Necessarily the available data
about cost of production is taken into
consideration by the Agricultural
Prices Commission. The question of
making fertilisers available at a chea-
per rale was examined by the Gov-
ernment of India and we were provid-
ing subsidy to the tune of Rs. 50 to
Rs. §7 crores on the basis of the last
year's prices. Even with the increased
prices, there is an element of subsidy
to the tune of Rs. 19 crores. So, we
are #ctually subsidising fertilisers even
now. 'The incidence per acre is
Rs. 10.55 in the case of bajra, Rs. 15.42
m the case of jowar and in the case

of wheat, paddy and maize it is
20.30. . ..

Shri Vasudevan Nair: Jt is all on
paper,

Shri Annasahip Shinde: Fertilisers
are mostly distributed through co-
operative and as per arrangements
made hy State Governments. As com-
pared to this, the procurement prices
which have been recently increased as
compared to 1965-66. ...

Mr. Speaker: The answer is very
much longer. It should be pertinent
to the question.

Shri Anpasahib Shinde: The ques-
tion was s0 wide. Had I not replied
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in detail, the hon. member would have
complained. So far as gprocurement
prices of wheat are concerned, in Pun-
jab there has been an  increase of
between 20 tp 30 per cent this year.
In UP the increase is 40 to 50 per cent
and in MP it is 10 to 20 per cent.

ot ww fom® : & a7 s wEAT
g fe @ e ot s w foafT 2
X% fagre %1 xarer &, 741 o w2w &7
goreT & ofvew aare #7 qefear st
TATHT 2 4T TET T3V T TINIAT FT
TOTET 2, ®F & HH IT TATHI ¥ W9
wqrer #ferdt T WSRO &N
FIEATEFT 27 FT TAATY FEIT ATATT
T HTAGA ?

Shri Annasuahih Shinde: At the
moment, our approach is, in the case
of Union Territories where agriculture
15 backward, we are continumng to
give some element of subsidy. Regard-
ing the regions mentioned by the hon.
member, they are backward and
kisans are having difficulties, but the
remedy appears tg be to provide libe-
ral crop loans so that even poor far-
mers would be able to purchase the
fertilisers

Shri 8. Kandappan: In the state-
‘ment, he has given a very strange
logic for reducing the subsidy:

“In spite of the recent increase in
prices, the demand for fertilisers
still exceeds the available supply.”

It 1s a strange logic and if 1t is to be
extended to wheat also, 1 think the
Government can as well stop subsidis-
ing wheat. Even at this exorbitant
rate fixed by Government, fertilisers
are not available to the farmers. The
minister said that the distribution is
being made through cooperatives. But
in Madras, from the Neyveli fertiliser
factory, they give it to their coal
agents. They sell it at exorbitant
prices and there is quite 3 racket
@oing on. I would like to know, in
view of the exorbitant price that has
already been fixed, whether the Gov-
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ernment would see to it that least
the farmers get fertilisers at the rate
fixed by the Government and mno
racketting is allowed to go on?

Shri Annasahib Shinde: Two-third
of the nitrogenous fertilisers are im-
ported and they are distributed
through the fertiliser pool at pre-
determined prices. Only 30 per cent
of indigenous production has been
allowed free market in the country
since 1-10-1866 That much quan-
tity is only sold perhape at the discre-
tion of the manufacturers. As far as
Indian Potash is concerned the prices
are determined in arrangement with
the STC, and in regard to phosphatic
fertilisers the Fertiliser Association of
India fix the prices on the basis of
weighted average cost of raw mate-
rial

What about

Shri 8. Kandappan:

urea from Neyvel1”?

Shri Annasahib Shinde: As I have
alrecady mentioned, urea is a nitroge-
nous fertiliser and two-third of the
total requirements of this fertiliser are
mported. Out of the one-third that
remains, only 30 per cent is allowed
to be sold freely by the local manu-
facturers including the manufacturer
to whom the hon. Member is referr-
Ing.

Shri S, Kandappan: Sir, my ques-
tion has not been answered. I am
raising a specific issue about racket-
ting in retail prices. The Minister has
said that 30 per cent could sold by the
manufacturers as they like and there
is no fixation of price for that

Shri Annasahib Shinde: They are
free to sell. They are also free to
select the areag in which that ferti-
liser is to be sold ([Interruption).

Mr. Speaker: Order, order. The hon.
Member may not agree, but the Minis-
ter has made it clear.
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st tqrewTe Wt © T W
wharaifer woert &t ot ferfo &
IEF WTET 9T § wuA T @ § W
At AT 7g 1A 2 fF g wv Iaw
us AR &1, foawr w1 100 fFaimre
TATY, 41 %0 FBIX R TgT FT 51 To
o 9% foar 31 § 7 ¥ @ A
Foa WA & fwarai w1 wfas ww1To
xr & A Wreatgw w1 "@graan
faat AT a7 f5qr7 soer @ &
g g0% F%7 7 gy ey (waral
FT F1E FIAZT 1T, AR T EATL (AT
¥ FgT W ®t waag feafa § 7
vt feafy g@ gu  oft i vqat
FAT 10 To AFTANE 1 # ag @ FTHAT
Tz g fF FT 3gE T ag fage
# @X FY g9g FW g§ @ 41 SART AT
faafi g g saRi i @ g ?

Shri Annasahip Shinde: Ag far as
the prices are concerned, I have al-
ready mentioned them 1n the state-
ment that has been laid on the Table
of the House. About the question of
demands, the demand is much more
than the availability. Even with the
increased prices there is adequate
demand in the country. It will be a
good thing if we are in a position to
meet the demand with the increased
prices. I have alrendy mentioned that
in the drought affecte | areas the diffi-
culties of the farmers can be solved
by making easy credit available for
crop loan.

sft germf sreh - @’ F ET
faas wfaog 33 &, ;1 g2 3 F§
wur st § s arardl & o7 W
Iy ¥ 77 & wgar 39 ¥ wiow
T IAN FH 7 FAT TAST TTHIA SGAT
FRQ §EAT ¥ PO 9T gRIT FY
wiE tw wF & sfadza fwxr & fomd
QAN & qeq ww f5 A ar wwx qf ?
afz gt, A g A I8 T v wfa-
fqr @ ?
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Shri Anpasahib Shinde: Views are
being expressed through the Press and
otherwise that the prices have bheen
increased. As far as I am aware, we
have not received any representation
as such, 1 will see whether any State
Government has 'made any representa-
tion.

ot wemeire mredht ¢ fora wqoTa
¥ A § qeq 9y § 991 I wAUa ¥
|ravAl § Fw ot 33 8, gad At ¥
T gy ?

Shri Annasahib Shinde: Sir, I have
already mentioned and explained these
facts, I have said that per acre the
increase in cost of fertiliser for bajra
woulg be Rs. 10.55 for Jowar Rs. 15.42
and for wheat, paddy and maize
Rs. 20.30. This has peen brought about
only from 1st April, 1967. This input
has to go in the production next year
and this will affect the cost of produc-
tion only next year.

o foagare andy - sar W
gErEy 1 ;A g i feaa w5t
are W % giFe § Sma e
w7 33 faamaez g g ?

Shri Annasahib Shinde: 1 have no
specific information about that com-
plaint. We do hear complaints here
and there but, by and large, fertilizer
distribution arrangements are made by
the State Governments through co-
operatives.

Shri Supakar: From the statement it
appears that the prices have gone up
in some cases by more than 50 per
cent and yet the subsidy has been
reduced and in some cases, specially
in the case of phosphates and phos-
phatic fertilizers, where the increase in
price has been the maximum the sub-
sidy has been altogether withdrawn.
May I know the specific reason for
this? May I also know whether it is
a fact that on account of the total
capacity of the fertilizer factories mot
being utilized the prices are going up?
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Shrl Annasahib Shinde: No, Sir,
The question regarding fertilizer capa-
city not being utilized fully and con-
sequent under production may be
addressed to the Ministry of Petro-
leurn and Chemicals. As  regards
prices I have already explained the
position to the House.

Shri M. R. Krishna: May 1 know
whether there is any difference in
price charged to the big landlords who
are entitled to get agricultural loans
etc. and the prices which are charged
to small land-~wners who are not eli-
gible for any loan” I would also like
to know whether there are any com-
plaints that for the 30 per cent produc-
tion allowed to be sold by the manu-
facturers the prices charged are not
according to the prices fixed by the
Gavernment”?

Shri Annasahib Shinde- In regard
to the first part of the huon. Moember's
Question there 1= no discrimination
whatsoever between a big farmer and
a small farmer in regard to the prices
at which fertilizers are made available.
In regard to the second part of the
hon. Member's question. T have al-
ready explained the position that 30
per cent of the indigenous production
is allowed to be sold freely by the
manufacturers,

Shri Shri Chand Goel: In view of
Government's determination to in-
crease agricultural production and in
view of the shortage of fertilizer I
would like to know whether the Gov-
ernment has any plan to augment the
supply of fertilizers, because the prices
certainly debend on demand and sup-
pPly and if supplies are augmented the
prices are likely to come down. 1
would also like to know the plan of
the Government to increase fertilizer
production in the next Plan so that
the fammers are in a position to get
the required quantity at reasonable

prices.

Shri Annasahib Shinde: I can
understand the anxiety of the hon
Members to increase the availability
of fertilizers. But may I submit for
the information of the hon. House that

JYAISTHA 28, 1888 (SAKA)
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this year the availability of fertilizer
is 'much more than it was ever before?
We have made larger quantities avail-
able to the farmers this year? For
instance, we arc making available
nitrogenous fertilizer Lo the tune of
:3'5 lakh tons, phosphatic fertilizers to
the tune of 5 lakh tons and potash to
the tune of 2-17 lakhs tons. 1 think
the availability is 50 to 60 per cent
more than that of last year.

Decontrol of Sugar

+
*453. Shri Yashpal Singh:
Shri P. Ramamaurti:
Shri A. K. Gopalan:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the sugar mil] owners
have asked for decontrol of sugar as
a measure to boost sugar production:

(b) if so, whether Government have
considereq their demand; and

(¢) the steps Government have
taken in the matter?

The Minister of State in the Minls-
try of Food, Agriculture, Commaunity
Development and Cooperation (Shri
Annasahib Shinde): (a) Yes, Sir.

(b) and (e¢). Decontro! does not
seem to be feasible in the present
sugar situation.

s ayare fag o & gfa” w5t off
137 T3 & faq aog 21 £ I g
faer wrfewrs ¥ arme fwar 8, 9%
Ty wagEd arfan & & 1 gw AR A
mar 931 F7F § eWil 29 &7 ¥q@r
2 A qra A aw fagr smar @ S
famr wfawr wodt 3t @A @A
g ¥ agar g fe wiow
rata & arg oY favy wifgere 3 &F
qr ¥z qE fear g ar Ad fear @
afz 7 fear § M1 ¥2 % 7% faere
T Owww | & 7

o wrw fagrh st wETw
W o, e wr ¥ )
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ot gwee fay - v & art #
w0
Shri Annasahib Shinde: The pay-
ment of sugarcane price is govern-
ed....
Shri X. N. Tiwary: Sir, how is he
replying? The question is different.
It does not concern this,
W wRYm ¢ WF W9 ZEU
watw qfeT
oft qurarer fax © ggeT A1 AT
Y g1 ¥ 1 TAIAT IZ GEST A AT
HATA I | FEIT AT A ATOAT |

a¥H Fee WIW ¥ FHTL qAARI
F1 &7 &) FUC 59X FT ARATAGHTR |
ag cafag gur @ fr sroasry o1 o
za% T &1 Ga1 97 7% W fem aw
o fm wifa &1 F1U3 3709 AT AT
g fast /91 | W AL THGIA F7
ft frgr srar ¢ AT gg T &Y AT
TGy F1 AFATA A IAT T2 Y FTHTT
*1 g § a% feq a@® § g0 1 /%W
T qoerr & A ¥q@ fawa 2 A
fexrgr adt v7 @ R 7
Shri Annasahip Shinde: I  have

mentioned in the main answer that we
are not contemplating decontro] of

sugar,
oft Wt WA - wE wERA A
o & fr 59 7ol ST aE ¥ oW
fegate afr s or @ E 1 F ot
wgar g fe @ wroor W\ 8 7w
Iy § 7w Fror gz Wy § fE T
w7 wrewwy fov qar & 7 afg et A
XOET W@ F170 4 7 qge  feaaT W
w7 €y g1 whreww feaar Srewa
gt 7
Shri Annasahib Shinde: The main
reason why at the moment we do not
contemplate decontrol is that if sugar
is decontrolled, as a result of inade-
quate availability of suger in the
market prines will shoot up and that
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will have a very adverse effect on the
economy. As far as the other part of
the gquestion is concerned, up to the
end of Oectober this year's production
is likely to be 218 lakh tonnes as
compared to 35 lakh tonmes of last
year,

ot sraer Fary @ #ar Wt qERT wT
wran § fe Sy avon T ¥ @@ Ay vy
YT 91T w9y fea) faw o & 7 afx
A F gAY surEr W A1 s
F17or & f 8% ITET A AT FT FT
w1 A% fzar war ¢ 7 W@ Af I
g X fegr orar 2 faw ag & =Y

o gz fezad g A 1956 §
fot & Y ®a7 T FINTERETST AT
N gy ?

Shri Annasahib Shinde: We are not
thinking of importing sugar. It would
be unfortunate if we start thinking n
terms of importing sugar.

Jets for Air-India

+

*454. Shri Madhu Limaye:

Shri George Fernandes:

Shri J. H. Patel:

Shri Umanath:

Shri K. Ramani:

Shri S. K. Tapuriah:

Shri K. P. Singh Deo:

Shri N. K. Somani:

Shrimati Tarkeshwari Sinha:
Will the Minister of Tourism and

Civil Aviation be pleased to state:

(a) whether the Air-India had
ordered two Supersonic “Concorde”
jets for its international fleet:

(b) whether it is now proposed to
cance] this order in preference to four

Boeing-747  aircraft known as
“Jumbo” jets;
(c) it so, the estimated penaity

required to be paid to the Anglo-
French Company for cancellation of
the earlier order; amd

(d) the circumstances under which

the decigion to cancel the sarlier order
was taken?
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The Depuiy Minister in the Ministry
of Tourism angd Civil Aviation (Shri-
mat] Jahanara Jaipal Singh): (a) and
(c). Air-India has not placed any firm
order for the purchase of Concorde
aircraft. However, for reserving
delivery positions for two such air-
caft, the Corporation has entered into
an agreement which includes a provi-
sion for withdrawal from the Contract.

(b) and (d). The question of pur-
chasing Boeing-747 (Jumbo Jets) is
under examination.

ot wy formd & SrEET WA
2z (& og ¥ F5% fawAl € @y ™
W B, ATAT TAX &WIIA K ATT AW
E E, T Fq AR d477 E1 91AT WY
Fo I AT WIn fgad § s

a?

The Minisiey of Tourism and Civil
Aviation (Dr. Karan Singh): May I
give a little background for the
information of the House? Two revo-
lutions in aviation have come simul-
taneously. Ome 1s thc iremendous
increase n the size of the plane That
means, they (these Jumbo Jets) will
carry 450 to 5000 passengers. The
secongd is the tremendous increase in
the speed at which the plane flies.
going up to 2,000 miles an hour. Con-
corde is one of the two supersonic
Jets that is under consideration. The
other is the American SST. Both of
these are under active consideration
and we hope to be able to take a deci-
sion within the next few months.

Wt ¢ fomy : FAEE T AF
&arT B T N v TF AT AW
ot a8 ? v ¥ faw w7 w1 @y
v fafrma feqr mar § 7

Te w TWE: 1974 A% TR
AT R W FENTAAT § | AfFA EW
TS WhY a7 7 wqF, g WA ger
forer ¢ oY W farere woaT € 1
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o Ay fowd : Tw AE fggema
¥ faw 9T ¥ ¥z frwr 3a< #wd 2,
o o av wgx § 7 fzely, wowaT,
aeaf |, wava & ¥ 1w garg Wyl
a7 § faaTT JaT v ¥ | W@ ¥ A9T-
aifaw famra wr ;3w A1 TRy ®T
T § 5 w1y afvadrsy vy qwm
O V" W WY #4T JTETT A RS
Aroar &€ &, afz Farf ¥ &Y 35 O¢
§ feqar dar & faar smom ?

oo ww Tag : a7 a1 wgerqw
wva § e Stz gt garf wE 9w
FTaw | & oF 917 %% 3 5 grenfas
¥z wfower faxoh 7 w9 | gafem

gATL W [ WTAZ OF a7 37 FaArs Wy
IAH GUT IATA TN | IR ATL X gwA
ox Fa2) fazd 2, S oW fawy 9%
fawre w40 fs 0§ ¥ w871 9T 770
AT )

it s ferwed : faeelt, Y w7

o wwt Ty - g & fr~eit, awag,
w2Te W1 FTFAT F F A7 ¥

Shri Umanath: It 1s stated in a
press report that the estimated cost of
these planes will be so huge and sub-
stantial that they will be unecono-
mucal and, secondly, as the hon. Minis-
ter stated that the seating capacity will
be ‘much more, if we actually get these
planes, they will be under-utilised. ¥
would like to know, under these cir-
cumstances, when these plames have
not been manufactured so far, what is
the earthly purpose in negotiating a
contract for these planes. May I know
wheth: - there is any element of mak-
ing an obligation to foreign big busi-
ness interests that has led to this con-
clusion?

Dr, Karan Singh: As I have tried to
explain, Air India has got to keep up
with these revolutions in aviation that
are taking place. We are proud to say
that Air India is congidered to be onhe
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of the best airlines in the world. In
order that it remains one of the best
in the world, it has got to keep up in
highly competitive business, Many of
the other airlines are switching over
to these plancs. Therefore, Air India
also has to k =p up with them.

The hon. M ‘mber said that they will
be uneconom:.:ul. But, in fact, the
“Jumbo” jets, with their wvastly in-
creased capar 'y, will bring dowmn the
cost per seat considerably and, there-
fore, our hope is that it will tremen-
dously incren'» the flow of traffic
throughout th~ world. To say that
“Jumbo” jets will be uneconomical, I
think, is not justified. He also raised
a point as to why, when the planes
have mot been manufactured, we
should enter into negotiations. The
answer to that is very simple. Unless,
at this stage, we reserve delivery
positions for these SS5Ts, we will be
left so far behind that we will never
be able to get in queue with the result
all the gther airlines will get the
planes long before Air India w:ll be
able to get them. I om sure the House
will agree that we must do everything
possible to maintain the very high
standards of Air India.

Shri Manibhai J. Patel - rose—

Mr. Speaker: I would request the
hon. Member to first see the Question
List and see wheth~r his name is any-
where there, I have mot yet finished

the list.
Shri Manibhai J. Patel: I have seen
the list. It does not mean that if my

name is not in the list, I cannot put
a supplementary,

Mr. Speaker;: Let me first call the
Members who have tabled the Ques-
tion. Then, I will allow others to put
supplementaries. You may kindly sit
down now.

Shrj K. Ramani: The hon. Minister
just now said that because of the
revolutions that are taking place in
aviation, we are going in for these
planes. When we are not using these
kinds of huge supersonic planes in our
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country, is it advisable to get those
kinds of planes....

Mr. Speaker: That is exactly what
Mr. Umanath asked.

Shri K. Ramani: In view of the
serious economic crisis and foreign-
exchange crisis, is it advisable to pur-
chase those kinds of planes? Is the
hon, Minister prepared to consider
give up this programme and to try to
purchase subsonic planes which are
used in our country?

Mr. Speaker:
answered.

That he has already

Shri K. Ramani: I mentioned about
foreign exchange on Sub-sonic planes.
He has not answered that.

Dr. Karan Singh: All that I need to
do is to repeat what I have said in
reply to an earlier guestion. If Air
India remains only sub-sonic and the
other international airlines become
supersonic, then Air India is going to
fall pehind in this highly developing
age.

Mr, Speaker: Now the hon. Mem-
ber can ask his question.

Shri Manibhai J. Patel: During the
previous question, you hag allowed the
other members.

Mr. Speaker: The hon. Member has
the privilege of coming once in =a
month and he goes on teasing the
Chair. Why does he not put his sup-
plementary in his own way? He may
put his question.

ot wofpmg o w@w
AT AT § 6 qOeR @Y

EEAER Race i e i A
wr ko

LB 4
g
W

Dr. Karan Singh: The cosi
corde was orignally 13 millic
but it is likely to escalate conmaera-
bly—probably it will end at 18 to 20
million dollars. As far as SSTC are
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concerned, if they are made of alumij-
nium, they will cost 18 million dollars
and if they are made of steel or tita-
nium, they will cost 80 million dollars.

Shri Manibhai J. Patel: I want to. ..

Mr. Speaker: Not more than one
supplementary gquestion. He has to

come regularly to know at least the
rules,

&t wy fowd ;. wom wEa, @
wufedl ¥ fag wry oF w9 @ifad

Shri Swell: Along with the Project
of buying these new and revolutionary
aircrafts, the Minister says that he
has also a proposal before him to re-
build some of our aimrports in this
country to be able to 1eceive the new
aeroplanes, May I know from him
whether he has set up a cell in his
Minustry to go into this question of
re-buldlding of our airports and whe-
ther he has considered the proposal of
sending some of our people, bright,
young engineers, to foreign countries
to leam about the new airports and
the model of constructing them or does
he want to follow the gld practice of
inviling some foreign firms to come
and build these airports for us?

Dr. Karan Singh: The question of
reconditioning an ports, for Jumbo jets
and SSTs. is a very important one
We have four international airports,
as 1 have mentioned, and at all these
four airports we are planning to put
up new international blocks to deal
with the traffic. I have set up a Com-
mittce 1n the Ministry headed by
Chairman of Air India with two or
three concerned officials to prepare a
comprehensive report on the whole
question of re-furbishing and renewing
airports in view of this increascd tra-
ffic. Once that report is before us, we
will then consider whether it is possi-
ble for us to send some engmeers ab-
road or whether we want to invite
some foreign expertise.

Shri D. C. Sharma: If one sees the
history of civil aviation in this coun-
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try, one will come to the conclusion
that we are always at least two years
behing the other progressive countries
and that after they have discarded
certain aircraft, we try to buy them.

Dr. Karan Singh: Air
never behind....

India is

Shri D. C. Sharma: He should not

be impatient. He is very new to this
job.

I want to know what guarantee the
Minister can give to us that when he
has bought Concorde, it has not been
superseded by some other plane and
when he has bought Jumbo jets, they
have not been superseded Dby some
other better and more progressive
planes. What guarantee can he give
us in this regard?

Mr. Speaker: How can anybody
glve any such guarantee for it?

Dr. Karan Singh: [ hardly think a
guarantee 1s necessary on my part.

Shri Piloo Mody: Will the hon
Minister please let us know why there
has been such a delay in finalising the
coniracts for these planes? Is he ex-
pecting Russion or Chinese equivalent,
so that he can escalate the cold war?

Dr. Karan Singh: The hon. Member
no doubt is specially interested in
Jumbo jets.

Ravime Reclamation Board

I
*455 Shri Nathu Ram Ahirwar:
Shri Hukam Chand
Kachwai:
Shri Ram Singh Ayarwal:
Shri Nitiraj Singh Chaudhari:
Shri Baburao Patel:
Shri Y. S. Kushwah:

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Starred Question No. 179
on the Bth November, 1966 regarding
the proposal to set up a Ravine Recla-
mation Board in consultation with the
Governments of Uttar Pradesh, Raja-
sthan, Madhya Pradesh and Gujarat
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and state the further progress made in
this regard?

The Deputy Minister in the Minis-
try of Food, Agriculinre Community
Development and Cooperation (Shri D.
Ering): A Central Ravine Reclama-
tion Board has been set up by a
Resolution dated the 16th February,
1987. Steps are being taken to con-
vene the first meeting of the Board as
early as possible.

Shri Babarao Patel: I have a basic
objection. 1 do not know why my
name has been grouped together
under this question at all. I have
nothing to do with ravines as I am
not a dacoit. I have general grie-
vance against your Secretariat, They
mutilate the questions, they change
the language, and they change even
the thoughts with the result that 1
do not recognic~ the children of my
own brain and they look like bastards

to me when they come up on this
Question List. You must look into
this, a little more closely.

Mr, Speaker: 1 shall look into

that.

Shri Baburao Patel: I have nothing
to do with ravines.

Shri 8. S. Kothari: 1
Secretariat is doing an
job.

think the
excellent

sfi aq. vy wigarc : www
wEET, } wet Agea ¥ QAT AT
z 5 owr Sy fage ¥ fage foftw
A, THFw T @ AW Feqral
g e w9 41 3¢ & gH gew
T A o oy sy oy TiE ?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Co-operation (Shri
Annasahib Shinde): That does not
arise out of the main question. The
main question relates to ravines.

st omwx fay gwam ;&
iy W AT ag T A per 83
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frrmat ¥l ¥Faew § o
o iz # ae ¥ o ok -
fox wo ¥ ¥ @ v § ar i ?
o xawt ot % ww gl ?

Shri Annasahib Shinde: The board
would be presided over by the Secre-
tary to the Government of India in
the Department of Agriculture; then
the various State Governments in
whose States the ravine lands are
concentrated, namely UP, Madhya
Pradesh, Rejasthan and Gujarat
would be represented; then, there
would be some experts such as the
Inspector-General of Forests, the
Agricultural Commissioner, Soil Con-
servation experts and so on. The
list consists of 15 members in all.

oft waaf @ TR ¥ od
ferdt aofim @ @t foRdw o &
¥ wh Wi et folmr w3 7

Shri Annasahib Shinde: According
to the information available with the
Government of India, Gujarat is hav-
ing 9.88,000 acres of land which falls
within the category of ravine lands.

Port Facllitieg for Export of Sieel

+
*457. Shri Sradhakar Supakar:
Shri N. R. Laskar:

Will the Minister of Transport and
Shipping be pleased to state:

(a) whether the target of exporting
steel to foreign countries 1s handicap-
ped on account of inadequate export

facilities at all the major ports of
India; and
(b) if so, the remedial measures

taken in the matter?

The Minister of Transport and Ship-
ping (Dr. V. K. R. V. Bao): (a) No
Sir. The facilities at the major ports
for export of steel are considered
adequate, provided the exporters
maintain close contact with the port
authorities and assist them through
advance planning t{o ensure that
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wegons are unloaded guickly, the port
arens are not used as dumpe and there
is direct loading ot steel from wagons
to ships to the maximum extent
possible to reduce berth occupancy.

(b) Does not arise.

Shri Sradhakar Supakar: May I
know the delay in days between the
reaching of the wagons and therr
getling unloaded on the ships?

Dr. V. K. R. V. Rao: I am not able
to give an exact answer to the ques-
tion about the length of ime taken
between the wagons coming to the
ports and their getting unloaded on
ships.

Shri Sradhakar Supakar: Most of
the steel plants are located near the
Calcutta portt May I know what
percentage of this steel goes to the
other mejor ports like Bombay and
Madras?

Dr. V. K. R. V. Rao: None of the
steel exports are going to Madras,
very little to Bombay, The bulk of
the exports are going to Visakhapat-
nam because the Bhilay steel factory
deals almost wholly with Visakha-
patnam, and so does Rourkela to a
very large extent, It is only Durga-
pur which is using the Calcutta port,

oft wagw At 1Y Wy AR qnew
FHEAT I Goarar e & afy @
wm fs T8 W feaar aw T
wifge ot o areht € ¥ W O
vaferg & e 1o s woft a2 air
ot E ot e Tf fe fer
v wrn § v gwfag ¢ fe
Wit frdl oeTE TaT FH FTHA F1 A
@ e wieg g T w7 a2
W s o § & s oafie aew
WR '8 3 ¥ fifaw w6 aife

TR B Qg 5T 8% 7
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Ly e wiy WS ]
Bl s gy 0 & Wayd & e
Aala US ody WS gl
1y WS e 2y e gl dypae
ALl g gy &S a2
S o6 s il 4 orel ol pee
S ad e ik edy s
€d & Ll cha oS gl S of
ot Bl D el e ey &adge
wis WSy o2 e Sy Ay
Ay S S ok b (ol ale
- [ gtk S T S e U SpS

Dr. V. K, R. V. Rao: 1 am most gra-
teful to the hon. Member for the sug-
gestion he has made that I should go
and study the time taken between
unloading from wagons and loading
on ships. Actually the question asked
was, what 1s the time which is being
taken. It 1s related to the delay
which has been complained about. In
the answer I gave I pointed out that
because of lack of advance planning,
the steel comes to the ports before
the ships are there. It has got to be
dumped 1n the ports, There 15 not
enough space for dumping. It
remains 1n the wagons. Then rail-
ways impose restrictions on the
wagons.

That 1s why we are suggesting that
if there was more co-ordination and
more advance planning between steel
exports and the arrival of the ships
and les; tendency to use the ports as
dumping places or storing places, the
time taken would be very much less.

I may add, since the main poit
with which we are concerned is.
Visakhapatnam, we have recently set
up a group consisting of representa-
tives of my Ministry, the Visakhapat--
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nam Port Trust, the Hindustan Steel
Lid, and the Steel Ministry to go into
this question in great detail to find
out what can be done to facilitate
.speedier unloading from wagons and
loading on ships.

8hri S. 8. Kothari: The functioning
of ports, Calcutta and Bombay in
particular, is not satisfactory and
there are repeated complaints that
goods are not cleared immediately,
that ships have to wait for a long
time and there are difficulties in
various other respects because of
their improper functioning. Would
the Minister kindly let us know what
steps he proposes to take to improve
the functioning of these ports?

Dr. V. K. R. V. Rao; This questlion
.does not directly arise from the main
-question. But I am prepared to place
information on what steps are being
taken by us to improve the working
of the Bombay and Calcutta ports,

Rationing Policy

+
*458. Shri P. P. Esthose:
Shri E. M. Abraham:
Shri K, Anirudhan:
Shrj Vishwanatha Menon:
Shri Umanath:

Will the Minister of Food and Agri-
.enlture be pleased to state:

(a) whether it is a fact that the
present rationing policy is under
review; and

(b) is so, in what respects?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
D. Ering): (a) No, Sir.

(b) Does not arise,

Shri P. P. Esthose: May 1 know
whether there has been any delay, in
the arrival of foodgrains from abroad
to India as a result of the closure of
the Suez Canal? If so, may I know
what iz the extent of the delay, how
far it has affected the supply of
-grains by the Centre to the States
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and what will be its repercussions on
the rationing system in the country?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cobperation (Shri
Annasahib Shinde): This is about
rationing policy.

Shri Umanath: He has asked whe-
ther there is any delay in the supply
of grains because the supply goes to
rationing,

Mr. Speaker: It will affect the sup-
ply because of the delay.

Shri Annasahih Shinde: The hon.
Miruster made a s'atement in the
House the other day on the delay and
its likely effect.

Shri Umanath: At present there
are various kinds of rationing in ihe
country, informal rationing, modified
rationing, statulory rationing and I
do not know what else. Those various
differcnces are creating a lot of dis-
content among the people about
theirr eligibility and other things. I
would like to know whether there is
any proposal with the Central Gov-
ernment to see that all these are
merged into one statutory ratiomng
in all the areas of the country.

The Minister of Food and Agricul-
ture (Shri Jagjivan Ram): No, Sir.
There is no proposal like that, and
it will not be possible to have ration-
ing throuchout the country.

sftwar o M@ oW HAY
wErn FEiT—faeeft % Tl wrer
T § ¥, www & frAY ¥ W wt
g7 it A fear Al ok A Rt
gefafrema & g3 & @iaqE
WY 7@ 9T AN G A &X F—x@ w7
W oeroor § 7
Shri Apnasabib Shinde: We very
much wish that indigenous wheat is
available to Delhi citizens. After all,

availability depends upon the avail-
ability of foodgrains procured from
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Punjab, At the mnoment we have no
stocks of i wheat available
with us, but the Punjab Gevernment
is expected to allocate some quan-
tity, and then perhaps indigenous
wheat would be made available to
Delhi citizens.

Shrl Kagwar Lal Guptia: When”

Shri Jagjivan Ram: Very soon, We
are going to give indigenous wheat
very soon

oft gwelt T8 www ¢ wET
i apweqy ¥ st adE o
dfrdwy W frr oy ¥ T ¥ o
w e W Rl oy Wy e ®
o% § | e X o0 wew  fogw
ANt WA g A oft R, o
ww T ary & K g & fed s
TR &3 ot mnpar agt o
FOeTT Al oY Yy S
SqTT T 2 & ATt faare sl ?

Shri Annasahib Bhinde: As far as
hard manual labourers are concern-
ed, we are already giving 1n all
rationed areas additional quantum of
rations to workers falling in that
category As far as distribution in
the rural areas is concerned, the
detailed arrangements are looked
after by the State Governments on
the basis of available quantities with
them.

Shri Hem Barpa: In view of the
fact that rationing introduced in the
Btates has to be sustained by supply
of foodgrains by the Union Govern-
ment, and in view of the fact that
the Union Government is at present
in a tight position because of the
closure of the Suez Canal and the
lag in time in the ma'ter of supply
of foodgrains from foreign sources,
may ] know whether the Government
have drawn up a scheme to distri-
bute equitably the available food-
grains with them and also to pur-
chasa foodgrains from the surplus
States %0 that these foodgrains might

Tor*n T e
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be distributed to the non-surplus
States?

Shri Jagjivan Bam: Availability in
any State depends not entirely on
what is supplied by the Centre; but
also on the foodgrain that is locallv
available And in the rationed, area
what 1s distributed 15 the foodgrains
supplied from the Centre as wel] as
foodgrain procured in the State con-
cerned. As 1 ,nformed the House,
there will be some delay in the
arrival of food ships in view of the
difficulty of the Suez Canal, We are
certainly rewvising the allocations and
certainly we wil] take the Btate Gov-
ernments into confidence in the mat-
ter, and we will also try to procure
foodgrains from the surplus areas
whatever can be procured

Shrimati Lakshmikanthamma: May
I know whether Government will
make g permanent feature of procure-
ment and controlled distribution of
foodgrains in order to prevent
hoarders and profiteers from exploit-
ing a difficult situation, and also
remove the doubt in the minds of the
people that the Food Corporation will
be dispensed with as soon as there is
a bumper harvest?

Shri Jagfivan Ram: I will not say
that control and procurement will be
a permanent feature, but so long as
we have shortage we will have to
take recourse to this devise So far
as the Food Corporation is concerned,
T may say that the Food Corpora-
tion will have to be retained az a
permanent feature in order to main-
tain a sizable reserve for rushing to
the areas which may be affected by
drought or famine

Shri Bal Raj Madhok: Is it a fact
that the Delhi Administration has
made a suggestion to the Government
that the upper class people who can
afford to get indigenous wheat from
the rura] areas or outside may be
deprived of their ration cards and be
allowed to get it from the opsn mar-
ket even st a higher cost, and the
mill labour and other people X
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whom the ration is too small should
be given Increased rations so that
they can also make both ends meet?
If so, may I know whether similar
facilities are going to be afforded in
other capital cities also for the bene-
fit of the Jower class people, 1abour
class?

Shri Jagjlvan Ram: There has been
po similar demand from other capi-
tals. So far as Delhi is concerned,
the suggestion was made that if cer-
tain categories of people want to
bring some wheat and some wheat is
available in the rural areas of Delhi—
not from other States—ihey can bring

that quantity to be of set against
their ration quota.
An hon, Member: Why do you

recognise such c¢lass in Delhi—high
class?

Shri Jagjivan Ram:
guestion of upper or
any Delhj citizen is
this.

There 1s no
lower class,
enfitled to do

oft g ¥ww TRE : @y gAT
fewft aes & s ?

Shri Jagjivan Ram: It came from
the Delhi Administration, the Metro-
politan Counc¢il and we have accop!-
ed that. So far as the working class
is concerned, there is no discrimina-
tion between an ordinary worker and
o.hers in Delhi and other rationed
areas, in the guantum of ralions
given.

Shri Tennetl Viswanaltham: In
areas where there is statutory ration-
ing, will higher ration be allowed to
students studying in  secondary
schools and colleges?

Shei Jagjivan Ram: I do not think
they are hard manual workers.

Shri Tenneti Viswanatham: They
are of growing age; they are our
future assets.

st TrmweTe weft : Wi g 3
fig ¥ s &0 T ¥ T
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U gEt ¥ org R g | Iw ¥ oF
" 7z Wt & s ¥hT goeT ¥ o
arfedt w fagre e & wdwnfai
® e v om0 W W
garg ¥ g & g fawre fear
g afkfrad Sragen g ?

ofy SR Tw oy 9 faer
& ¥ ¥ TT AN &1 W oW
g &7 § fF fagre e @
agT 7T WM R 09w 2 T R, ww A
FLA qo A/

Shrl Manubhal Patel: In these
adverse circumstances, the Govern-
menti 15 not able to supply even the
commii'ed quota of Jfoodgrains to
areas where there is statutory ration-
ing. In these circumstances, will the
Government do away with rationing?

Shri Jagjivan Ram: | do not think
that any State Government approach-
ed the Central Government for doing
away with rationing; if they do we
will give sympathetic consideration
to that proposal,

Shri E. K. Nayanar: In the present
posi ion, there 1s  unequal distribu-
tion in the country of rice and other
cercals through statutory rationing
Will the Government take steps 1o
acquire grains from the hoarding
sec.ions and make out a plan for
cqual distribution of rice, cereals, etc.
throughout the country?

Shri Jagjivan Ram: Equal distribu-
tion may be a theoretical conception.
It will never be a practical proposi-
tion.

Shrj Hem Raj: Are some of the
Union Territories deficit in foodgrains,
and what is the quantity supplied to
them? Will the hon, Minister give
the quantity supplied to Himachal
Pradesh?

Shri Jagjlvap Ram: I do not think
thore is rationing in HP.
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Shri G. Viswanathan: In view of
the fact that both the Central and
the State Governments are in.erested
in procurement and rationing, may 1
know from the hon. Minister what 1
going to be the role of the Centra!
Government 1n procurement and
ra toning 1n future?

Shri Annasahib Shinde: QOur policy
1s well known. We very much desire
that the State Governments exert
themselves to intensify procurement,
and foodgrains is made available to
the State Governmen.s.

Copyright Conference at Stockholm

-
S.N.Q. 11 Shri Prakash Vir
Shastri:
Shri Ram Avtar Sharma:
Dr. Surya Prakash Puri:
Shri Y. S. Kushwah.
Shri Mahant Digvijai
Nath:
Snri Hukam Chand
Kachwai:
Shri Shiv Kumar
Shastri:
Shri Raghuvir Singh
Shastri:

Will the Mimisier of Education be
pleased to state

(a} whether 1t 15 a  fac. that an
Indian Delegation would be going to
attend the Copyright Conference to
be held at Stockholm (Sweden);

(b) whether India 15 put to certain
disadvantage for being a member of
the Copyright Convention;

(c) whether Government have
received any suggestion requesting
them to relinquish the membership of
the said Convention; and

(d) if so, Government's reaction
thereto?
The Minister of Education (Dr.

Triguna Sen): (a) to (c). Yes, Sir

{d) The question will be examined
after the result of the Stockholm Con-
ference is known.

JYAISTHA 23, 1889 (SAKA)
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N, qwTHT,C ;& wvw quy
ZT WY & gra fmy Haew & fadw
WY TEE T g § fr ag wow faw
g fzar 79T 9r 37 wWY ¥ U
wrrary wfafafe #er =iq a8 ™
qr | uver 7§ gy fy g TWT o
%% &7 sa< faar arar faq & wreiw
A7z &1 gfafar &1 g7 WY ¥q foe
Y F1 AT grar, AR AWF W
sfafwar sar & v wae aag woAT
faoia &= a1 | &7, 91 O gwT AR
Zar 1 & gz araar wgan g f& o sfa-
fafa wew agr mar & & 30 w1 WTEA
T ¥ ud fey sy & frw fay
2 % @71 a1 %< 7% fog s &0 A
g &7 ? afz Zr, ATARaT R ?

Dr. Trigona Sen: Sir, perhaps hon.
Members know that the East Asian
Semunar on Copyright which was held
in New Delhi from January 23 to 30,
1967, adopted a copyright protocol
icgarding developing countries; tms
protocol will be considered by the
Stockholm conference. The main idea
behind the protocol is to enable a
developing country to have the right
to restrict the protection of works
required primarily for educational,
scientific and ccholastic purposes, It
will also enable the developing count-
ries to have the right to issue compul-
ory licences for translation for the
purposes other than education, scienti-
fic and scholattic, when such transla-
tion n a particular language has not
been published by the owner of the
rights or is absent in the country con-
cerned within a time to be specified
by the domestic law of the country,
but these rights will not be exercised
without guitable compenzation. It will
be the intention of the Indian delega-
tion who have gone to Stockholm for
participating in this conference that
this compensation should be in local
currency, The Indian delegation has
also been authoriced to move for the
international protection works aof
folklore in which India is rich. The
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delegation hay been authorised also to
clearly indicate that if the proposals
which are of interest to developing
countries were not agreed to, India
would have to reserve its position with
regerd to continuing ity membership.

o wwmae orea) - w@ ferar
wfudY & @@ § Wy goere A
aaw og favew a1 52 faar § o
srarsft gt awl ¥ favafaamg e w@
forgir &7 wTgw W wTOE gAY A
g7 STNULE vawT ¥ AT aE I8 JC
B, afwad wdwa ¥ WY 91T aF FA0W
¥ oY | Ifaada saaq o wod gEE
wTeY § 91T G § ¥ W ¥ | W
WIOY ¥ g I T WAATZ G FTER |
at wqua ¥ grafag ot 6 wwrT A
sfeargar & | ex <1t feafadt & #w
o WY Foig &3 ar ¢ 2 fe favafaaraa
T 7€ Wd o7 a9t § qreAry wravat
# farerr &R, gty wie gart 7@t qEAE
1 WTE & 1 w91, 39T arfz gr 8r
¥w WO F¥ww & g §r oy ar
Wt 37 o wrg ofr a8 g ) ww A
w3 v f) ®rO%z FI07 ¥ gfwfay
it & | Qeft femfer 28 % aqrar wmgan
fw Wz avErT #Y 347 wrafa § #0d1-
Ot ¥qwT § g7 At ¥ fxq &
fr ga ® wreiT Wl & sraw €
fwr ¥ o3y qead wies & wive
aTaT ¥ oW gt 8%

Dr. Triguna Sen: There is no objec-
tion, as ] ‘mentioned; they will insist
for the protocol to be accepted; uf it
is not accepted, we reserve the right
to think of coming out of the conven.
tion, the Berne Convention and the
Universal Convention will meet in
December; we will have to take the
same attitude towards that also.
There is no reason that we should
not. We will press for acceptance of
our proposal for protocol

of { ovTea. ¢ wrat : & oA wTgm
fo ot sfafafe sew mar § 9w &
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Tyt ¥ o @
qafe sar d  ga dar wrelt oft i vy,
wrexr s Wi ¥ @ ar A0y,
W & &y e sfwert ot feere firr
Tt ? ofe fearoa g ot 3w 1 afc
o W g’

fom weww & e W (o
WA Wy wAT): Mo W foy IwE
orecd | 99 F § % g qwed @ werek

1. ¥izh, = fafae

2. WAz wwed, fafredl wrs
UFZAT qRAd

3. dagry, sowes
4 fady dagre, wdinzs |

i XETNE X WOW; . HTAA T qwEw
7 ag gt § fF v #fede @ ot ww
qr w4t fa=re gur & ar afy, & afx
g & @t wa favka g

Dr. Triguna Sen: Oh, Yes. We have
laken a decision in the Cabinet.

o QINEM U : ¥ WA wgReT
T 1§97 w37 fy w7 & qwre ¥
ty g § 9 fedt srdroez Sdwa
tommap Mg A fy
TfAa FTATEZ FA0T 7T TEE7 F1A
® 7% werereT a gevR W #F fad
Wi ¥ 7 wyarar §, 9T I €1 qfEeT
gfera § fe 37 w1 agr o figly wpee
T & wwar ?

o wemdc orewy : fedy o
wroftg wrer ¥ |

pr. Triguna Sen; I think the hon
member is correct, It ig only for that
that our delegation has been empower-
ed to press for the protocol to be accep-
ted. Because we are going to develop
Our regional languages on a large
scale, we want to transiate; and it ia
in our imterest that we should insist
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on an acceptance of the protocol for
our benefit,

e wf www 6 : AT qgdr W
wr yerc aff e | Ky g qov ey,

Bhri Bhawat Jha Amd: We want
aotice of that question.

oft awaw fow wwarg : v WA
WEYCY ¥ Y FO w4 F @TEEw
¥ wfafafe dew A w1 fea s @ &
TE& ATEA § W LT GETH AT AT
wr fe tq $Fwx ¥ wrea € 9
¥ wfgy ?

Dr. Triguna Sem: No, Sir; there was
mo guggestion.

of) fefrawa m1q . a7 5t wdea
wurdt i fawr otz 2fawa faey
o fraft g7 geow gt § Y WA
¥ et $dWa w1 geE g & A
34 B GARAT ¥ AT AL &Y wwedY |

Dr. Triguna Sem: It is correct.

An hon Member: He can use the
simultaneous translation.

Mr, Speaker: That was what I was
also feeling. Arrangement is there for
automatic translation. The hon. minis-
ter can use it. He need not use the
other minister for getting it translated.

o oqefire fog wredy : Gy @ N
gerR BT §T Wi ¥ wrft §, 37
sifer v ey frareft o oy sz et
t d 3 gewt § wirea F o waar
wrofm vt ¥ e 9T W Ak
sfeaw § ?

D, Triguna Sen: Hon, members
know that we are deficient in foreign
exchange and we cannot afford to
pay foreign exchange. That is what
we have also told our delegation. We
do not want to denounge the human
righte mnd intellectus] property which
we have geoepted. At bert we can pay

Oral Answers 4528

only in our local currency, npot in

foreign currency.

ot frgvat wuve : 7 Oy A Aft
2 e wa aw forey warmy 7 fom fadeft
fraraT &7 waT § 3 ¥ far srfrae
qTeT FC S & 39 F qreae A
qiw-qre /TR &, Wi Iq & a7 W et
v o ¢ faa & fedy samog oo
R AFFA G e’ et &
g W oA STgET g e aF wdvw
¥ oz gt w3y & arge fwery
F wyx dFeq ¥1 dd Q7w £ F wy
gt zfay womam w1 wEgra W&\
et Wt

i WTaN W QTN | T AT €Y
& fr o g O wAww F TEH o @
sferriat § 1 we 37 wM oW
& 7 gg fadw fear § fr wre e
¥ ware wfewfoa 2wi & fod diw
wql Yot gz widy 1t §agafmdran,
Sar qrfty wat 91 X Wy, gW X Ty
afaerz grfay wear § fe g 308 e
fawser &% |

Shri Bal Raj Madhok: Since wy are
members of both Berne Convention
and Universal Convention and the
Stockholm Conference is only concern-
ed with Berne Convention, even if our
suggestions are accepted there, we wil)
stil] be in the other Convention and
the USA and other countries may not
be bound by what we guggest there
May I know, in view of these circum-
stances, if the United States of America
or any other country still persists that
these copyrights must be with them,
are we prepared to deal with them
in the game way and say that if they
do not agree we will get out of it?

Dr. Triguna Sen: 1 hope the hon
Member should not have any doubt
in his mind that our attitude will be
different. The Universal Convention
will meet in December. We will have
the same attitude for the benefit of pur
own country.
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Shri Hem Barua: In reply to part
(b) of the original question the hon.
Minister hag said: “Yes”. That means
we are facing certain disadvantages
because of our membership of these
Conventions. And, by now, what are
the disadvantages, they have come to
light, and every one of us has come
to know what are those disadvantages.
Since the hon. Minister has said “Yes"”
to part (b) of the Question, may 1
know whether these disadvantages
were not enough material on which the
Government could have taken a deci-
sion to relinquish the membershjp of
the same convention?

Dr, Triguna Sen: Sir, we have sug-
gested and empowered the delegation
to press for the protoco] that has heen
accepted in the Delhi Seminar. We
have advised them, because we are
meeting with disadvantages—if we
want to translate @ book and ask for
the copyright it takes years and years
and, secondly, we have no foreign
exchange to pay and, therefore, you
can easily understand our difficulties—
if they do not agree we will walk out.
There is no other way.

Shri Hem Barua: A dynamic Educa-
tion Minister as we have today should
be able to take a decision immediately.

Dr. Triguna Sen: We have taken
the decision and advised the delega-
tion to take the decision on the spot.

of) fawer w: A frzdga &g
o QT & A Iawy Tar o 2w faam
74T 4T AT 9 gH ATA 9T W N7
foar o fe wiedn @t 9 foa
wATet &1 fa2ed vl ¥ owAae
g & w9 daw T 9§ §, I
el &1 @ fogatm ;@ aw
o ag & Quemg@e g1 W7 et
§¢ ¥aw & afgen w4 W a1 IAE
=row ¥ €9 ¥ I3 Qaemegyr # 0f
ofr %1 x@9re g 7 IT @A &
a fogate § ¥ &% o gaddr @
Qgurw® §Y 17 9T WY #}qT 1T G
wrgar av agt fear argar ?
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% o faara qar § 1 faorafa &
AT & e ot e 3 oY fw
TEAT F £AFTTG jva2 F fem
“wa ard s fagfa” | G Sewt e
AT F W FfroeE F wfvwrd
% qaifaw for7 w fogates e /e
o A Feqr eaifoa g€ @ 9w & A

g g, & 3w fogaom &1
AT L & Taargd w47 v
oI AT 59 ATA 9T LA FTRA
7 fa=r grar ar a# 7

off WoTAx W @ ;o &R &
1A% §3EG & qvT %) 3 g AEAT
g a1 ga® 77 7% & fF gA FeRe
7 91 gx fageh et 7138 qrEFwa
@R 97 9 fasre g |+ waT 4
M =FT g1 997 AT IAF  WRT
sfarfga 1 w1 7 faadi & o2
fea qmil 1 g7 §=179 § QYT W4
Tt g gz gn famre #7 < ¢

Shri D, C. Sharma; The Berne Con-
vention and the Universal Convention
have worked not with disadvantages—
tha; is a very mild word—but have
worked to the detriment of most Of
the developing countries and some of
lhe developed countries also have
turned their back both on the Univer-
sal Convention and the Berne Conven.
11on, May 1 know why the Government
1s wasting its foreign exchange in
sending this delegation to Stockholm
to discuss a question which needs no
discussion under the circumstances of
our country and which should have
been decided long ago in order that
our country should progress in terms
of knowledge of science and other
things?

Dr. Triguna Ben: The hon. Member
knows that so long for various reasons
perhaps the Governmeny did not think
it wise to take such g step. But now
that we have decided to go in a big
way to develop the regional languages
and we are finding it difficult, we have
taken that stand. The hon Member
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has asked why have we gent the dele-
gation. Since we are members and
we have not come out of the Conven-
tion it 1s desirable that we should go
there stress our point gently and l.ke
gentlemen come out. Perhaps other
countries will also understand our
viewpoint if we do that

WRITTEN ANSWERS TO
QUESTIONS

Contral Wheat Pool

*456. Dr. Karni Singh;
Shrimati Nirlep Kaur:

Will the Minister of Food and Agri-
culture be pieased to state.

(a) whether Government have laid
down any specific policy to govern
contributionn by the Staes 1o the
Certial Wheat Pool,

(b) 1 50, the salient features there-
of, and

(c) the total guantum of
proposed to be
pool?

wheat
collected under this

The Minlster of S.ate in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) All the
States have been requested to offer
maximum quaniities of foodgrains
possible to the General Pool, No
separale policy has been laid down
for wheat

(b) Does no. arise.

(c) No target has been fixed for
collection of indigenous wheat under
Central Pool

LA.C.

*459, Shrimati Suseela Gopalan:
Shri A. K. Gopalan:
Shri K. Ramani:
Shri Tridib Kumar
Chaudhuri:
Shri §, C. Samanta:

Will the Minister of Tourism and
Civil Aviation be pleased to state:

(&) whether the expenses of the
Indian  Airlines Corporation on
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imports and payment of instalments
have gone up after devaluation;

(b) 1f so, the extent of the rise;

(¢) whether Indian Airlines Corpo-
ration is hkely to incur loss as a
result thereof; and

(d) the steps Government propose
to take 1n the matter?

The Minister of Tourism and Civil
Aviation (Dr. Karan Singh): (a) to
(e). As a result of devaluation the
liabtlity of the Corporation has gone
up by Rs 1084.42 lakhs. The conse-
yuential loss during 19688-67 has been
tstimated at Rs 200 lakhs.

(d) The proposals submitted by the
Corporation for increasing the fares
and fre.ghts to offset, inter alia the
effect of devaluation ;s under exami-
nation

Subsidies on Food and Fertilisers

*460 Shri A, K. Gopalan:
Shrimati Suseela Gopalan:
Shri Bhogendra Jha:
Shri K. M, Madhukar:
Shri Yashpal Singh:
Shri 8. C., Samanta:
Dr. Ranen Sen:
Shri D, S, Patil:
Shri K. Ramani:

Will the Minis.er of Food and Agri-
cultore be pleased 1o state:

Government have
subsidies on food

(a) whether
decided to curtail
and fertilisers;

(b) 1if so, the extent of the curtail-
ment; and

(c) the circums ances which led
the Government to take this decision?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shd
Annasahib Shinde): (a) to (c), A
sta.ement is placed on the Table of
the House. [Placed in Library. See
No. LT-620/67)
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Rigs and Drilling Equipment for Bihar

*4g], Shri Madhy Limaye:
Dr. Ram Manochar Lohia:
8hrl 8. M. Banerjee:
8hrl George Fernandes;

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether any allocations were
made by the U.8. Government from
its contingency fund for buywng rigs
and drilling equipment for the
famine-siricken areas of Bihar and
Uttar Pradesh;

(b) if so, the number of such sets
and their total value:

(c) whether it is a fact that the
squipment was to be airlifted by the
Indian Government/Air India bet-
ween 22nd to 26th March, 1867

(d) whether it 13 a fact that Gov-
ernment/Air India have defaulted on
this;

(e) if so, the this

default; and

(f) the effect of this on the famine
areas of Bihar?

reason for

The Minister of State In the Minis-
try of Food, Agriculitre Community
Development and Cooperation (Shri
Annasahiy Shinde): (a) to (¢). The
USAID offered early this year to
supply spare parts worth about
Rs. 1,75,000- for eight of the rnigs
operating in the drought affected
areas of Bihar, The total weight of
the spare parts was 28,000 lbs. and
USAID had made arrangements to
transport 20,000 lbs. to India by air
on comrmercial terms. Air India,
was directed to airlift the balance
8,000 Ibs. on space availability basis.
No specific date was laid down by
which Air India should complete the
airlifting of these 8,000 1bs. of spares.
This consignment was actually receiv-
ed in May, 1067.

(d) There was no default on the
part of the Government of India or
Afr India.

{e) and (f). Do not arise.

JURE 13, 1987
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Alr-Farea

*4§2. Shri Ram Kishan Gupta:
Shri B. 8. Sharma:
Shri Yashpal Singh:
Shri Madhu Limaye:
Shri 8. M. Banerjee:
Shri 8. M. Joshi:
Shri George Fernandes:
Dr. Ram Manohar Lohia:
Shri C. K, Bhattacharyya:
Shri Mohan Swarup:
Shri S. K. Tapurish:
Shri Girrej Saran Singh:
Shri Meetha Lal:
Shri Tridib Komar

Chaudhori:

Shri 8. C. Samanta:
Shrimatl Jyotsna Chanda;:
Shri Dhirendranath:
Shri Bishwanath BRoy:
Shri P. K Deo:
Shri H. Ajmal Khan:
Shri D. N. Patodia:
Shri K. P, Singh Deo:

Will the Minister of Tourism and
Civil Aviation be pleased to siate:

(a) whether it 18 a fact that the
Indian  Airlines Corporation has
sought Government's approval to an
upward revision of fares on all routss;
and

{b) if so, the decision taken and the
reasons for increase?

The Minisier of Tourism and Civil
Aviation (Dr. Earan Singh): (a) and
(b). The Indian Auirlines Corporation
have submitted proposals for ncreas-
ing their passenger and freight rates.
The proposals are under exarnination.

Diversion of Land to Cash Crops

*468. Shri Abdul Ghani Dar:
Shri Ram Gopal Shaiwale:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether it hag come to0 the
notice of the Government that cultl-
vators are diverting their landg to
cazh crops like jute and tobacco; and
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(b) if so, the facilities being given
to the farmers to divert them from

cash crops and put their lands under
food production”?

The Minister of S{ate in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Aanasahib Shinde): (a) A statement
showing the area under Jute, tobacro
and cotton for the years 1961-82 to
1965-86 1s attached. This does not
show diversion of land to cash crops
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like jute and tobacco. This is borne
out by subsequent trends also.

(b) Agriculture has to be viewed
as a whole to meet the needs of the
country in respect of commercial
crops as well ag food crops, With
the new approach linked with multi-
ple cropping there is less possibility
of one crop biing diverted at  the
expense of the other Every effort
13 being made to popularise cash

crops within a rotation with food
crops,

STATEMENT
Area under Commercial crops

(Area 1n ,000 hectares)

Ci‘opl

196162 1962-63
Cotton 7,978 7,845
Jute 917 851
Tubacco 418 416

Reduction in Food Ration

*464. Shri S, C. Samanta:
Shri 8. N. Maiti:
Shri A. K. Kiskn:
Shri Tridib Kamar
Chaudhuri;
Shri Yashpal Singh:
Shri Bhogendra Jha:

Wil the Minister of Food and
Agriculture be pleased to s.ate:

(a) whether 1t is a fact that with
the reduction in the quantum of food
ration, pecple &give to supplemsent it
by purchases i1n the black-market at
higher rates;

(b) if 80, whether Government are
talung any steps to ensure that
foodstuffs are soid at the controlled
rates only; and

(¢) whether Goverment contemp-
late to take up State trading in the
foodgrains?

The Minister of State in the Minls-
try of Food, Agriculture, Community
Development and Cooperstion (Shri
Anmasehld Shinde): (a) and (b). In
statutorily rationed areas rationad
foodgraing are avallable only under
rationing at prescribed rates. Non-
rationed foodgraini are available in

196364 196465 1965-66

8,160 8.271 7,827
868 839 748
44 394 345

the open market, The purchases of
these foodgrains if necessary can be
made from the open market,

(c) The Government have already
undertaken partia]l State trading in
foodgrains. Total monopoly of the
State in foodgrains trade is not
contemnplated at present,

Statistics about Food Produoction

*465. Shri Virendrakamar Shahk:
Will the Minuster of Food and Agri-
culture be pleased to state:

(a) whether it 18 g fact that esti-
mates of the statistics on food pro-
duciion made by the different State
Governments and the Centre vary
from each other widely; and

(b) if so, the ateps Government
have taken to umprove the reliability
of food statistica in the country?

The Minister of State in the Minis-
try of Food, Agriculture,

Develnpment and Cooperation (Shri
Annasahib Shinde): (a) Under the
existing system of crop estimation
the officinl all-India Final Estimaties
of production of foodgraine sre &r-
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rived at as aggregates of es.imates
furnished by the individual state
Governments and Union Territories,

(b) Does noi arise.

Food Allotment to States for Free
Kitchens

*466. Shri Nitiraj Singh:
Chaudhary:

Shri Ram Singh Ayarwal:
Shrl Nathu Ram Ahirwar:
Shri Lakhan Lai Gupia:
Shrl Vishwa Nath Pandey:
Shri Onkar Singh:
Shri Onkar Lal Berwa:
Shri G. C, Dixit;

Will the Minister of Food and
Agriculture be pleased to lay a stale-
ment indicating the demands made
by the various States Governments
this year in respec. of allotment of
grains to be supplied to free kitchens
to feed children, disabled and desti-
tutes residing in the scarcity area,
and the guantity of grains allotted to
each S ate Government for this pur-
pose?

The Minister of State jn the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): A Statement s
laid on the Table of the House. [Piac-
ed in Library. See No LT-621/67].

Scarcity of Foodgrains

*467. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri K. Pradhani:

Shri Heer}i Bhal;

Shri Sldeshwar Prasad:
Shri Rane:

Shri Hem Raj:

Shri Sarjoo Pandey:

Shri G, S. Mishra:

Shri Vishwa Nath Pandey:
Shri D. C. Sharma:

Shri Abdul Ghanl Dar:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the present position in regard
to the searcity of foodgrains in the
various States and Union Territories;

JUNE 18, 1987

Written Answers 4538

(b) the demands made by the diffe-
rent States and Union Territories for
the supply of foodgrains from the
Centre during the last two moths;
and

(c) the alloiment made by the
Centre during the same period?

The Minister of State in the Minis-
try of Food, Agriculture Commuaity
Development and Cooperation (Shri
Annasahlb Shinde): (a) There has
been no improvement as yet in the
malter of availability of foodgrains in
opan market in most of the Sfates
and Union Territories.

{b) and (c). Various demands
have bene placed by the State Gov-
ernments from time to time. Such
demands are generally discussed with
+he S°ale Governments and supplies
arranged on the basis of availabili-
ties with the Centre,

A statement showing the allocations
ol foodgrains made to the different
Sta.es'Union Teritories from the Cent-
ral Puol for the months of April and
Muy, 19687 15 placed on the Table of
the Sabhi [Placed in Library. See
No LT-622/187}.
Food Policy of M.P. Government

*468. Shri Baburae Patel: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Central Govern-
ment have seen Piwgs reports of the
new food policy announced by the
Madhya Pradesh Government in
Apri] this year;

{b) whether the Centre has receiv-
ed details of the new food poliey;

(c) whether the Central Govern-
ment was consulted before hand and
1ts approval sought; and

(d) if 50, the reacticn of the Central
Government thereto?

The Minisler of State in ths Minis-
try of Food, Agriculture Community
Development and Cooperation (Shri
Annagshib Shinde): (a) Yes, Sir.

{(b) Yes, Sir.
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(c) The approval of the Central
Government was sought on the spe-
cific proposal for raising the price of
desh1 gram

(d) The Central] Government ac-
corded 1ts concurrence to the propo
sal mentioned in (¢) above

State Mechanised Seed Farms with
Soviet Assistance

*470, Shri Indrajit Gupta,
Shri Ramachandra Ulaka
Shri Duleshwar Meena-
Shri Heerji Bbal
Shri K, Pradhani.

Shri A. K. Gopalan'
8hri P. Gopsalan:

Shri P. Ramamurthi:
Shri Onkar Lal Berwa
Shri Onkar Singh:

Cbrl Vasudevan Nalr:
Shri C. Janardhanan
Shri P. C. Adichan.
Shrl A. Sreedharan
Shri P. Vishwambharan

Will the Minister of Feod and Agrl
culture be pleased to state

(a) the progress made spo far in set-
ting up the State mechanised seed
farms offered by the Government of
USSR, and

(b) the reasons for the delay in
the selection of sites and commence
ment of farming operations”?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shn
Annasahlb Shinde) (a) Under an
ugreement signed with the Govern
ment of USSR 1n November, 1966
they have agreed to supply as a gift
to the Government of India machi-
nery for setting up 5 Seed Farms
during 1866-68 One such Farm has
already been set up in Orissa and
two more are hikely to be set up In
the next few months The remain-
ing two Farms are expected to be set
up early ;n 1088

(b) Doey not arise
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Intensive Agricultural District
Programme

*471. Shrl Yashpal Singh:
Shri S:deshwar Prasad,

Will the Mimister of Food and Agri-
culture be pleased to state

(a) whether any action on the
Report of the Study Team on the
assessment and evaluation of the
Intensive Agricultural District Pro
gramme has been taken, and

{b) If so, the nature thereof?

The Minis‘er of State in the Minls-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde) (a) Yes, Sir

(b) Soon after the release of the
report, 1t was forwarded to the State
Governments for examination and ini
1ating suitable action to implement
‘he recommendations The findings
and 1ecommendations contained in the
report were also discussed at the
Regional Conferences and the Cent
ral Conference of Key personnel
connected with the Intensive Agri-
cultural Programmes, held in Oco
ber-December, 1986 Follow up action
on the report i1s bemng regularly pur-
sued with the State Governments and
other concerned organisations Some
State Governments have informed
that they have taken necessary steps
10 remove the impediments coming
m the way of the programme, as
pomnted out 1n the report and to
ensure 1ts smooth functioning

Proposals for the reorganisa ion of
administrative setup iIn TADP dis-
trict, which was a major recommen-
dation of the Expert Commuttee, are
currently under consideration of the
Centre 1n consulta i1on with the State
Governments

Purchase of Foodgrains by Food
Corporation of India

*472 Shri Rane- Will the Minister
of Food and Agriculture be pleased
to state

(a) the shortfall \n the purchase of
foodgrains by the Food Corporation
of India in the year 1986-67,
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(b) the main ressons for the ghort-

fall and its impact on the overall food
situation;

(c) the quantity of foodgrains pur-
chased by the Food Corporation of
India;

{d) whether it is a fact that some
surplus States refused permission to
the Food Corporation of India to pur-
chase foodgrains; and

(e) it s0, the reasons therefor and
names of the Siates which refused
permission?

The Minister of State in the Minis-
try of Food, Agricultare, Community
Development and Cooperation (Shri
Annagahib Shinde): (a) and (b). No
definite targets were set for purchases
by the Pood Corporation of India in
the year 1866-87 and therefore, the
question of short-fall or the reasons
for shortfall do not arise.

(¢) As against the purchases of
11,87 lakhs tonnes of foodgrains n
the Crop-Year 1985-86, the Food Cor-
poration has already purchased 133
lakh tonnes upto 3ist May 1887 in
the Crop-Year 1986-67.

(d) No, 8ir. In all the surplus
States the Food Corporation is mak-
ing some purchases of foodgrains

(e) Does not arise

Food Corporation of India
*473. Shri Chittaranjan Roy: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the Food Corporation
ol India has asked for ‘free-hand’ in
purchasing wheat from the States;
and

{b) if so, the measures Government
propose to take in this regard®

The Minister of State in the Minis-
try of Food, Agriculture Community
Development and Cooperation (Shri
Annashib Shinde): (a) No, Sir. The
role of Food Corporation of India
in the purchase of wheat as also
other foodgrains in the States is set-
tled by discussions between the State
Governments and the Corporation.
The Corporstion undertakes these
purchases in accordance with the
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decision arrived at after such dis-
cussions.
(b) Does not arise.
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Delhd Milk Scheme

*475. Shri Onkar Lal Berwa:
Shri Yashpal Singh:
Shri 8. C. Scmanta:
Shri 8. N. Mait:
Shri Tridib Kumar Chagdhuri:
Shri A. K. Kiska:
Will the Minister of Food and Agri-
culture be pleased to state:
(a) whether it is a fact that the
Delhi Milk Seheme is running at a
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foss and is unable to meet
mand of the public;

(b) whether Government are con-
sidering any proposal to give some
subsidy to the Delli Milk Scheme;
and

the de-

(c) if so, the delails thereof?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Bhri
Annasahib Bhinde): (a) The Dell
Milk Scheme worked at a loss upto
1865-66. In 1866-87, the accounts for
which are under finalisation, a mar-
ginal profit 15 expected The Delhi
Milk Scheme 1s handling only about
2.18 lakh litres of milk as uguinst an
estimated rcquiremeni of 500 lakh
litres 1n the city 1t 1s unable to
meet the cntire requirement of the
city due to shortage in procurement
of milk

(b) Delhi Milk Scheme 18 a depart-
ment of the Government of India The
loss resulting on the working of the
Scheme, is. therefore, borne by the
Government of India There is no
question of giving some subsidy to
DMS

(c) Does not arise

feeeft ¥ yw it W@ & Fure A
aty; fasgat ov sfmuew
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2

Bzn on Export of Milk to Delhi from
Haryana ang Uttar Pradesh

*477. Shri B. S. Sharma:
Shri A. B, Vajpayee:
Shri Balraj Madhok:
Shri Bibhuti Mishre:
Shri Hukam Cland Kachwai:
Shri Ram Singh Ayarwal:
Shri Onkar Singh:
Shri Onkar Lal Berwa:

Will the Minister of Fodd and Agri-
culture be pleased to state:

(a) whether 1t is a fact that Uttar
Pradesh and Iiaryana Governments
propose to ban the export of milk to
Delhi;

{b) if so, whether Government have
taken up this question with the State
Governments concerned in view  of
the acute shortage of mi'k in Delhi;
and

(c) if so, the results thereof”

JUNE 13, 1967
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The Minister of State in the Minis-
try of Food, Agrionlture, Community
Development and Cooperation (Shrl
Annasahid Shinde): (a) No.

(b) and (c) Do not arise.

Rice from Burma and Spcin

*478. Shri Jyotirmyy Basu:
Shri Virendrakumar Shah:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether any rice was due fo
come from Burma:

(b) if so, its quantity and the terms
and conditions thereof;

(c) whether any rice is a so due tu
come from Spain; and

(d) if so. the terms and conditions
thereof?

The Minister of State in the Minis-
try of Food, Agriculiure, Community
Developmen{ and Cooperation (Shri
Annasaheb Shinde): (a) and (b), The
quantity of rice to be imported from
Burma during 1867 under the existing
arrangements is 215 thousand metric
tons. of which over 100 thousand
metric tons has already arrived. The
shipments are required to be complet-
el by the end of 1867. The payment
for the rice i1s to be made in Pounds
Sterling

(¢) and (d) Two contracts have re-
cently been entered into with two
private parties for the import of
30000 metric tons of Spanish rice
Shipmentg of this are to be completed
by about the midd'e of August this
year The payment for the rice is to
be made in Pounds Sterling.

Agricultural Prices Commission

=479, Shrimatl Sharda Mukerjee:
Strimati Tarkeshwarl 8inha:
Shri Inder J. Malhotia:
Shri M, Amersey:

Will the Minister of Food and Agri-
culture be p'eased to state:

(a) the present composition of the
Agricultural Prices Commission;
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(b) the nature and

scope of ijts
work;

(¢) whether it has submitted any re-
ports other than that presented to
Parliament in June, 1965; and

(d) the annual cost of maintenance
of the Commission?”

The Minister of State in the Minis-
try nf Food, Agriculiure, Community
Development and Cooperation (Shri
Annasahib Shinde). (a) The Agricul-
tural Prices Commission now consists
of itg Chairman, Dr. Ashok Mitra, and
Member-Secretary, Shri §. C Chau-
dhri

(b) A statement giving the infor-
mation 1s 'aid on the Table of the
House, [Placed in L:ibrary, See No
LT-823/67).

(c) Yes A statement giving a list
of reports submitted by the Agricul-
tural Prices Commission so far is laid
on the Table of the House. [Placed
in Library See No. LT-623/67).

(d) The Commission has been 1n
existence since February 1965 on'y
and the expenditure has bren as fol-
lows: —

1964.85 Rs 8.223 (for 2 months
only)

1965-66 Rs. 3.19,257

1966-67 Rs. 4,27.564

Management of Sugar Milis

*480. Shri Maharaj Singh Bharati:
Will the Minister of Faod und Agri-
calture be pleased to state:

(a) whether Government have taken
a decision to withdraw conirol on or
before the 30th June, 1967 from all
those sugar mills which were being
managed under the Defence of India
Rules, 1962;

(b) whether it is a fact that some
milll owners have requested Govern-
ment to take over the management of
their mills wunder the Industries

(Development and Regulation)
1651;

Act,

(c) whether the owner of Sakaut:
Sugar Mills in District Meerut (Ut-
tar Pradesh) has a'so made such a
request; and

(d) if so, the action proposed to be
taken by Government in the matter”

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
An:asahib Shinde): (a) Yes, Sir.

{(b) and (¢) The owners of only
one sugar mll, viz., M|S Diwan Sugar
and General Mills Private Limited,
Sakhoti-Tanda District Meerut, have
requested the Government of India to
take over the management of their
mills under the Industries (Develop-
ment and Regulation) Act, 1951

(d) It is proposed to return to the
owners the charge of the mill after
withdrawing control under the De-
fence of India Rules, 1982, There-
after, any request from the owners
to resume charge of the factory will
be considered under the Industries
(Development and Regulation) Act.
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Canadlzn Food Aild to India

2189, Shri P, Parthasarathy:
Shri D, C. Sharma:
Shrl Kameshwar Singh:
Shri A. Sresdhnyan:
Shri K. M. Madhukar:
Shri Atam Das:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Government of
Canada has promi-cd to Eive $104
mi'lion Canudian food aid to India
during the current year;

(b) if so, the details thereof; and

(¢c) when the first consignment is
hhkely to be received?

The Minister of State in the Minis-
try of Food, Agriculture, Commaunity
Development and Cooperation (Shrl
Annasahe> Shinde): (a) to (c). In
November, 1066, the Government of
Canada gave Special Food Aid to
India worth Canadian $21 muillion
with which 1,586,000 tonnes of wheat,
33,400 tonnes wheat flour and 10, 100
tonnes milk powder are being suppli-
ed to India. The entwre quantity of
wheat and m:lk powder and some
quantities of wheat flour have already
been received. The balance of wheat
flour 1s expected to arrive fn another
month or so

The Canadian Goversment have
also given further food ald of $80
million in March, 1987, With these
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funds, about 580 thousand tonnes of
wheat will be supplied The entire
quantity is expected to arrive 1n India
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Natlonzlisation fof Road Transport in
Madhya Pradesh

2192, Shri Baburao Patel: Wil! the
Migister of Transport and Shipping
be pleased to state.

(a) whether the State Government
of Madhya Pradesh have demanded
financial assislance from the Centre
to fulfil their revised programme of
nationahsation of Road Transport in
that State-

{b) whether the request of the
State Government has been acceded
to or any advice has been given in the
matter; and

fc) 1f not the reasons therefor?

The Minister of Transport and
Bhipping (Dr. V. K. R. V. Rao): (a)
No.

(b) and (¢) Do not arise

Agriculiral Cooperation between
India and Japan

2188. Shri Baburao Patel: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any new agreement on
agricultural  cooperation  between
India ang Japan has been made, and
if so the terms thereof;

(b) the number of demonstration
farms, their sizes of area individually
and the states where they are located;

(¢) the number of Japanese agricul-
tural experts expected to work on
these farms and the extent of their
stay in the country; and

(d) the expected output in quantity
and value annually from these farms?

The Minister of Siate in the Minis-
try iof Foed, Agriculture Commuanlty

JUNE 13, 1947
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Development and Oveperation (Shei
Annasahib Shinde): (2) to (d). The
Honourable Member nrobably has
in mind the agreement with Japan for
the establishment of demonstration
farms. Four demonstration farms
were started under an agreement
signed on the 23rd April, 1862 at (i)
Arrah, Bihar, (ii) Chakuli, Orissa,
(iii) Ranaghat, West Bengal, and (iv)
Vyara, Gujarat. The number of Jap-
anese gpgricultural experts employed
in these farms were 18, A second
agreement was signed on the T7th
December, 18684, under which 4 addi-
tional farms were established at (1)
Bapatla, Andhra Pradesh, (ii) Chenga-
manad, Kerala, (iii) Xhopeli, Maha-
rashtra and (iv) Mandya. Mysore. The
number of Japanese agricultural ex-
perts employed in these farms were
18. The first agreement has expired
Negotiations are in progress for sign-
ing a new agreement on Agriculture
Cooperation. The details would be
available after the negotiations have
been fina'igsed

Pilots of I.A.C. and Air India

2194, Bhri Baburao Patel: Will the
Minister of Tourism nnd Civil Avia-
tion be pleased to state:

(a) the number of pilots emp'oyed
in the Indian Airlines Corparation
and Air India;

(b) their grades and salaries;

(¢) the conditions of their employ-
ment and hours of duty; and

(d) the names of trade unions form-
ed by these pilots?

The Minister of Touriem and Civil
Aviation (Dr. Karan Bingh): (a) to
(d). A statement is laid on the Table
of the House. [Placed in Library,
See No. LT-624/67]1.
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Food Defiedt in Tripura

2185, Shri Mobammad Ismail.
Skri B, K. Modak:
S8hri Ganesh Ghosh:
Shri Jyotirmoy Bagu:
Bhri Bhagaban Dass:

Will the Minister of Food and Agri-
epllure be pleased to state:

(a) the total food deficit of Tripura
dor the year 1067-68;

(b) the quantity of rice, atta and
other cereals asked for by the Gov-
ernment of Tripura from the Central
Government to meet this deficit; and

(c) what portion of this demand
will be met and when wil) that quan-
tity of food reach Tripura?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Ammasahib Srinde): (a). It 1s diffi-
<cult to estimate the requirements of
{foodgraing of any particular areas for
any particular time as requirements
of foodgains depend on a number of
variable factors The firm figures of
production of foodgrains during 19867-
68 are also not yet available. It is,
therefore, difficult to indicate the food
deficit of Tripura for the year 1967-
68,

(b} The Tripura Government had
asked for 30,000 tonnes of rice and
21,000 tonnes of wheat during  the

calendar year 1967.

(c) Supplies are arranged from
menth to month on the basis of avail-
abilities witb the Centre during the
month and the requiremenis of the
varipus recipients. As no reliable
estimate of the quanties of focdgralns
that wil' be available to the Central
Ggvernment for distribution during
the coming months can be made, it is
:#t possible to indicate what portion

the demand of the Tripura Gov-
ernment will be met, Every attempt
ig made to despatch the guantities al-
ed to the different Stules in &
Eﬂeuhr month within the month,

but for various reasons, it is not al-

ways possible to  equate allocations
and despatches,

Purchase of Indigenous Wheat from
Non-Rationed areas in Delhi

2196, Shri Dhirendrancth: Will the

Minister of Food amg Agriculture be
pleased to state:

(a) whether there 1s any proposal
to allow cardholders in Delh:t to buy
indigenous wheat from non-rationed
areas in rural Delhi; and

(b) if so, the details thereof and

when this i1s likely to be implement
ed?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahip Shinde): (a) Yes, Sir.

(b) A cardholder will be allowed on
specific application to purchase indi-
genous wheat up to the extent of the
ration quantum  permissible o him
and he will not be allowed to draw
ration for the period covered by the
quantity purchased by him. This will
take effect immediately.

Civil Procedure Code

2197. Shri K. N. Pandey: Wil the
Minister of Law be pleased to state:

(a) whether there is any proposal
to revise the century old Civil Pro=-
cedure Code; and

(b) if so, the details of the proposed
changes to be made?

The Deputy Minister ip the Mimis-
try of Law (8hri D. R. Chavan): (a)
and (b). Although the present Code
of Civil Procedure is not century o'd
(it was enacted in 1808), the proposals
made by the Law Commission in its
27th Report for the revision of the
Code are under the active considera~
tion of the Government.
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Private Agricultural Farme

2198. Shri §. C. Jha: Will the Minis-
ter of Food ang Agriculture be p.eas-
ed to state:

(a) the total number of private
large agricultural {arms including the
tea, rubber and coffee estates in India;
and

(b} the total number of
earners emp oyed by them?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development znd Cooperation (Shri
Annasahib Shinde): (a) There were
9,835 Tea Estates in March, 1965; 43,
377 Coffee Estates in July, 1961; and
521 Rubber Estates in March, 1965.
Information regarding the total num-
ber of private large agricultural farms
in India is not avai'able,

wage

(b) The wage earners in Tea Estates
were 847372 (in 1963); in Coffee
Estates, 2,58,149 in 1961-62; the num-
ber engaged in rubber cslates is not
readily available.

Artificial Harbours

2200. Shri §. C, Jha: Will the Mins-
fer of Transport and Shipping be
pleased to state:

(a) the number of natura' and arti-
ficial harbours in India at present;

(b) the number of cargo ships
coming in and going out of these har-
bours every ycar;

{c) the cargo in tonnes imported
and exported from these ports an-
nually; and

(d) the main imports and exports

commodities handled at these har-
bours?
The Minister of Transpori and

Bhipping (Dr. V. K. R. V, Rao): (a)
There are 1768 ports in India, eight of
which are Major Ports.

are classified as
than

Ports in India
major Ports and Ports other
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major Ports. Modern harbours with
alongside berths cannot be rigidly
classified as natural or artificial. So
far as major Ports are concerned,
Bombay, Kandla, Mormugao, Cochin,
Vishakhapatnam and Calcutta are
natural harbours in the sense  that
they are sheltered from the open sea
in varying degrees by the physical
configuration of the harbours, Madras
and Paradip are artificial in the sense
that they are not situated on sites
naturally protected from the open
sea. But, even in regard to natural
harbours, protective works are requir-
ed in many cases and where dock
systems are provided, artificial cons-
truction is unaviodable,

Among Ports other than major
Ports, Bhavnagar and Okha are the
two Porls which provide alongside
berths for sea-gaing vessels. All the
nther Ports are merely lighiciage
Ports,

(b) The number nf ships which cal-
led at the major ports during the year
1865-G6, port-wise, 15 given below.
This is the latest year for which con-
siderable data is readily available.

Name of Port No of ships
entered.

Calcutta 1623
Bombay 2058
Madras . 1406
Mormugao 834
Vishakhapatnam 626
Cochin ., 1178
Kandla . 279

The pnumber of ships that entered the
minor ports in India during the same
periad is Dbeing ascertained from
State Governments.

(¢) andg (d). A Statement is laid
on the Table of the Home. [Placed
in Library. See No. LT-625/165].
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Delhy requirements of Rice ang Wheat

2202, Bhri Nanje Gowder: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total requirements of rice

and wheat for Delh) per week; and

(b) the savings made by restricting
the hotels to serve rice and wheat
almost during three days in a week”

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (8hri
Annasahjb Shinde): (a) Including the
non-rationed areas, Delh: requires i1n
a week about 700 tonnes of rice arid
6,975 tonnes of wheat

(b) The catering establishments in
Delh1 are required to observe two
riceless days and one cereal-less even-
ing 18 a week. The rice quota of
these establishments could, on this
account, be cut by about 106 tonnes
per month. No cut has been imposed
in their quota of wheatatta

@ foerow fafw
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Places of Tourist Interest in Goa,
Dampan and Diun

2206, Shri Shinkre: Will the Munjs-
ter of Tourism and Civil Aviatioa be
pleased to statc:

(a) the total amount spent on pro-
moting tourist traffic to the places
of tourist interest in the Union Terri-
tory of Goa, Daman, and Diu during
the last five years; and

(b) the steps taken or proposed to
be taken to attract more tourists fto
places of tourist interestin Goa dur-
ing the next two years?

The Minister of Tourism and Civil
Aviatton (Dr. Karan Singh): (a)
During the Third Plan period the
expenditure incurred on tourist
schemes in the Union Territory of Goa,
Daman and Diu was Rs. 27 lakhs.

(b) It is proposed to spend Rs. 80
lakhs on tourist development schemes
in the Centra! sector and Rs. 18 lakhs
in the State sector in the Fourth
Plan. The details are being worked
out.

Enguiry into the escape of Dr. Dharme
Teja

2207, Shri Madhu Limaye:

Dr. Ram Maoehar Lokla:
Shri Geerge Fernandes:

Will the Minister of Transpert and
Shipping be pleased to state: g

- (a) whether an lnvestigation has
‘been carried out into the queitish of
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the responsibility of the Ministry of
Honte and C.B.I in the matter of al-
lowing Dr. Teja to escape from India
by refusing to act on the suggestion
of the ®¥nforcement Directorate and
F¥inance Ministry that Dr. Teja be
arrested or his passport seized; and

(b) 1 not, the reasons for not hold-
ing the inquiry?

The Minister of Transport and Ship-
ping (Dr. V. K. R. V. Rao): (a) and
(b). The matter 1s being enquired
into

Ciothing Shortage in Bihar

2208. Dr. Karni Singh: Wl the
Minister of Food and Agriculture be
pleased to state,

(a) whether it is a fact that apart
from starvation, the people of South
Bihar are now facing the prospect of
going naked for want of cloths;

(b) the action proposed by Govern-
ment to  provide for the immediate
clothing needs of at least women and
children 1n the affected areas, and

(c) the response from
grgamsstions to
shortage”

the private
meet the clothing

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Anngsazhib Shinde): (a) It would be
incorrect to say that people of any
part of Bihar are gtarving. While re-
ports of shortage of clothes have
been received from the severely affect-
ed areas of South Bihar, it is not a
fact that people are facing the pros-
pect of going naked.

(b) and (c). A number of volun-
tary organisations are distributing
clothes free of charge amongst the
affected  population. The Govt. of
Indla have exempted woollen and
cotton fabrics donated to approved
voluntary organisations in Bihar from
payment of exclse duty, The duty of
axtise on cotton yarn contents in res-
pect of ootion Ixbries has also heen

waived. Clothingg and uunstitched
clothes domated to spproved organisa-
tions in Bihar &re carried free of
charge by the Railways.

The Bihar Govt are considering
whether it is necessary to supplement
the free supply of clothes made by
voluntary organisation,

Expenditure on Food Production

2209, Shri Abdul Ghaai Dar: Will
the Muuster of Food and Agriculture
be pleased to state:

(a) the total

the Central
production during the
plans and
Plan;

amount spent by
Government on food
last three
the current Five Year

(b) what was the target of pro-
duction of foodgrains during the
three Plans, Plan-wise, and what
wag the actual production during
the above period,

(c) whether Government have
made any statement about the poor
results of the food production during
the Plan periods and 1f so, what 1s
the result of the assessment; and

(d) the steps taken to achieve
food self-sufficiency by 1971 ag envi-
saged in the President's Address?

The Minister of State in the Min-
istry. of Food, Agriculture, Commu-
nity Development and Cooperation
(Shri Anngsahib Shinde): (a) The
amount spent on Food Production
during the last three Plan periods
and first year of the current Five
Year Plan 1s given below:

Amount (Rs in lakhs)

First Plan period 6159 O8
Second Plan period 15266.22
Third Plan period 40275 25
1966-67. 15480 68

N.B.: Since 1858-59 when the pro-
cedure for release of Central
financial sssistance to States
was revised, assistance s
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being given to the States by
Head of Development and
not Sehemewise as done pre-
viously, The figures from
1958-59 onwards thercfore,
indieate the amount ailocated
for (i) Agricultural Produc-
tion including Land Develop-
ment (ii) Minor Irrigation,
(i)  Amimal Husbandry, &
Dauying, (1v) Fisheries, (v)
Forests and (iv) Soil Conser-
vation.

(b) The target of production and

the actual production of foodgrains
during the three Plans are as under:

Target Achievement
First Plan 62.59 66. 85
Second Plan 81.79 h2.02
Third Plan 101.60 72.26
(c¢) During the first 1wo Plans

the target was fully achieved. Dur-
ing the 3rd Plan food grain produc-
uion reached a level of 89 million
tonnes in 1964-60 but it marked a
substantial fall in the year 1965-68
Jdue to widespread drought in large
parts of the country.

td) A New Strategy for Agricul-
‘ural Development has been drawn
up under which the principal pro-
arammes are as below:
fi) Applying a Packing of prac-
tices, cemprising water
management, high-yielding
varities of seeds, pest con-
trol and a gufficiency of
fertihzer application along
with good cultural practices
covering an arca of 325
million acres in 1870-T1,

Introduction short-term varie-
ties in the major cereals of
the country which are a3 ood
yieldcrs as  the long-term
varieties under a suitable
package of practices, thereby
allowing for the growing of a
major second crop In the
irrigateq areas of the coun-
try where only one crop was
boing grown under irrigated
conditions. This programme

f11

—
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is expected to reach 80
million acres in 1870-71.

(iii) Increasing the consumption
of fertilizers to the level of
24 lakh tonnes of nilrogen,
10 lakh tonnes of phosphorus
and 7 lakh tonnes of potash
by 19870-71.

(1v) Extending the
minor irrigation
million acres including 13
million acres 1o be newly
irrigated and giving benefit
of gtabilized irrigation and
drainage to another 5 million
acres,

(v)» The area 1o be benefitedq by
plan protection measures to
be raised to the level of 210
million acres (gross).

(vi) Benefit of soil conservation
on agricultural lands to be
extended over an additional
arca of 20 million acres

(viii) Substantial increase in the
supply of short, medium snd
long term credit to farmers
through institutional sources,
re-orientation of agricultural
research, education ang train-
ing, organisation of farmers’
troining and other supporting
policies on agricultural prices,
marketing, storage and trans-
port.

benefit of
over 17

Presidential form of Government

2210. Shri N. S. Sharma:
Shri A. B. Vajpayee:
Shrl Sharda Nand;
Shri Brij Bhushan Lal:
Shri Bibhuti Mishra:
Shri K. N, Tiwary:

Will the Minister of Law be pleas-
ed to state:

(a) whether any demand has re-
cently been made by some eminent
persons for the appointment of an
Expert Committee to go into experi-
ences of working under the constitu-
tion and to suggest whether the comn-
stitution be resheped te provide
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among other things for Presidential
Form of Government, and

(b) if s0, the reaction of Govern-
ment thereto”

The Deputy Minister in the Min-

1siry of Law (Shri D. R. Chavan).
(a) According to press reports
there was a 1iwo day Seminar on

Centre-State relationship  organised
by the Bar Association of India on
the 16th & 17th Apnl, 1887 The
former Chief Justice of India and a
candidate for the Presidential elec-
tion, Shri K Subha Rao opened
and the former Attorney General,
Shr1 M C Setalvag presided The
Seminar discussed inter alia the ap-
pointment of a Commission 1n the
nature of Inter State Counml ag con-
templatedq under article 263 of the
Constitution ts consider whether any
Constitutional change was called for
ac regards legislative relations, adop-
tion of Presidentia] Foim of Govern-
ment and the growin. phenomenon nf
the crossing of the floor ete The
Seminar was of the wview that no
radical change in the Constitutional
waeg called for at present to regulate
the legislalive relations between the
Contre and the States

(b) The Government have not yet
come to any decision on the matters
diccussed 1in the Semunar
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2212 Shri N. S Sharma
Shri Sharda Nand-
Shri A B, Vajpayee
Shri Brij Bhushan Lal
Shri Hem Raj

Will the Minister of Transport gnd
Shipping be pleased to state

(a) whethe: Government have set
up any panel to probe into the work-
ing of the Delhi Transport Undertak-
g

{(b) 1f so, the texms of reference of
the panel, and

(¢) when 1t 1, expected to submut its
report?

The Minister of Transport and Ship-
ping (Dr. V. K. R. V. Ra0): (a) and
(b) A Works Study Tesmn with the
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following terms of reference has been
set up:i—

1. Tp assess the road transport
requirements of the Union
Territory of Delhi in view of
the mcrease in traffic

2, 'To study proposals for meeting
road transport requiréments
of the territory including the
rural areas.

3. To examine the expansion pro-
gramme prepared by the
Delhi Transport Undertaking
for the Fourth Five Year

Plan period.

4 To study the 1elationship of the
present fare structure with
the existing cbst of operation
and recommend whether
there is need for the review
of bus fare structure of the
Delhi Transport Undertaking
in view of the increase in the
cost of operation

5. To examine and review arrange-
ments for prevention of
ticketless travel and suggest
measures for increasing the
income of the Undertaking

6. To examine the financial posi-
tion of the Undertakung with
particular reference to the
proper utllisation of loans
granted to the Undertaking
and, if necessary, suggest
measures for remedial action.

7. To make such other recom-
mendations as may be ger-
mane to the issues under con-
sideration.
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Bhagirathi Scheme

2214 Shri Ranen Sen: Wil the
Minister of Transport and Shipping be
pleased to state:

(a) whether Goverhment's atiention
has been drawn to the demind ‘of the
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West Benga] Government thit Centre
shO0Y4 finince the training of Bhagl-
rithj Scheme which alone will help
the river transport to make Farakka
Barrage effective; and

(b) it so, their reaction thereto?

’ﬂle Migister of ‘Transport and
Bhipping (Dr. V. K. 8. V. Rao): (a)
and {b) No specific scheme for train-
ing irathi has been submitted to
the Government of India by the Gov-
ernment of West Bengal. The West
Bengal Govermment have drawn the
attention of the Centre to the need for
re-sanctioning of the Bhagirathi as an
integral part of the Farakka Barrage
Projact and to be executed simul-
taneously with the project. In order
to determine the steps to be taken for
corrective measures, a Study Group of
Technical Officers was set up by the
Calcutta Port Commissioners The
Group hag submitted its report {or the
consideration of the Farakka Barrage
Control Board But as this Board is
primarily concerned with the con-
struction of the barrage only, it has
now been decided to have the report
examined by the Central Water and
Power Commission.
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Avro Jets to replace Dakotas by IAC

2216. Shri George Fernandes:
Shri J. H. Patel:
8hri A. Sreedharan:
Shri Madhu Limaye:
Shri Girraj Saran Singh:
Shri 5. K. Tapuriah:
Shri Meetha Lal:

Will the Minister of Tourism and
Civil Aviation be pleased to state:

(a) whether it is a fact that the
Avrg Jets being introduced by the
Indian Airlines Corporation on its
services will involve losses to the
Indian Aurlines Corporation;

(b) whether Government propose to
abandon the purchase of these planey
for the Indian Aarlines Coropration;
and

{c) whether jet planes of smaller
passenger capacity are proposed to be
purchased from abroad for replace-
ment of Dakotas?

The Minister of Tourism ang Civil
Aviation (Dr. Karan Singh): (a)
Avros are fitted with turbo-prop en-
gines and not with jets. There is no
reason to believe that introduction of
Avros will, by itself, cause financial
loss to the Corporation.

(b) and (c). No, Sir.

Delhj-Kanaha Air Service

2217, Shri Hukgm Chand Kachwai:
Shri Bam Singh Ayarwal:
Shri Nitiraj Singh Chaudhary:
Shri Nathu Ram Ahirwar:
Shrimstf Agam Dass Gury
Minimata:

Will the Minister of Tourism and'
Civil Aviation be pleased to state:

(a) whether any request hag been
received by the Central Goverrament
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from the Government of Madhya
Pradesh for the introduction of bi-
weekly air service from Delhi to
Kanaha National Park, Mandla via
Jabalpur for the promotion of tourist
traffic;

(b) whether any decision has been
taken in the matter; and

() if go, the nature thereof”

The Minister of Tourism and Civll
Aviation (Dr, Karan Singh): (a) to
(¢). The Indian Airlmes Corporation
have received a request from Madhya
Pradesh Govt. for the operation of
air service to Kanaha National Park.

The suitability for scheduled services
of the airstrip near Kanaha, which is
maintained by the State Government
is being investigated. Om the result
of the investigation the question of
operating a service to Kanaha will be
further exam:ned by the Corporation
in fhe light of aircraft availability.
Simultaneously, a traffic survey is
being conducted by the Corporation.

Foodgrains from Foreign Countries
2218, Shrj Hukam Chand Eachwal:

Shri Onkar Singh:

Shri Bibhuti Mishra:

Shri K. N. Tlwary:

Shril B. §. Sharma:

Shri Onkar Lal Berwa

Shri D. N. Patodia:

Shri R. Barua:

Shri C. C. Desai:

Will the Minister of Food ang Agri-
<altare be plessed to state

(a) the names of the countries and
the quantity of foodgrains received
from them or gssurances given by
them as a result of appeal made by the
Government of India to {riendly
countries for supplying foodgrains;

(b) the details thereof, and

{c) the mode of payment of the
price of the foodgrains?

JUNE 13, 1887
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The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation <8hri
Annasahip Shinde): (a) to (¢). A
statement giving details of the quan-
tities of foodgraing for import during
1867 for which arrangements have so
far been made is placed on the Table
of the House. [Placegd in Library. See
No. LT-627/67]). These include quan-
tities ynder special arrangements, such
as, P.L. 480, gifts and commercial
purchases.
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Port at Varaha

2222. Shri P K. Dco:
Shr; K. P. Singh Deo:
Shri Dhirendranath:

Will the Mimster of Transport and
Shipping he pleased tg state:

ta) whether there is a proposal to
have a new port at the Varaha estu-
ary of the Godavar, for transport of
Uon ores;

(L) if so, the 'main features of the
proposal; and

(¢) the estimated cost of the port
ang the traffic it is likely to handle?

The Minister of Transport and
Shipping (Dr. V. K. R. V. Rao): (a)
to (c). The feasibility of establishing
an additional ore handling facilities on
the east coast of India either by ex-
patdiag the factlity in Visakhapatnam
port or by developing a mew outlet
between Kakinada and Visakha-
patnam is under study. The estimated
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cost and other details will pe known
only after the studies are completed.

Sel!-sumciene, in Food

22238, Shri F. K. Deo:

Shri K. P. Singh Deo:
Shri Dhirendranath:

Wili the Minister of Food and Agri-
<ultire be pleased to state;

(a) whether Mr. William Paddock,
the expert agronomist of U.S.A. has
stated that India will not achieve self-
sufficiency’ in food by 1871; angd

{b) il so,
thereto?

Government's reaction

The Minister of State in the Minis-
try of Food, Agriculture, Commaunity
Development gnd Cooperation (Shri
Annasahib Shinde): {(a) One Mr.
William Paddock and his brother have
expressed some such views, but Gov-
ernment i niot aware if they are ex-
perts on India's agricultural problems.

(b) It is not the practice of Govern-
ment to react tp the personal views of
private individuals, nor is it practi-
<able to do so.

Import of Rice Mills from Japan

2224. Shri P, K. Deo:
Shri K. P. Singh Deo:
Shri Dhirendranath:
Shri Sradhakar Supakar:

Will the Minister of Food and Agri-
<ulture be pleased to state:

(a) whether there is g proposal to
import machinery for 24 latest rice
4mills from Japan;

{b) what percentage of outurn of
rice will be made out of paddy in
those mills;

(c) the cost of each such rice mill;
and

{d) where they will be located?

The Minisier of State in the Minis-
try of Food, Agriculture, Commaaity
Development and (8hri

JUNE 13, 1#1
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Anhaaahip Shinde): (8) Yes, Sir. 13 is
proposed to import 5 complete uniw
and basic components for 18 ether
units.

{b) The expected outturn of rice
fram paddy is 70 to 72 per cent at 4
per cent polish.

{c) The cost of each complete unit
exciuding buildings, land etc,, will be
Rs 1-80 lakhs (approximately).

(d) The matter is under considera-
tion. The locations will be determined
after taking into account a number of
factors such as paddy production in
an area, procuremnent by the Corpora-
tion, existing milling facilities avail-
able and institutional support from the
Erowers,
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Procurement price of rice in Orisma
and West Bengal

2227, Shri Chintaman| Panigrahi:
Shri gradhakar Sopakar:
S8hri N. R. Laskar;

Will the Minister of Foog and Agrl.
culture be pleased to state:

(a) whether the Government of
Orissag have asked for maintaining a
parity between the procurement prices
of rice in the States of Orissa and
West Bengal;

(b) if w0, the reaction of Government
thareto; and
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(¢) the present procurement prices
for rice and paddy of different varie-
ties fixed In Orissa as well as West
Bengal?

The Minister of State in the Minls-
try of Food, Agriculture, Community
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Development and Cooperation (ke
Annasahib Shinde): (a) No Sir,

(b) Does not arise.

(c) A statement is attached.

Statemant

PROCUREMENT PRICE OF PADDY/RICE :

West Bengal R:. per quitmal
{ Var ety Grade Paddy Rice
Aman )] Cgmmon 5628 93°'7%
(i) Fine €895 97"
(1) Superfine 61°60 101°BO
_ Aus & Boro All grades 56°25 9375
5a
£(Hand pounded rice) () Common 41°00 74' 15
(1) Fine 43°68 7833
(irr) Superfine 11 46°36 83 10
(fv) Superfine I 4800 85:67
(v) Superfine I 4900 8724
(Sitasal, Machakanta and
Padmakesari)
&Mulled rice not procured in Orissa.
Indo-German Agriculture Project Annasahib Shinde): (a) and (b}

2228. Shrli  Chitamani  Panigrahi;
Will the Minister of Food and Agricul-
ture be pleased to state:

(a) whether any Indo-German Agri-
culture Froject has been undertaken
in any part of Orissa; and

(b) if so, the details of such pro-
ject and theiwr location?

The Minister of State in the Ministry
of Food, Agriculture Community Deve-
lopment and Cooperation (Shri
Annasahlh Shinde): (a) No, Sn

(b) Does not arise.

Jute Production in Orissa

2229, Shri Chintamani  Panigrahi:
Will the Minister of Food and Agri-
culture be pleaseqd to state:

(a) whether any scheme 1s being
implemented for increasing jute pro-
duction in Orissa;

(b) 1if s0. the details of such schemes;

(¢) the present produclion of jute
in Orwsa; and

(d) the target fixed for Ouissa in
1967-687

The Minister of State in the Minis-
try of Food, Agriculture, Commmunity
Developemnt apd Cooperation (Shri

Centrally Sponsored Scheme has been
sanctioned under which an area of
1.00 lakh actes is proposcd 10 be cover-
ed by foliar sprav opnrations with
Urea 1,000 tonnes of Urea hus heen
allotted to the State Governmen! fiec
of cost for folinr spray operations The
Government of India have also sane-
tioned 50 per cent subsidy on the pur-
chase of 80 Low Volume Power Spray-
ecs for being mnde available to the
jute growers free of charge, the re-
ynamning 50 per cent being provided by
the Orissa Government.

This is in addition 1o the State Go-
vernments scheme for introduction of
double cropping in the canal irrigated
areas

(¢) Production of jute during 1966-
87 was 2.38 lakh bales.

(d) 6.34 lakh bales of jute,
Co-operative Rice Mills in Orissa

2230. Shri Chintamani Panlgrahi:
Will the Minister of Fopd and Agri-
culture be pleased to statt:

(a) whether there is any proposal
before the Food Corporation of India
for starting modern co-operative Rice
Mills in Orissa; snd

(b) if so, the details thereof?
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The Minister of State in the Minis-
Wy of Food, Agriculiure, Community
Development and Cooperation (Shri
Annasabib shinde): (a) No, Sir.

(b) Does not arise.

Minor Ports in Orissa

2231. Shri Chintamani Panigrahi:
Will the Minister of Transport and
Shipping be pleased to state:

(a) the 'minor ports which were de-
veloped in Orissa during the Third
Plan period;

(b) the money spent on the deve-
lopment of these ports;

(c) the nature of development affec-
ted: and

(d) the amount allotted for the de-
velopment of mwnor ports in Orissa

during 1966-87 and the ports for which
allotted?

The Minister of Transport and Ship-
ping (Dr. V. K. R, V. Rao): (a) to (c).
The State Government have reported
that an expenditure of Rs, 8,34.000 was
incurred 1n completing the triangula-
tion survey at Chandbali and de
tailed survey ang investigations at
Gopalpur. This is exclusive of the
expenditure on Paradeep which i3
now a major port.

{d) Information has been called for
from the State Government and will
be laid on the table of the Sabha.
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Foodgrains Imported Under PL-48¢

2233. Shri Eswara Reddy: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the total quantity of foodgrains
reccived so far from US.A. under
PL 480 agreements;

(b) the total value thereof; and

(c) how long the dependence on
PL. 480 foodgrans is likely to con-
tinue?

The Ministier of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annsahib Shinde): (a) and (b). The
total quantity of foodgrains which
arrived from the U.S.A. between 1958
and 31st May, 1967 under the P.L. 489
Agreements was 44253 lakh metric
tons valued at Rs. 1855.41 croreg (cost
and freight).

{c) Assuming normal monsoons
and fulfilment of the production tar-
gets contemplateg in the Fourth Five-
Year Plan, the consumption require-
ments should be possible to be mat-
ched fully by internal production by
1970-71.
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Crop Insurante
2234 Shri Madhu Limye:

Shri D. 8. Palll:
Shri Manubhai J. Patel:
Shri Vishwa Nath Pandey:
Shri K. Baldar:
Will the Minister of Food and
Agriculture b> pleased to state

(a) whether any c¢rop insurance
scheme hag been formulated by the
CemtretStates:

(b) 1f so, how
States;

(¢} whether the scheme has
implemented; and

(d) whether the draft Buil for
compulsory crop insurance has been
finalised ang if so, when it will be in-
troduced?

The Minister of State in the Ministry
of Fooll, Agriculture, Commmmity De-
velopment ang Cooperation (Shri
Annasahid Shine): (a) No.
However the draft of a Model Crop
Insurance Scheme i under consider-
ation of Government,

(b) Does not arise.

(c) Does not arise

{d) The draft Bill for Compulsory
Crop Insurance is still under the con-
siderstioy, of the Government,

Bypess and National Highway-47
at Quilon

2235, Ehri N, Breekanian Nalr: Will
the Minister of Transport and Shiy-

many and which

been
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ping be pleased io state:

(a) whether Goverrenent are aware
of the urgency for constructing a By-
pass Road for the National Highway-4T
at Quilon; angd

(b) if so, whether the scheme has
been included in the Fourth Plan?

The Minister of Transpert and Ship-
ping (Dr. V. K. R. V. Rao): (a) The
Govermment are aware of the need for
a bypass at Quilon; but in the present
financal stringency, it is not possible
to acenrd a high priority to this work,

(b) No, Sir, as the Fourth Plan
proposals have not yet been finalised.

Shortage of D.M.S. Ghee

2236. Shri Sharda Nand:
Shri Bharat Singh Chaudhan:
Shri Ranjit Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it 15 a fact that there
has recently been an acute shortage of
ghee and mulk of DM.S,

(b) 1f so, the steps taken by Gov-
ernment to meet the shortage; and

(c) whether Government propose to
set up i1ts own dairy farms in  and
around Delhi?

The Minister of State in the Minia-
try of Food, Agriculture Community
Development and Cooperation (Shri
Annasahib Skinde): (a) While thereis
shortage in supply of ghee. the supply
of mlk to token|card holders 15 main-
tained at present.

(b) Ghee is manufactured from sur-
plus milk. Procurement of milk falls
during summer due to natural cause
and no surplus milk is normally avail-
agble for conversion intc ghee. In
handling large quantities of milk some
sourage occurs some times and this
milk is utillsed for conversion into
ghee.

Procurement of milk during the pre-
sent summer has suffered because of
failure of rains in milk shag of the
D.M.S. during lest whner. The follow-
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ing steps have been taken for meeting
the shortfall in procurement:—

(i) Adequate quantity of import-
ed skimmed milk powder has
been arrangeqd to make up the
normal short-fall in procure-
ment during summer.

(i1) A stock of white butter which
can be used for reconstitution
of milk has been built up.

(i1i) Firm agreements have been
entered with the contractors
for supply of milk to the
Scheme. Different quotas of
milk to be supplied have been
laid down in the agreement in
the ratio of 100 per cent for
winter, 75 per cent for rainy
season, and 60 per cent fo
U.P. and 50 per cent for Hary-
ana areas for summer ‘The
contrtors are subject to a pen-
alty of Rs. 5 per quintal in case
of failure to supply the agreed
quantities of milk

(1v) 1In view of the shortage, the
Scheme is having to pay a
high rate for purchase of milk
as compared with the same
periogd last year. Rate of Com
mission paid to contractors
for supply of milk has also
been raised

(v) A ban has been rmposed by
the Delhi Administration on
the import, manufacture sale
or service of milk producta
lLike Khoa, rubree, paneer and
milk sweets. This ban has
come into force with effect
from 17-5-1867.

(¢} No Scheme for setting up a
dairy farm of its own is under con-
sideration,

Supply of Wheat to Haryana

2231, Shri Ram Kishan Gupta: Wil
the Minister of Food and Agriculture
be pleased to state:

{a) whether the Haryana Govemn.
roant have asked for additional quota
ol whest t0 meet its shartage; and

Wristen Answers 4588
(b) if so, decision taken theron?

The Minister of State in the Minds-
try of Foed, Agricuiture Comamnalty
Development and Cooperation (Shri
Annasahlb Shinde): (a) Yes, Sir.

(b) State Govermment was informed
that 1t was not possible to give any
additional quota immediately owing to
poor arrivals, but the Central Govern-
ment would reconsider the case if the
supply position improves.

Hote] Development Fund

2238. Shri Ram Kishan Gupta:
Shri D. N. Patodia:
Shri C. C. Desal:
Shri R Barua:

Will the Minister of Tourism and
Civil Aviation be pleased to refer to
the reply given to Unstarred Question
No 466 on the 4th April, 1967 and
stale at what stage i3 the proposal to
establish the Hotel Development
Fund?”?

The Minister of Tourism and Civil
Aviation (Dr. Karan Singh): The Gov-
ernment have decided to set up a se-
parate fund for disbursement of loans
to hotel industry in the years 1867-
1870. The terms and conditions re-
gulating the disbursement of thess
loans are being worked out.

Avro-748

2239. Shri S. M. Banerjee:
8hri Girraj Saran Singh:
Shri 8 K. Tapuriah:
Shri Mectha Lal:
Shri Madhn Limaye:

Will the Minister of Tourism and
Civil Aviation be pleased to state:

(a) how many Avro-748 have since
been delivered to the Indian Airlines
Corporation and whether it is a fact
that the supply of Avro-748 by the
Kanpur Fsctory is not according to
the agreement; and

(b) it so, the steps taken in this
matter?
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The Minister of Tourlsm and Civil
Aviation (Dr, Karan Singh): (a) and
(b). There is no formal agreement yet
between 1.A.C. and the Hindustan
Aeronautics Limited for supply of
Avro-T48  According to the existing
understanding, however. the first Avra
should have been delivered in May,
1#87. It is now expected tp be deli-
vered by the first week of July at tha
latest.

Written Answers

Increase in Sugar Price

2240. Shri S. M. Banerjee:
Shri Madhu Limave:

Will the Minister of Food and Agri-
smltare be pleased to state

(a) whether the price of sugar has
recently been increased in some of the
States,

{(b) 1f so, the names of those States
and whether this was done 1n consul-
tation with the Centre, and

{¢) the reasons for this increase?

The Minister of State jn the Minls-
try of Food, Agriculture Community
Development and Cooperation (Shri
Annasahlb Shinde): (a) No, Sir. Sugar
prices have not been increased re-
cently

(b) and (¢) Do not arise.

Vizhinjam Fishing Harbour Projecis

2241. Shri P. Viswambharan: Will
the Minister of Food and Agriculture
be pleagsed to state:

(a) when the Vizhinjam Fishing
Harbour Project is expected to be
completed; and

{b) the amount ecarmarked for the
project in 1966-67 budget and the
amount actually spent during that
vear?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) The ovroject
is being executed by the State Gov-
ernment of Kerala as a Centrally
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sponsored Scheme. It is expected
that the harbour will be completed
m 1870-71.

(b) No amount has been specifi-
callly allotted for the Vizhinjam Fish-
ing Harbour for the year 18966-67. A
plan outlay of Rs, 68 lakhs was pro-
posed for the year 1966-87 for the
scheme "Landing and Berthing Faci-
lities at Minor ports” for Kerala and
the Siate Government had made
budget provision accordingly. The
amount spent on this project during
1966-67 upto January, 1867 is Rs.
8.145 lakhs and the amount estimated
to be spent by 31st March, 1987 is
Rs 22 lakhs.

Drought Affected Areas in States

2242. Shri Abdul Ghani Dar; Wil
the Minister of Food and Agricmliture
be pleased to state:

(a) whether the Central
ment have asked the State Govern-
ments to furmish the information te
the Centre about the chronic drought-

Govern-

affected areax in their respective
Stales, and
(h)y if s0, the names of the areas

which are affected by drought every
year 1n each State?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) In order to
analyse the problem of drought, State
Governments have been requested te
report about the classification of
drought affected areas broadly on the
lines of the criteria evolved by the
earstwhile composite State of Bom-
bay in 1960.

(b) Normally, there is no area im
the country where drought strikes
every year,

Car Number Plates to M.Px,
2243 Dr, Earni Singh:
Shrimati Nirlep Keur:

Will the Minister of Transport and
Shipping be pleased to state:

{a) whether Government have any
proposal under consideration to imsae
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uniform car number plates to all
M.Ps. like Diplomatic Corps, and

(b) if so, the details thereof?

The Ministar of Transport and
Shipping (Dr. V. E. R. V. Rao): (a)
No such proposal is under consideia-
tion.

(b) Does not arise.

Controlied Foodgrains

2244. Shri Sequelra; Will the Minis-
ter of Food and Agriculture be pleas-
ed to state’

{a) the stocks of each contrulled
foodgrain, lying with each State/Union
Territory Government in the country,
in tonnes as at the end of March,
1967,

(b) for how many months would
each of the above stocks, suffice, at
the leve] of ration then current, In
each of the above States'Union Terri-
tories;

(¢) the number of ration card
holders in each of the above States/
Union Territories, and the ration of
each foodgrain in each of them. in
kilos per person per month,

(d) whether any stocks were shift-
ed from one State[Union Territory to
another in April; and

(e) if so, how much and
which place to which place?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) A statement
is laid on the Table of the House.
(Placed in Library, See No LT-828/
671,

(b) to (e). The information is
being collected from the State Gov-
ernments and will be placed on the
Table of the Sabha when received,

Amendment of Indian Forest Act
2245, Shri Hem Raj: Will the Minis-

ter of Food and Agricuiture be pleas-
ed {0 state:

from

(a) whether Government propose

to revise the Indian Forest Act, which
has become obsoleie in the develop-
ing economy of India; and

{b) if not, the reasons therefor”

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) and (b).
The Indian Forest Act was enacted
in 1827 and was applicable to the
then Provinces and Princely States.
With the introduction of the Consti-

tution of India, “Forests” is a State
Subject and it s for State Govern-
ments to legisiate on this subject

Centre’s responsibility in this field 1~
confined ty such Union Territories
which are not competent to legislate

In 1963 the Central Board of For-
estry constituted a Sub-Committee to
go 1nto the entire question of forest
legislation in the changed context
This Sub-Committee examined the
Indian Forest Act in  considerable
detail and furnished a report indicatl-
ing the lines on which the Act requir-
ed amendment ‘This report was
commended to States/Union Terr-

tories Governments for further neces-
sary action,

Survey of Indian Forests

2246. Shri Hem Raj: Will the

Miister of Food and Agriculture be
pleased to state:

(a) whether Government
finished the survey of the
forests; and

hava
Indian

(b) if so, the results thereof and
action taken thereon?

The Minister of State in the Minis-
try of Food, Agriculiure, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) It is preaumed
that the question refers to pre-invest-
ment survey of forest resources in
which case this survey is being unde:
taken in selectd aras of nine States
viz Himachal Pradesh, Punjab, Uttar
desh, Maharashtra, Andhra Pradesh,
Madhya Pradesh, Orissa. Kerala
and Mysbre with the assistance of
F.AO. and UNDP.
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The survey work in these States
1g still in progress.

{b) Does not arise.

Bookiets and Reading Materials for
promeotion of Tourism

2247. Shri M. B Krishna:
Shri C. Dass:

Will the Minister of Tourism and
Civil Aviation be pleased to state:

(a) whe her it 15 & fact that the
Indian Tourism Corporation has de-
cided to publish alternative bocklets
and reading materials for the benefit
of the foreign tourists 1n India; and

(b) u so0, the efforts made to high-
light importan* centres hke Salarjung
Museum in Hyderabad and nume-
rous winter and other sporis centres
of India to attract foreign tourists”

The Minister of Tourism and Civil
Avigtien (Dr. Karan Singh): (a)
Yes, Sir, The India Tourism Develop-
ment Corporation has been entrusted
on behalf of the Department of Tour-
ism with the work of producing tourist
publicity literature

(b) Various publications such as
folders, guides, brochures, inserts,
posters produced by the Tourism De-
partment cover all tourist centres
which are of interest tg foreign tou-
rists. Important centres like Salar-
jung Museum 1n Hyderabad and
winter and other, sports such as fish-
ing, shikar and trekking, and wild life
sanctuaries are covered in publicity
literature produced by this Depart-
ment.

Facilitles for Jute Growers

B8, 8hri P, G. Sen: Will the Minis-
tar of Feol and Agricutture be pleas-
of to state:

(a) whether retting facilities for
fate growers for raising the guality
w meet the qulitetive requirement
of the fute industry In the Kosi Canal
::‘-a areas have been considered;
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- (b) it so, how far it iz in its way
of implementation?

The Minister of State in the Minis-
try of Feod, Agriculture, Community
Developtoent and Cooperatisn (Shri
Annasahip Shimde): (a) The Govarn-
ment of Bihar has sanctioned the
following programme on 24-5-87 for
provision of retting facilities to the
jute growers during 1987-68, on 50
per cent subsidy basis:—

(Numbers)
1 Individual retting tanks as50
2. Community retting tanks 50
3. Tube-well-cum-pucca tanks lé
4, Chain of retting tanks 80

5. Cement Concrete Slabs 10,000

(b) Steps are being takcn by the
State Government for implementing
the programme Prior to the sanction
of the scheme 227 kucha and }2
Comumunity tanks had been construc-
ted.
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Cochin Port

2250. Shri Vasudevan Nair:
Shri C, Japardhanan:
Shri P. C. Adichan:

Will the Minister of Transport and
Shipping be pleased to state

(a) the amount set apart for the
development of the Cochin Port dur.
ng 1966-67,

(b) the amount spent; and

(c) whether the port 12 facing se-
rious difficulties due to lack of m-
provement and development”

The Minister of Transport and Ship-
ping (Dr. V. K R. V. Rao): (a) The
amount set apart for the development
of Cochin Port during 1968-67 was
Rs 133.43 lakhs

(b) The amount spent during 1968-
67 on the development of the port
was Bs 1]4.52 lakhs,

(¢) Mo, Bar. During the successive
five year Plans, port facilittes have
been considerablv improved Impor
tan works cover the construction of
two cOR]! berths, 4-berth whartf in the
Eranekulam Channel, a new il

tanker jetty and a new 120 ton float-
ing crane. The purchese of & new
1500 H.P, tug hag beexy sanctioned.
Orders have been placed for ane
self propelled fire float The 1mivitation
of tenders for the purchase of =&
new hopper grab dredger costing
about Rs 50 lakhs has been authoris-
ed, The puchase of & new suction
dredger to replace the existing dred-
ger ‘Lord Willingdon 1s under consi-
deration

Allotment of Wheat
Orimsa

and Sugnr te

2251 Shri Ramachandry Ulka:
Shri Dhuleshwar Meena:
Shri Heerji Bhai:
Shri K. Pradhani:

Will the Minister of Food and Agri-
culture be pleased to state

(a) the quantity of wheat and sugar
allotted and actually supphed to
Orissa during 1986-67, and

(b) the quantity of wheat and sugar
allotted for the first quarter of 1947-
88 to Orissa?

The Minister of State in the Minia-,
try of Food, Agricultuare, Community
Development and Cooperatien (Shri
Annasahib Shinde): (a) The quanti-
ties of imporied wheat and swgar
allotted and actually despatched or
released to Orissa during 1086-87
{April-March) were

(Figures in '000 tonnes)

Allotment Despatched or
rdcﬁedﬁ_

Wheat 48 3 136 4

Sugar 69 7 59 7

(b) the quantities of imported wheat
and sugar allotted including further
Likely allotment to Orissa for the

first quarter of 1967-68 (April-June
1967) are.
Allotment
Whest 19 2
Sogar 3.
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Development of Horticulture
1966-67

2252. Shri Ramachandra Ulaks;
Shri Dhuleshwar Meena:
Shri K. Pradhani:
Shri Heerji Bhai:

Will the Minister of Food and Agri-
eulture be pleased to state:

during

(a) whether the amount granted to
Orissa Government for the develop-
ment of horticulture during 1966-87
has been fully spent; and

(b) it not, the reasons therefor”

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasabib Shinde): (a) and (b). The
information is being collected and
will be placed on the Table of the
House.

Panchayati Raj in Madhya Pradesh

2253, Shri Baburao Patel: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether 1t 18 a fact that the
Madhya Pradesh Government has put
oft the plans to introduce Panchayati
Raj in the State;

(b) whether the State Governmecat
had sought the concurrence of the
Central Government for this; and

(c) the new time-schedule drawn
up by the State Government for
ushering in the Panchayati Raj and
the progress made in that direction?

The Minister of State In the Minis
try of Food, Agriculture, Community
Development and Cooperation (Shri
M. 8. Gurupadswamy): (a) No, Sir.

(b) Does not arise,

(¢) Gram Panchayats have already
been constituted in the State. Action
tor introducing the higher tier bodiet
by suitably amending the existing
legislation is in progress and drawing
up of a time-schedule wil) foitow.
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Tubewells Sunk in Orissa

2254, Bhri Ramachandrs Ulska:
Shri DbuleshWar Meena:
Shri K. Pradhani:
Shri Heerji Bhai:

Will the Minister of Food and
Agriculture be pleaied to state:

(a) the number of exploratory tube-
wells sunk in Orissa till the end of
May, 1967; and

(b) the number out of them found
satisfactory?

The Minisier of Siate in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahi» Shinde): (&) and (b). In
the course of groundwater explora-
tion 1n Orissa, the Exploratory Tube-
wells Organisation drilled 33 explo-
ratory bores 1ill the end of May, 1967
of which only 20 yielded satisfactory
discharge of water

Rice Supply from Orissa

2255. Shri Ramachandra Ulka:
Sthri Dhuleshwar Meena:
Shri Heerji Bhai:
Shri E. Pradhani:

Will the Minister of Food and Agri-
culture be pleased {o state:

{a) the quantily of rice supplied by
the Government of Orissa to the
Central Government from April.
1967 to-date; and

(b) the cost thereof?

The Minister of State in the Minia-
try of Food, Agricuiture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) A quantity
of 23,805 tonnes rice was supplied by
Government of Orissa to Central
Government from 1st April, 1887 to
31st May, 1967

(b) The cost of rice supplied is
Rs. 2 crores approximately.
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Allotment of Sugar to Orissa

2256. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri Hirji Bhal:
Shri K. Pradhani:

Will the Minister of Food and Agri-
eulture be pleased to state:

(a) the quota of sugar allotted to
Orissa from March, 18967 to May,
1987, month-wise; and

(b) the demand from Orissa during
these months?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) The quota of
sugar allotted to Orissa from March
to May, 1967, was as under:—

March, 1867—4,500 Tonnes
April, 1967—4,500 Tonnes
May, 1967—3,760 Tonnes

(b) No demand, as such, has been
received from Orissa Government
for the months of March to May,
1067,

Loan for Farm Ouiput in Orissa

2257. Shri Dhuleshwar Meena:
Shri Ramachandrg Ulaka:
Shri Heerji Bhai:
Shri K. Pradhani:

Will the Minister of Food and Agrl-
eulture be pleased to state:

(a) whether Government propose
to give any short-term loan to Orissa
for increasing farm output du-ng
1867-68; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahidb Shinde): (a) and (b).
Short-term loans are given to State
Governments in respect of Fertiliser
Marketing, Fertiliser Taccavi and
purchase and distribution of Seeds
and Pesticides. State Governments
ean avall of the <hon-lerm loan on

making a specific request on the
basis of their actusal cxpenditures
requirements, to the extent adms-
sible under the existing procedure
and subject to availability of funds,

A short-term loan of Rs 53 46
lakhs hus so far been sanctioned 1o
the Government of Orissa for fertili-
ser malketing in the current year

Flying Clubs in Orissa

2258, Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri K. Pradhani:
Shri Heer)i Bhai:

Will the Minuster of Tourism and
Civil Aviation be pleased to state

(a) whether theie ;s any proposal
‘or the establishment of Flying Clubs
in Orissa for training boys and girls
during 1967-68, and

(b) 1if <0, the details thereof?

The Minister of Tourism and Civil
Aviation (Dr, Karan Singh): (a) No.
Sir No such proposal has been
received by the Director General of

Civil Aviation or the Government of
India.

(b) Does not arise
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.Duty-Free Shops at Palam Afrpord

236¢. Shri ¥. A. Pramd:
Shrl Parthasarathy:

Will the Minister of Tourlem and
<Civil Aviation be plessed to state:

(a) whether it is fact that duly-
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free shops are likaly o be openmd at
Palam Airport ghortly; and

(b) if 50 the likely foreign exchan-
g¢ expected to be earmed thereby?

The Minister of Touriem and Civil
Aviation (Dr. Karan Simgh): (a) and
{b). One duty free shop is going to.
be opened at Pa'am Airport shortly.
It is not possible to assess with any
degree of accuracy what the foreign
exchange earnings from this shop will
be in the initial period, but on a
rough estimate it iz expectad that the
shop will yield an income of

Rs, 25,000/- in foreign exchange
during the financial year 10§7-88,

Central Acts

2261 Shri Vishwa Nath Pandley:
Will the Minister of Law be pleased
to state.

ta) the number of cases in which
the whole or part of the provisiong of
the Central Acts were declared witra
mres by the various High Courts
and Supreme Court of India du-
1ing the year 1966;

(b) the pames of Acts so affected;
(c) the caseg in which appeals

against the High Court decisions were

filed 1n the Supreme Court and the
decision of the Supreme Court

thereon, and

(d) the number of cases still pend-
ing in the Courts?

The Deputy Minister in the Minksiry
of Law (Skhri D. R. Chavan): (a) to
(d). The information is being collec-
ted and will be laid on the Table of
the House
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Wheat Supply From USSR and USA

2264, S8hri D, N. Patodia: Will the
Minister of Food and Agricultture be
pleased to state:

(a) how much quantity of food-
grains has been promised by the US.
SR Government to be supplied to
India to ov. como (. -famine condi-
tions in the country m view of the
reported bumper crop of wheat 1n the
USSR, and

(b) as agamnst the above, how
much supply of foodgraing has be2n

promised by the Government of
USA to be supplied during this
year”

The Minister of State in the Minis-
try of Food, Agriculture Community
Development and Cooperation  (Shri
Annashib Shinde): (a) The USSR
Government announced a Rift of 2
lakh tionnes of wheat to India in
December, 1968. The entire quantity
reached India by the end of May
1987.

(b) The balance of foodgrains to be
received this year from U.S.A. under
PL-480 aggreements entereq into prior
to the 1st January, 1967 was about
8 lakh tonnes of wheat and 6.8 lakh
tonneg of milo. By an agreement
dated the 20th February, 1867 under
PL-480, the US.A. agreed to supply
12 lakh tonnes of wheat and 8 lakh
tonnes of milo. They have also
sgreed to advance supply of 4.8 lakh
tonnes of wheat and 1.2 lakh tonnes
of miloc against the proposed
further agreement under PL-480, ex-
pected to be entered into ghortly, for
the supply of 15 lakh tonnes of food-
grains. The total supply of foodgrains
from the USA. during 1967, accord-
ing to definite commitments made so
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far, would thus total to 258 lakh
tonnes ol wheat and 18 lakh tonnes of
milo A further supply of 45 lakh
toes of wheat and 255 lakh tonnes
of milo will become uvailable when
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Farm Service Centrep

2267. Shri G. 5. Mishra: Will the
Minister of Food and Agriculture bhe
pleased to state:

(a) whether any scheme of ‘Farm
Service Centres’ is being included in
Fourth Five Year Plan;

(b) if so, what would be the expen.
diture invylved in implementation of
this scheme; and

(¢) whether such a  scheme wiil
also be introduced in private sector?

The Minister of State in the Ministry
of Food, Agriculture, Commaunity De-
velopment and Cooperatlion  (Shri
Annasahib Shinde): (a) A scheme
known as “Machine Service Centres"
1s under the consideration of the Gov-
ernment of India The objectiva of
the Scheme 1s to give servicing and
repairing facilities to the farmers for
their equipment and make available
'costly agricultural  machines like
tractors, power tillers, power spray-
-ers. diesel/petrol ol engines ete. on
hire

(b) and (c). The details are yet
to be finalised
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Procurement Price of Foodgrains

2271, Shri Bibhuil Mishra: Will the
Minister of Food and Agriculture be
pleased to state.

(a) whether 1t 15 a fact that some
of the BStates have either raised or
are going to raise the prt:lu‘:urement
price of foodgrains,

(b) 1f so, whether they have asked
the Central Government to give them
financial help on thijs account, and

(¢) the reaction of Government
thereto? .

The Minister of State In the Minis-
try of Food, AgricuMure, Comsmu-
nity Development ang Cooperation
(8hri Anmasahib Shinde): (a) The
State Governments have generally
raised the procurement prices of
feodgrains during the current season

(b) No, Sir.
(c) Does not arise.

JUNE 13, 1987
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Compininty aguinst Sccotor/Taxi
Drivers

22712 Shri Prem Chand Verma:
Shri Ram Kishan Gupta:
Shrdi B. K. Sinba:

Wil] the Minister of Transpori and
Shipping be pleased to state:

() whether it iz a fact that there
are very large number of complainte
against Taxis and two-seater Scooters
for over-charging passengers in Delhs;

{(b) if so, the number of complaints
received during the last six months
and the number of drivers against
whom action was taken, angd

{c) the step, taken 1o eradicate
this evil®

The Minister of Transport and
Shipping (Dr. V, K. R. V. Rao): (a)
and (b) 448 complaints were received
during the period 1-12-1966 to 31-5-
1967 The number of drivers against
whom action was taken during the
same period wag 219

(c) The following steps have been
taken by the Delh: Admrinistration jn
this connection:—

(1) A cell has been set up in ihe
Directorate of Transport,
Delhi, which functions round
the clock, to attend to comp-
laints from the public against
drivers of taxis and two
seater rickshaws. Special
drives for checking such
mal-practices are also arrang-
ed.

{n) Whenever a complaint i«
received in regard to alleged
overcharging, refusal to carry
passengers, misbehaviour or
any other violation of the
Motor Vechicles Act/Rules,
enquirieg are made by the
enforcement gtaff of the
Divactorate of Traasport,
Delhi, and prosscutiong kauan-
ched against the drivers con-
ecerned. The State Transpirt
Authority, Dyihi slso tales
action against them by sur-
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pending their driving licences
and the permits of the yehi-
cles jnvolved.

been
con-

(iii) Arrangements have
made to register the
plaints at all police stativas
in Delhi. It js no longer
necessary ;that complaints
shold be lodged with the
Traffic Police only.

With a view to encouraging
the public to send complaints
against offending taxiscooter
drivers, traffic policemen on
duty .at important crossings
or near taxilscooter stands
have been supplieq with
printed complaint buoks
Members of the public can
ask for these complaint
books from the traffic police-
men on duty at these cross-
ings, if they wish to lodge a
complaint ggainst any scoo-
teritaxi  driver. Portable
pedestal boards have been
put up at the following points
to inform the public that
complaint book
with the Traffic Constable on
duty on the spot:—

(1v)

(1) In front of the Kwality
Restaurant.

(2) Intersection of Radial Road
No. 6 and Connaught
Place.

(3) Intersection of Radial Road
No. 4 and Connaught
Place.

(4) Kashmere Gate Taxi and
Scooter Stand,

(5) Crossing of Ajmal Khan
Road and Arya Samaj
Road.

Terminal Building at Jorhat

22%3. Shri R. Barua: Will the Minis-
ter of Tourism and Civil Aviation

be pleased to state:

(a) whether it is a fact that the
proposal for a terminal building of
the I.A.C. at Jorhat is hanging since
1855; and
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(b) if so, the vreasong therefor
and steps taken to execute the pro-
posal?

The Minister of Tourism and

Civil Aviation (Dr. Karan Singh):
(a) and (b). The proposal for cons-
truction of a terminal building at
Jorhat is being pursued since 1955.
Original estimates for the work were
sanctioned i, 1956, but the site gelect-
ed for construction was later required
by the Defence Ministry for their own
use and could not therefore be made
available to the Civil Aviation Depart-
ment., A second site was then gelect-
ed, but the work had to be postponed

due io the emergency in 1962. This
site was also subsequently utilised
for Defence purposes. Another site

could bhe selected after considerable
survey work only towards the end of
1965. A part of this site has been
released by the Defence  Ministiry.
and the remaining portion of the land
is being used by the NEFA Adminis-
iration. Efforis are being made to
obtain release of this poriion also.
after which it will be possible to start
construction.

Facilities for Tourists to visits Kazi-
range Game Sanctuary in Assam

2274, Shri R. Barua: Will the
Minister of Tourism and Civil Avia-
tion be pleased to state:

(a) whether it is a fact that there
are no adeguate air facilities and hotel
accomodation to act as incentive to
the foreign tourists visiting Kazirange
Game Sanctuary jn Assam; and

(b) if so, the steps takepn in this
regard with a view to attract more
tourists?

The Minister of Tourism and
Civil Aviation (Dr. Karan Singh):
(a) Two daily air services operate
from Calcutta to Jorhat, the nearest
airport to the Kazirange Game
Sanctuary.

The accommeodation available con-
sists of a Tourist Lodge and a Tourist
Bunglow (Class I) at Kazirange; and
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Forest Rest Houses st Bagurl and
Arimora,

(b) In the Fourth Five Year Plan
in Tourism at provision of Rs. 10.00
lakhe has been proposed for providing
tuorist facilities gt the Kazirange
Game Sanctuary. Details of the
schemes are being finalised in consul-
tation with the State Government

qwra; Trw dearef & fad
fratasr
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High-yielding Crop Programme in
Madhys Pradesh

2276. Shri Nathg Ram Ahjrwar:
Sbri G. C. Dixit:
Shri J. Sundar Lal:
Shri Nitiraj Singh Chaudhary;

Wil the Minister of Food aad
Agriculture be pleased to state:

(a) the acreage and the credit
requirement for the high-yielding
variety crop programme jn Madhya

Pradesh during the yesr 1867-88;

(by whether the entire credit
requirement wil]] be made available
by the Reserve Bank of India;

tc) if not, whether the Central
Government wijll themselves make
available the requirement; and

(dy further assistance the Central
Government propose to give to ensure
that the high-yielding wvariety ctop
programme for 1967-68 will become
successful?

The Minister of State in the Minls-
try of Foed, Agiculture, Commanity
Development and Cooperation (Shri
Anmnasahib Shinde): (a) It is planned
to cover an area of 2,61 lakh acres
under the High-yielding Varieties
Programme in Madhya Pradesh
during the kharif season and 131
lakh acres during the rabijsummer
season, 1967-88. The crop-wise detalls
are ag under:—

(Area in Lakh acres)

Target for  Target for

Crop xhanf, 67 rabi/summer
1967-68
Paddy T.N.—1 o051 -
Hybrid Maize . N 0.01
Hybrid Jowar : . . o09% 010
Hybrid Bajra : . ., o016 -
Mexican Wheat : . - 1'20
2°61 131*

*The target it tentative. Fioal target is
to be fixed.
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The total requirements of cOODere-
tive credit for the acreage during
kharif, 1967 are estimated at Rs. 6.00
crores (including cash and kind com-
ponents), Similar requirements for
the rabijsummer, 1967-68 programmse
bave not yet been finalised.

(b) No. The credit requirements of
.only the members of Cooperative
Societies would be met out of the
special credit limits sanctioned by the
Reserve Bank of India. ‘The credit
needs of the cultivators who are not
members of cooperative would be
‘met through Taccavi loans from the
State Government.

(c) and (d). To supplement the
cooperative credit to be made avail-
ahle for the High-yieding Varieties
Programme, the Government of India
will provide an amount of Rs 103
~crores to the States by way of ways
and means advances for fertilisers,
seeds, pesticides etc. How much of
this will be made available to Madhya
Pradesh Government ig not yet known
and will be worked out on the basls
sof their specific requirements, so
that the programme does not suffer.

TSt vt Tl ST

2277. ot wo firo wqwe: W
‘wwer o iy ol oy aam o gor
wlife
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Import of Fertilizer from Nethettands

2278. Bhri R. Barua:
Shri N. K. Sanghi:
Shri Y. A. Prasad;

Will the Minister of Food and

'Agriculture be pleased to state:

(a) whether there is any profosal
before Government to obtain 70,000
tons of fertiliser from Netherlands;
and

(b) it so, when the final decidlon
is likely to be taken in this mattex?

The Minister of State in the Minls-
try of Food, Agriculture, Community
Development and Cooperation (Shrd
Annasahib Shinde): (a) Mo, Sir.

(b) Does not arise,
Imue of Milk Cards

2279, Shri Jagannath Rao Joshi:
Shyi Y. B. Kushwah:

Will the Minister of Food and
Agriculture be pleased to state:

(a) the number of applications
received by the Delhi Milk Scheme
since December, 1966 up-to-date for
the issue of milk cards;

(b) the number of cases in which
cards have been issued and the num-
ber of applications still pending; and

(c) the reasonsg for not issuing thw
carde to the remaining applicants?

The Minister of State In the Minle-
try of Food, Agriculiure, Community
Development ang Cooperation (Shri
Annasahjb Shinde): (a) 10,071 gppl-
cations have been registered gince
December, 1968 upto 18th May, 1967T.
Applications received thereafter are
yet to be registered.

(b) Cards have been {ssued to 238
applicants and 9748 applications are
still pending.

(¢) The Scheme hag been unabie 4o
procure (nough milk to gerve all the
spplicants,
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Hindustan Shipyard, Visakhapataam

2281. Shri D. C. Sharma: Will the
Minister of Transport and Shipping
be pleased to state:

(a) the progress made in the manu-
facture of ships at Visakhapatnam
Shipyard;

(b) the number of ships manufac-
tured so far in the country;
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(c) whether there has been any
demnand for Indian made ships from
any foreign country and whather
mhhmapoduonbmthm;

(d) if so, the details thereaf?

The Minister of Transport and
Shipping (Dr. V. K. R, V. Rao); (a)
Apart from improvements made in the
lay-out and mechanical equipment of
production shops, in the hulding
berths and fitting out jetties, t},» main
improvement has been the construc-
tion of modern diesel ships of 12,500
DWT (speed 17 knots) of welded
construction instead of the 8000 DWT
(speed 105 knots) steamships with
rivetted construction built earlier,

{b) Ths Shipyard has so far com-~
pleted and delivered 43 ship; 1aclud-
ing 4 sm.ll crafts and 2 veaatels for
the Navy.

(c) and (d). Some offers for the
purchase ~f a 12,500 DWT sShip built
at the Fandustan Shipyard were
received from abroad but the offers
were not attractive. In any case, the
Shipyard’s present produaction ig in-
adequate to meet our owp require-
ments

Transistion of Indian Acts into Himdi

2282. Shri D. C. Sharma:
Shri Dholeshwar Meena:
Shri Heerji Bhal:
Shri K. Pradhani:

Will the Minister of Law be pleased
to gtate:

(a) the progress made so far
regarding the translation of Indian
Acts into Hindi;

(b) the steps taken to speed up
the translation oOf these Acts in other
regional languages;

(c) the broad outlines of the prog-
ramme prepared to get all the Acts
translated into Hindi and other
regional languages?

The Deputy Minister in the Ministry-
of Law (Shri D. R, Chavan): (a) The
Hindi translations of 22 Central Acts-
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bave so0 far been published in the
Gazette of India ynder section 5(1)
of the Official Languages Act, 1963
A list of these Acts is attached,
Placed on the Table of the House
[Please see No. LT-830/67] Hindi
transiations of 32 more Central Acts
will be ready for publication shortly

(b) A statement showing the pro-
gress made 1n this behall is placed
on the Table of the House [Please
see No, LT-630/87).

(¢) There is a programme for the
period from June, 1966 to December,
1967 for translation in Hindi of 67
Central Acts and Rules made there-
under. No such programme for trans-
lation of Central Laws in regional
languages has been drawn up. The
matter 15 proposed tgp be exanmined
in consultation with the State Gov-
ernments.

Trans-Country Bus Transport

2233, Shri 8. C. Jha: Wll the Minis-
ter of Transport ang Shipping be
pleased 1o state whether there is gny
plan for trans-country bus transport
arrangement under the Fourth Five
Year Plan?

The Minister of Transpori and

Shipping (Dr. V. K. B. V, Ba0): No,
Sle,

West Coast Road

2284. Shri A. Sreedbaran;
Shri P. C. Adishan:

Will the Minister of Transport and
Shipping be pleased 1o etate:

(a) whether 1t 1s a fact that the
Central Government have postponed
the construction of the West Coast
Hoad in Kerala;

(b) whether the Central Govern-
ment have also jssued orders to stop
the construction of Badagara by-pass
road Mahe by-pass road; and

(c) if s0, the reasons thereof?

The Minister of Transport and
Sbipping (Dr. V. K. R. V. Ea0); (a)
No. The work on the road is in
Progress.

(b) and (c). No; the programme of
works for the development of the
West Coast Road In Kerala, approved
by the Government of India, does nod
include the work of construction of &
by-pasg road outside the Mahe town
The work of construction of Bada-
gara by-pass is included in the pro-
gramme and no order has been jssued
by the Government of India stopping
the construction of this by-pass.

awt w7 g€ A T ey e
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Tour of Famine affected Blates

2287, Shrl D. C. Sharma: Will the
Minister of Food ang Agrioultare be
pleased to state:

(a) whether he has mede a tour of
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the famine affected areas of the
various States;

(b) it so, the assessment of the
situation; and

(c) if not, the reasons therefor?

The Minister of State in the Minie-
try of Food, Agriculture, Community
Development and Cooperation (Bhri
Annasahib Shinde): (a) The Minister
of Food ang Agriculture has toured
some of the drought-affected areas
of the country.

(b) As a result of the various
relief measureg taken by the Central
and Stale Governments and large
number of voluntary organisations the
situation in the affected areag 1o
generally under control.

(¢) Does not arise.

Disparity in Prices of Foodgraing im
different Stateg

2288, Shri D. C, Sharma: Wil] the
Minister of Food and Agricnlture be
pleased to state:

(a) whether any steps are envisag-
ed to remove the disparity in the
prices of wheat and other cerealg in
different States in the country;

(b) it so, the details thereof; and
(c) if not, the reasons therefor?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (8hri
Annasihib Shinde); (a) No, Sir.

(b) Does not arise,

(e) 1t is not possible to have a uni-
form price structure for foodgrains all
over the country, ag conditions differ
from State to State,

Seed Corporations

2289, Shri D, C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the proposal to set up
Seed Corporations in all the Btates
in India has been finalised;

(b) if so, the detalls thereof; and

(c) if not, the reasons for the
delay?
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The Minister of State in the Minls-
try of Food, Agriculture,
Developmenit and Cooperation (Shri
Annasahib Shinde): (a) to (c). The
State Governments were advised to
set up State, regional or commodity
wise Seed Corporations for dealing
with procurement, storage and dis-
tribution of seeds. The Governments
of Punjab and Haryana have already
set up a Land Development and Seed
Corporation. Assam  Government
have also registered a Seed Corpors-
tion. The Governments of Andhra
Pradedh, Gujarat, Madhya Pradesh,
Orissa, Uttar Pradesh and Rajasthan
have made provisions in their State
Plang for 1967-88 for the setting up
of Seed Corporations, Jammu &
Kashmir, Bihar Kerala, West Bengal
and Goa do not propose at present to
st up Seed Carporations. Other
States are considering the proposal.

Cost Schedules for Sugar Factories

2200. Shri B, C. Jha:
Shri Bhogendra Jha:

Will the Minister of Food and Agri-
emiture be pleased to state:

{a) whether it 1s a fact that Gov-
etnment have made 22 cost schedules
for the sugar factories in the whole
of India, desprte the recommendations
of the Tariff Commission and the
Sugar Enquiry Commission for only
six cost schedules for the whole of
India;

{(b) 1f so, the reasons thereof,

(c) whether there are 4 cost sche-
dules for West UP and 2 cost sche-
dules only for 3 sugar factories in
Gujarat; and

(d) if so, the reasons for not having
two cost schedules in North Bihar,
one for the 16 factories of Darbhanga.
Muzaffarpur and Sarau Districts and
one for Champaran District alone?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Develapment and Cooperation (Bhri
Annasahib Shinde): (a) and (b). The
Tarif Commission had recommended
in 1968 four price zones applicable

to sugar factories in different regions.
The Sugar Enquiry Commission sug-
gested in 1965 filve price zones exclud-
ing Assam for which they suggested
fixation of a separate price. In view,
however, of the yariations in recovery,
duration and average cane price paid
by factories in a region and variations
in the rates of cane purchase tax
levied in various States, the Govern-
ment have been fixing prices for 23
zones including Assam.

(¢) Yes Sir. There are four price
zones for West TUJP. and two for
Gujarat.

(d) Suggestion for splitting up of
North Bihar into 2 zones has heen
received recently and this is under
examination,

Community Development Programme

2291. Shri Virendrakumar Shah:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether a recent study conduct.-
ed by the Department of Adult Edu-
cation of the National Institute of
Education has revealed that the Com-
munity Development programme has
failed to make the designed impact
on agricultural production because of
its lack of emphasis on improving
the “human material”; and

(b) i so, Government's reaction

thereto by way of improving the pro-
Rramme”

The Minister of State in the Minis-
try of Food, Agriculture, Commaunity
Development and Cooperation (Shri

M. S. Gurupadaswamy): (a) The
repor. on “Agricultural Education
needs of out-of-school rural youth

engaged in farming” of the Depart-
ment of Adult Education, National
Institute of Education, mentions that
education of farmer under the Com-
munity  Development programme
through exiension education and lite-
racy programmes has not been very
eftective, as would be seen from the
low increase in food production,
thereby indicating an over-emphasis
on the materialistic approach and less
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attention towards the development of
human material and resources, This
¢onclusion is baled on an analysis of
the attitudes towards agricultural
education of a sample of 208 out-of-
school youths in four Community
Development Blocks tovered under
the study.

(b) The importance of the human
element in the Community Develop-
ment programme has been recognised
from the outset; thus, extension edu-
cation and training have always been
regarded as integral components of
programme, Increase of agricultural
production depends on a complex of
factors, of which extension education
is only one. However, measures have
been taken for improving the skilla
and competence of exiension person-
nel and for instituting a systematic
programme of farmers' training and
education, specially in areas selected
for the introduction of High Yielding
Varieties

Chougule Steamship Company

22082 Shri Shinkre: Will the Minis-
ter of Transport and Shipplng be
pleaged to state

(a) whether it 1s a fact that the
Chougule Steamship Company Limit-
ed, has approached Government with
proposals envisaging substantial
increase in passenger and goods fare
on Bombay-Goa and Bombay-Manga-
lore lines;

(b) if so, the details thereof, and

(c) the reaction of Government
thereto?

‘The Minister of Transport and
Shipping (Dr, V. K. B V. Rao):
(a) to (c). The Chougule Steamship
Company Limited have requested the
Government for permission to increase
passenger fares for the Bombay-Goa
passenger service. The Company
have not made a similar request in
respect of the Bombay-Mangalore
service,

The Company have also not made
a request for an increase in freight
rates on the Bombay-Goa or Bombay-

JUNE 13, 1967

Written Answers 48
Mangalore Service. The Company
have indjcated that an increase of
83 per cent in the existing passenger
fares on the Bombay-Goa service
would be required to make good the
losses sustained by them on this ser-
vice. The Government of India have
appointed a Committee consisting of
the Additional Director General of
Shipping & representative of the
Governmen' of Maharashtra and an
officer from the Comptroller and
Auditor General's Organisation to go
into this question 1n detail, The Coma
mittee is expected {o submit its
report by the end of the June, 1967.

Bombay-Goa Road

2293. Shri Shinkre: Will the Minis-
ter of Transport and Shipping be
pleased to state:

(a) the amount spent so far on the
construction of Bombay-Goa Road of
the West Coast National Highway and
the amount to be spent to complete
it; and

(b) the time by which the construc-
tion of this Bombay<Goa Road is
expecled to be completed?

The Minister of Transport and
Shipping (Dr. V. K. B. V. Rae):
{a) Presumably the member is refer-
ring to that part of the West Coast
Road which is being developed
through the States of Maharashtra
and Goa. An expenditure of about
Rs. 6.69 crores has been incurred up
to March, 1967, on the gscheme. The
balance work will cost about Rs. 4.47
crores The expendlture incurred inc.
ludes an amount of approximately
Rs. 20. crores spent by the Maha-
rashtra Government from their own
resources,

(b) Depending on the availability
of funds, the road is expected to be
completed by the end of the 4th Plan
period.

Supply of Fertiliser to Goa,
Daman and Din

2284, Shrl Shinkre: Will the Minis-
ter of Food and Agricultore be pleas-
ed to state:

(a) the quantity of fertilisers actu-
ally supniird 1o "Tnion Territory of
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Goa, Daman and Diu during 1988-67;

(b) whether there is any request
from the Government of that Unilon
“Territory to increase the quota during
1087-68;

(c) il so, the details thereof; and

(d) the reaction of Government
thereto?

The Minister of State in the Minis-
iry of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahjb Shinde): (a) The allot-
ments of various kinds of nitrogenous
tertilisers made by the Central Fer-
tilisers made by the Central Fertiliser
Pool in favour of Goa, Daman and
Diu during 1966-67 ang the quantity
actually supplied upto 25th Muy, 1967
against those allotments are given
below:—

{Figures in 1onnes)

Kind of Quantity allotted  Quantity sup-

Fertilier for 1966-67. lied ull 25th
2y, 1967.

Sulphate of Amonia 6021 2903

Urea 414 414

Amm. Phosphate 1500 1500

'1:0!;:1 in terms 01

Nitrogen 1754 1100

(b) to (d). Against their estimate
of requirements of 2420 tonnes Nitro-
gen, Government of India have
already agreed to allot 2220 tonnes
Nitrogen.

Super Bazar for Gauhati

2296, Shri Dhireswar Kalita: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the Central Govern-
ment propose to open a Super Bazar
at Gauhati; and

(b) if so, the reasons for not open-
ing it so far?

The Minister of State in the Minis-

posai for the opening of a department
store in Gauhatj 6y the local coope-
Tative wholesale store was

by the Government of Indla in
November 1988,

(b) The opening of the store has
been delayed because no suitable
building for housing & department
store was readily available {n Gau-
heti. A new building which was under
construction was ultimately located
for the purpose. <Construction work
has only recently been completed and
it is expected that the store will
starl functioning by end of this month,

Agricultoral University in Assam

2297. Shri Dhireswar Kalita: Will
the Minister of Food and Agriculture
be pleased to state;

(a) whether the Government of
Assam have represented to the Cent-
ral Government to allot funds for
the establishment of one agricultural
unuversity in Assam;

(b) if so, the amount asked for by
the State Government; and

(¢) the
thereto?

reaction of Government

The Minister of State in the Minia-
try of Food, Agriculture, Communlity
Development and Cooperation (Shri
Annasahib Shinde): (a) No request
has so lar been received from the
Government of Assam. In the Draft
Outline of Fourth Five Year Plan of
Assam, however, it has been proposed
to set up an Agricultural University
in the State. The Working Group
which considered the State Plan has
recommended an outlay of Rs, 830
lakhs for Agricultural University in
Assam. No proposals have, however,
been sent so far

(b) and (¢). Do not arise.
Wheat Seeds developed at Indlan

Agricaltural Research Institute

2299, Shri J. Sondar Lal: Will the
Minister of Food and Agriculture be
pleased to siate;

(a) how many varieties of wheat
seeds have been developed by the
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Indian Agricultural Research Institute
apart from Sonora 84; and

(b) the details thereof?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) Apart from
Sonora 64, six other wheat varieties
of dwarf type have been released in
the recent years, besides over 30
other varieties evolved by the Insti-
tute earlier,

(b) The dwarf varieties are Lerma
Rojo, Chhoti Lerma, Sona 227, Sona-
Uka, Saphed Lerma and Sherbati
Sonora. Of these, the last four have
amber to white grains, which are
preferred by Indian farmers, traders
and consumers. Al]l these varieties
are fertiliser responsive and have
given yields as high as 50—90 mds)
Acre. Some of these varieties are
also highly resistant to diseases. One
of these varieties viz, Sherbati
Sonora, has been produceg through
use of atomic energy.

The other varieties evolved earlier
are guitable for cultivation under
conditions of average fertility. These
varieties have been widely cultivat-
ed in the country and they continue
to be popular in many parts, because
of their disease resistance, grain qua-
lity and relatively high yields. Thus,
NP 824 is widely grown in Gujarat,
NP 835 and NP 852 in Bihar, NP
832 and NP 839 in Madhya Pradesh,
NP 718 in Uttar Pradesh, and NP 798
in West Bengal. Likewige, in the
North Indian hills, NP 846 and NP 809
continue to be popular, while in the
Nilgiris NP 200 and NP 201 are pre-
ferred by the cultivators,

Supply of Tractors to Orissa

2300. Shri G. C. Nalk:
Shri M. C. Majhi:

W1l the Minister of Pood and Agri-
enlture be pleased to state:

(a) whether there is any proposal
to supply three hundred iractors to
Orissa State; and
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(b) it so, when will these ba sup-
plied and on what conditions?

The Minister of State in the Minks~
try of Food, Agricultare, Community
Development and Cooperation (Shri
Annasshib Shinde): (a) Three hun-
dred Zetor 2011 tractors out of the
imporis that are being made from
Czechoslovakia have been offered to
the Government of Oriasa.

(b) The tractors will be imported
and supplied very shortly. The terms
and conditions of supply will be set-
tled on receipt of a reply of the State
Government to the offer made (o
them,

Frices of Vanaspat{

2301. Shri George Fernandes:
Shri Madhu Limaye:
Bhri J. H. Patel:
Shri Rabl Ray:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the number of times the prices
of vanaspatj were revised during the
last two years; and

(by whether there is gcope for fur-
ther reduction of prives?

The Minister of State in the Minis-
try of Food, Agriculture Community
Development and Cooperation (Shri
Annasahib Shinde): (a) The system of
uniform price fixation ¢f vanaspati on
zonal basis wag introduced only a
year back—in June, 1986. During this
period, the prices have been revised
nine times,

(b) This would depend on the price
trends of indigenoug vegetable oils,
particularly groundnmut oil, and the
availability of importad ofls,
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Timber Loader Ship

2383, shri K. R, Ganesh: Will the
Minister: of Food and Agriculturs be
pleased to state:

(a) whether a timber loader ship in.
Bay of Bengal was aocquired some
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time back by a private party to car-
YY timber from the Andaman () If s0, the reason for the incre-
Jalands; ase, and the extent of the increase;

(b) mwhether foreign exchange
required for this was approved by
his Ministry;

(¢) whether his Ministry entered
into any contract with the shippers
%0 carry timber from the Andaman
Islands;

(d) if so, whether the contract has
been fulfilled; and

(e) f not, the reasons therefor?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development zmd Cooperation (Shri
Annasahib Shinde): (a) The timber
carrier SS ‘Bay of Bengal’ was ac-
quired by Messrs R. Sen & Company
Calcutta during 1963,

(b) The Ministry of Transport and
Communications sanctioned the ne-
cessary foreign exchange to the firm
as recommended by this Ministr

(c) to (e). The vessel was made
available for 5 trips for lifting go-
vernment timber from Andamans to
mainland during 1964 and 1865. The-
reafter the vessel was reported by
R. Sen & Co. to be undergoing exte-
nsive repaiwrs. It 18 understood from
the DG Shipping that the wvessel is
likely to be avmlable very soon, for
Joading timber from Andamans to the
mainland. This Ministry has nol ente-
red into any separate contract with R.
Sen & Co. for carriage of timber from
Andamans, The Ships for carriage of
timber from the Andamans are no-
minated by DG Shipping and pey-
ment of freight is made to the ship
owners according the rates agreed to
in the contract of carriage.

Prices of Timber in Andaman and
Nicobar Islands

2304. Shri K R, Ganesh: Will the
Minister of Food and Agriculiure be
pleased to state:

(a) whether prices of timber in the
Andaman and Nicr' ir Islands have
intreased sbnormsly - “-ce 1061;

(c) whether the jncrease is dus to
a change in the price structure, and
if so, the justification for the change;
and

(d) whether any representations
hgve been made by the local indus-
tries and the general public against
the increase?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Annasahib Shinde): (a) to (b). The
information is being collected and
will be placed on the Table of the
Sabha in due course,

Andaman & Nicobar Islands Toarist
Centres

2305. Shri K. R. Ganesh: Will the
Minister of Tourism and Civil Avia-
tion be pleased to state:

(a) whether there js any proposal
to develop the Andaman and Nicobar
islands as tourist centres;

(b) if so, the broad features of the
scheme; and

(c) whether it is proposed to with-
draw restrictive regulations or ad-
ministrative orders hampering tourist
traffic?

The Minister of ‘Tourism and
Civil Aviation (Dr, Karan Bingh):

(a) An amount of Rs. 8.2 lakhs has
been provided in the Fourth Five
Year Plan of the Andaman and Nico-
bar Administration for development
of tourist facilities.
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(b) The schemes relate mainly to the
fon of accommodation and re-
creational facilities,

(¢) There are restrictions on the
entry of foreigners into the Andaman
and Nicobar group of islands, and of
Indians into the Nicobar group. At
present there is no proposal to with-
draw these restrictions,

Pilferage of Goods in Transit from
“M. V, Andaman” and “M.V. Nicobar”

2306. Shri K R. Ganesh: Will the
Minister of Transport and Shipping
be pleased to state

(a) whether the Government of
India are aware of the large scale
transit losses, and pilferage of goods
and merchandise from ‘M.V. Anda-
man’ and ‘M.V. Nicobar’, the main-
land-Andaman Island vessels;

(b) whether repeated representa-
tions have been made to the Anda-
man Administration by the  local
chamber of Commerce and other pub-
lic bodies; and

(c) the steps taken to eliminate

such losses and pilferages”

The Minister of Transport and 8hip-
ping (Dr. V. K, R. ¥V Rao): (a). Yes
Sir. The percentage of losses du:
to pilferage of goods and merchandise
from the flgures so far available I»
appropximately 203 per cent of the
value of stores shipped

(b) and (¢). It 153 3 fact that re-
presentations in this regard have been
received by the Andaman Adminis-
tration Efforts are being made in re-
sponse to the representations recei-
ved and in consultation with the
Administration of Andaman & Nico-
bar Islands, Shipping Corporation of
India and the Port authorities at
Calcutta and Port Blair to minimise
the scope of such losses and to evolve

megsures to eliminate losses
in transtt of goods, -

Carge for Asmam

2307. Shri R. Barua: Will the Mini-

ster of Transport and Shipping be
pleased to state:

(a) whether large quantities ot
fertilizer and cement have been held
up In cargo vessels of R.S.N, and Rly.
meant for Assam;

(b) 1f so, how long and what quan-
tites of each of the items are so de-
tained;

(¢) how far the tea industry is
affected for this in respect of current
year's production; and

(d) the steps taken by Government
to expedite the release of these es-
sentia] items for delivery {p the iea
industry?

The Minister of Transport and
Shipping (Dr. V. K. R. V. Rao):
(a) and (b). About 1200 tonnes of
fertilizer and 4900 tonnes of cement
were held up in transit for about a
month

(¢) The production of tea 15 not
likely to be affected materially
as the industry obtains the bulk of
its requirements of cement and fer-
tiliser by the all-rail route and only
small quantities are moved by the rail-
cum- river route.

(d) As soon as it became possible
for the Central Inland Water Trans-
port Corporation to commence opera-
tions, necessary arrangements were
made to move the cargo held up,

Diversion of Ships Carrying Food
to India

2308. Shri Virendrakumar Shah:
Shri M. Meghachandra:
Shri Dhireswar Kalita:
Shri K. Haldar:
Shri Atam Das:

Will the Minister of Food and Agrl-
culture be pleased to state;

(a) whether diversion of ships
carrying food supplies from the USA
and other countries to India from the
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Suze Canal taking the Cape of Good
Hope route, is likely to adversely
affect the already serious food situa-
tion in the country;

(b) if 8o, how far the food supplies
are likely to be delayed; and

(c¢) the steps taken to avoid any
serious dislocation in supply arrange-
ments?

The Minister of Btate in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Annasahib Shinde): (a) to (c). Atten-
tion ig invited to the Statement
made by the Minister of Food
and Agrniculture and supplemen-
tary questions answered thereon in
the Lok Sabha on 9-8-1967 regard-
ing delay in the arrival of foodgrain
vessels consequent on the closure of
the Suez Canal

—

12.16 hrs.

RE: CALLING ATTENTION NOTICE
(Query)

Mr, S8peaker: Now we will take up

the Calling Attention Notice.  shri
Yashpal Singh.
Bhri Surendranath Dwivedy

(Kendrapara): Before you take up the
Calling Attention Notice, may I point
out that there 15 a serious develop-
ment in China in regard to our Em-
bassy about which you have admitted
a Calling Attention Notice. It 15 an
urgent matter.

Mr. Speaker: 1 know. ] entiwrely
agree that it is a very urgent and
important matter. That ig why I have
admitteq it immediately. It came this
morning and I admutted jt immedia-
tely. Anything admitted today will
come up only tomorrow. But, it the
hon. Minister wants to make a state-
ment today jtself, I will be very happy.

Shri A. B. Vajpaye (Balrampur):
The Minister should be directed to
make & statement,

Mr, Bpeaker: The Minister ot parlis-
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againgt Central Home
Minister (C.A)

ter and let the House know. Anyway,
this evening we have 8 one-hour
debate, of course, on a separate sub-
ject. So, this can be taken up tomo-
rrow. But if the Minister wants to
make it earlier, I would welcome it.

The Minister of Parllamentary
Affairs and Commnnications (Dr, Ram
Subhag Singh): The Minister ig in the
Rajya Sabha, now. So, if you wil
permit Sir, the statement can be made
at 5 P. M. today or tomorrow morning
after the question hour,

Mr, Speaker: At 5 P. M. today we
have got another debate.

Dr. Ram Subhag Singh: Then 430
p.m. will be all right.

CALLING ATTENTION TO
MATTERS OF URGENT PURBLIC
IMPORTANCE

(1) CHARGES LEVELLED BY Drrury CHmr
Mmvister oF Wesr BENGAL AcAINAT
Urnion MrnisTer or HoME Arrams

t oo fey  (TETEE) R
nfesrada a weea & fasafafus
fqag #r WX 7 A Ad1 W1 sqUA
faetrar ¢ &YX w14AT F3a71 7 fF a7 om
I ¥ UF q4ae7 §

‘qfgmdl aniw ¥ IUHEd aal
st =g ag ¥ AdT
qT F U WY fE IR
gfggrfray & afemw ams
g & faat amad
¥ ¥ feu swamar

The Minister of Home Affairs (Shri
Y. B. Chavan); Mr, Speaker, 8ir, 1
have seen press reports of a statement
made by Shn Jyoti Basu, Deputy
Chief Minister, West Bengal, on 4th
June, 1967, on this subject. I had
received notices from the Lok Sabha
Secretariat under rule 197 of the Rules
of Procedure and Conduct of Business
regrading this matter,

Shri Hem Barus (Mangaldal): Bir,
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Home Minfster make g statement hased
on nNewspeper reports, unlesy and
until he ia confronted by the Deputy
Chief Ministey of West Bengal?

Shri Y. B. Chavan): I am coming
to that,

We, therefore, immediately request-
ed the West Bengal Government for
facts., We have, however, not received
a reply 80 far. I have already made a
statement in the House on 28th May,
1987, regarding my observations in the
recent meeting of the Eastern Zonal
Council in Calcutta, I advised, snd
appealed to the State Government
that they should uphold the role of
law and I do not see any reason why
any objection has been taken tp it. 1
take this opportunity to repudiata
strongly the wholly unfair and une
tarranted charge referred to in this
notice,

ot wy faw®  (wiv) 39T A
qF AIFRTFT AE 2 1 T DA ArAXI
Ty # AT gAY AF W AT
FE qarT &Y war @ 1§ |[gAr 2
ff Fam o & TIqTA IR T@ 97
) o oYy {60 318 II0 HqaTw
FAT 10

ot qermifie aelt (2r92)
AW HIT OF HEA A% A 41 91
#37 3T faar g1 421 SToom A A9
AR TAA Fi qeqor 7 A 33w 7
I owAT @, vAR T 2e fzar
w0 ? g YT AT 491 2 0

sh oy fomd : auw fafma
s ag fao 4 gal EmR A
L S

Mr. Speaker; May ] explajn it? Wa
have waited for gome time? It ig not
ag if we took it up immediately, We
thought that some information will

recme. Since it has not come, paturslly
information

‘he has to give whatever

Central Home
Minigter (C.A.)
is available. Later on, he can make a
statement or do something. But pow
we can take whatever information js
available with him and swait further
information.

Shri Jyotirmoy Basy (Diammond Har-
bour): Till such time then let the
Home Minister be asked not to pase
remarks that he takes axception o
what Shri Jyoti Basu has said,

Mr, Speaker; Shri Jyoti Basu has a
right to take exception to what the
Home Minister has said and he bhas &
right to take exception to what Shri
Jyot1 Basu has said . .. (Interrup-
tion).

Shri Jyotirmoy Basu: Before he mis-
lehds the House.. .(Interruption).

st ag feeR: w9 @ fRa Al
2 Nfaw) wF ) TrEI FY F Ao

Mr, Speaker: I do not know what
he will get in two days' time, and if
the Home Minister wants to wait for
two or three more days ... (Inter-
ruption). How can the Home Minister
say that he would get it in two days
time? Therefore we finish it now.

st g fag: & oz T
qigar ¢ & vz 7Y Y ¥ w7 Iy
& AAGT TT RGI WET FET §, EEO
w1 gfafaar gf @ s w1 eré AR
7 dY gg% AmtaE Fo @ AT R

Shri ¥. B, Chavan: Yes, my infor-
mation is that the High Court also
has taken 5 similar view of the matter,
1 think, my statement hag had a very
good effect on the people of Bengal

Shri Jyotirmoy Basu: Only the reac-
tion of the pfficers,

wft wq ferwd : wewwy wERT, F AIA-

A 4t wgwa #1 g femra Qvgar

2 fw fqex af @af § o ‘w=t-

X" STETdw W 4y, A1 AEOg

ATHT A ITH AT 7, WA MY ¥ w7
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[sft e fowd]

faat | 3T TR TE WO |t W QY
fr qw feey o gy o § i ol
stw wtiw ¥4 1 vgp wfeewt ¥
IR 1 (00 A B, § TE RN AT AT
wTR G AT yIAY 4, F F0H TLAy A
qy | I THT AFAG TR I A
oy wwenz &1 % 4, v s
f raATT 54) WPEE X IW F W9
R IE L AR CERALLE tAcy
a1 Y A A d WA A G
afsrd 7@t Mg fE AR F
mita'{m'thm?aw:ﬁ | AT qF
gy mimu § 91 % aeil %
F7% a1 agy AU a1 gEl 1 W
e i 7 fv qataz fpg=ma & a1 A
gfeardy faziz, gfearir avar ¥T 7? &
wox v @ §, a1 faee TR R
97% ®ig ay aiFEg At a TEeteat
wifiqqdd WHEA F37 §, 3T {9
(vwwarr) Wa7 T ¥ G@AT gl
ger & &g awad ® WY A g0 AT
(wwem) weaw WA, * g F
qrdey wiadta WAl wgEw & ag I
v § fe wawRET § @ q
gy gy A ar Afy @, ¥4 ag
GE gAUE T § - 98 WY Fg GFAT
f¥ 7 oF WA q 9% [ 6 g—,
at aqr 4y ama AT T A7 X

i & g ag 3a 7 fagdta &9 §¢ 4

Shri Y. B. Chavan: There is no com-
panisoni. ...

=y fawd : AT A4 T BT
i g fEAmigE qa &

Shri ¥. B. Chavan:. ...between what
happened in Bombay and what 8
happening in Calcutta. As a matter of
fact, I am not on record ag to what I
said on these matters. These are some
of the inferences that the hon Mem-
ber i3 drawing, Certainly, I had cer-
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Home Minister (C.A)

tain approsches in this matter o
Maharashtra and I certainly supported
in many cases what happened Ib-
Maharashtra. But really speaking
there is no comparison between the
gherao in Calcutta and what happensd .
in Maharashtra,

ot sermite qreN; - J7 sgEar
i 2 & 3 o) gty wee,
awvre g, & g9/ ¥ a7 e
NeTq &1 g1 T & | T A I
f& sarmave wera § gaa | wre
fet q & 2 7€ | M9 o1 wrafy
fer felt Wt araTRim q@Tr W
*Td gt 7 caal @, a1 37 &1 wiwwrg
gz gt ¢ f& gl agen 3w g
oo years & faug & ar? wdm Q)
$IWM Z I35 SqrATRdg gETy ®
Ay & qivad! AamMA g €1 9T
¥ for ¥ 7 7 ¥1f 377 W et
ot 37 awEic At T w0 A X
qafy 8, 37 w1 3f= & w@¥ g0 tw
T £ avwre ¢ & ag wrarl & o
3acagr 2 | v feafe & wro o i
¥ e A1 ag fRn fogr sm afge
fe sra wrq fad) 08 eararedn aswma
%! @l %7 4, foaw &1 geew fedf)
UWFIT & g, a1 &, G N
fe ¥ Waz—1 1€ WY oafa
faff &%, 37 & War—aw-
AT A A 3T A gEAT W
W7 G FEIL K IF K wqET
fare g FC ww w27 7 wrn wifgn

Shri Jyotirmoy Basu: [et me explain
the position. West Bergal has gssumed
importance because there is concen-
tration of foreign capital and Indian
Capital and there are monopolists, the
natural resources and the cheap
skilled labour—it is a beehive-—and
it is thie pressure on the Home Minis-
ter of the Central Government by the
monopolists that s leading to all these
troubles. The Home Minister on his.
own went to Calcutta,
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Home Minister (C.A.)

Mr, Speaker: Come to the question.

Shri Jyotirmoy Basu: I am coming
tn the question,

Mr. Jyoti Basu has said that he is
making things difficult for them to run
the Government in West Bengal. This
is a wvery serious allegation. May I
know from the Home Minister whether
he discussed the item in the Zonal
Council which was not in the agenda
and, if o, under what guthority he
discussed that and whether he had
discussed that with the Chief Minister
before the meeting of the Council was
held.

Shri ¥. B. Chavan: I think, I have
answered all these questions, When
this question was discussed on the floor
of the House, I had said that I had
the authority to refer to this matter
under Secions 20 and 21 of the States
Reorganisation Act, I had mentioned
that thing. Certainly, it was my duty
to refer to this matter as I was there to
onnsider certain questions which were
enmmon to the interests of both the
State Government and the Centre.

Shri Jyotirmey Basu: Was it on the
agenda?

8hri Y. B. Chavan: There is al-
ways an item on the agenda “Any
other matter with the consent of the
Chairman” and I was the Chairman
of that meeting,

8hrl Jyo Basu: My question
hag not been answered. Was it in the
agenda?

Mr. Speaker: That is what he has
answered. He said that he was the
Chairman, the person, who prepared
the agenda for the meeting and so he
referreg to that matter.

Bhrl Jyotirmoy Basu: In that case.
it wes done with the consent of the
big monopolists {Interruption)

Shrl 8§, 8, Kotharli (Mandasour): In
the federal structure of Government
that we have, it is the duty of the
Home Minister at the Centre to
ensure that no impediments are

West Bengal  JYAISTHA 23,

1839 (SAKA) Detention of Indion 4tied
Diplomat in China
{C.A)

pPlaced in the fleild of proper
functioning of the State Govern-
ments. Is it not a fact that certain
‘bureaucrats or civil servants, in gene-
ral, in the States where there are non-
Congress Governments, particularly, in
West Bengal, are obstructing the pro-
per functioning of State Governments?®
The Centre is aware of it and, pro-
bably, the Centre is also encouraging
them. What is the position about this
matter” What steps is the Minister
going to take to ensure that these
bureaucrats do not obstruct the fune-
tioning of the non-Congress State Go-
vernments?

Shrj ¥. B. Chavan: About the Centre
State relationship, it is very clear that
any relationship depends upon g dia-
logue between the parties concerned.
Really speaking, what 1 was trying te
do was Lo carry on a dialogue. I was
giving them advice.

How can a relationship continue in
the absence of a dialogue? (Inferrup-
tion).

Shri Umanath (Pudukkottai}: Dia-
logue 1s always bothways ; you talk
only one way.

Mr, Speaker: Order, order; Papers
to be laid.

shri S. S. Kothari. My question has
not been aswered.

Mr. Speaker: Papers to be laid.

1228 hrs.

RE: REPORTED DETENTION OF
INDIAN DIPLOMATIC PERSONNEL
IN CHINA.

sitwe femdd (FAT) W T MRV,
qu} ey wr f& 9w fema gt
2dl ¥ g S =AM 3N, IEF
Fgram ® WG ¥ saTaan Ry fear
2| & o ¥ faely w71 A g &
Tz WTHE 3T wEarm WY T
* f g® &) HTH-0FT AT A sty
ferqr ara wfze | g A § A
ger S $y fwre faan at g, A
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(1 g, Fored]
WIATEEY NETE 9T qqR T, AfwA
37w frerar ot mar @ [zwmim
% ag ey araq wrar @ ¢ e R
fecimize vtz @7 gafedds . "
Mr. Speaker: This will be taken up
at 430 PM. Why don't you do it at

that time, We have agreed and it is
coming up at 4-30 P.M.
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ot oy fered : f gy 17 77 W@

§ vz w g fr gz wrrem sy

w&T F wada fay oy F ava g Wi

o faq gq & a1¢ g E&q-3Oa1 Ja

ferr amsm =nfgg

Mr. Speaker: I cannot take it up
bere and now. Even if you raise it
@ow, I cannot take a decision here and
mow. If you thunk it is so important
and you convince me, I will certainly
Accept it. I have been accepting so
many things.

stwy fomd : q7 wR-Oo) STy

feat ¥ 1 AR 37 #1 90 F ¥ xR

wtma Qfom

Mr. Speaker; I am not prepared to
listen on the floor of the House, You
can come and see me in my chamber
angd convince me and I will revise the
decision, if necessary I am not pre-

pared to listen to him on the floor of
the House.

st ag fr®  faaw & @ ew
%1 W1 {7 a7 Wfgq | ¥@r W9 gy
gad {5 g W Wi Wi
w1 areer ¢ 7 afwn 7 waafas
wfafafaa) & arq &+t dar sqagr @)
foar nar ¢

12,30 hrs
PAPER LAID ON THE TABLE
ANNRUAL ACCOUNTS OF VIBAKBAPATNAM
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Porr Trust rom 1965-68 axp Aumrr
REPORT THERRON

The Minister of Transport and Ehip-
ping (Dr. VER.V, Rao): ] lay on the
T'able a copy of the Annual Accounts
of the Visakhapatnam Port Trust for
the year 1865-68 and the Audit Re-
port thereon under sub-section (2) of
section 103 of the Major Port Trusts
Act, 1883. [Placed in the Library. See
No. LT-865/87).

12.304 hrs.
RE: SITUATION IN NAXALBARI

ft wo o faar®d (afqar)
48 T F WL AFMAATET FT 747
AT F FIB gA AT F IRAAT §
N 71 gry fafawet age 9% a1t
¥ ®1§ 2Nz wry 3

WEIR WEIT © KT & A ¥ i
T X T 9T ferwwT § o

Shri Bal Raj Madhok (South
Delhi): In this connection, I would
like to draw your attention to this.
So many matters come up. We have
all respect for your office, but we feel
that perhaps either the Secretariat or
yourself do not apply the mind
About Nuxelbari, I had given a call-
attention motion (Interruptions). No
disrespect is meant for anybody I
am just bringing it to his notice. A
call-attention motion was given by
me on Thursday ; 1 had sent a letter
saying that it was a very mmportant
matter, but nothing was done. We
expected information to come from the
Government. Instead of Government
giving the information, you have al-
lowed a discussion. We do not want a
discussion now. What was needed was
that the Government should give the
information in its possession and then
we might have a discussion.

Mr. Speaker; The hon. Member is
expressing his opinion. He js not ex-
pressing the opinion of the whole
House. We shall have to leave it at
that. This js his own personal view
and I am not interested in that,

Mr, Chagls.
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13,12 hre.

STATEMENT RE: INDIA-BURMA
BOUNDARY AGREEMENT

The Deputy Minisier in the Ministry
of External Affairs (Shri Surendra
Pal Singh): Mr. Chagla 1s held up in
the other House. If I may be permit-
ted, I can read out that staternent, but
as regards clarificatory questions on
tne statemeni. they may be asked
later.

Mr Speaker: We can postpone that.

Shri Surendra Pal Singh: Can I read
that statement now?

Mr. Speaker: Is 1t a big one?

Shri Surendra Pal Singh: I{ 1s not a
very big statement

Some hon. Members: Let hun jead.
Mr. Speaker: A}l right.

Shri Surendra Pal Singh: 1 have the
honour to place on the Table of the
House a copy of the Boundary Agree-
ment between the Government of Indua
and the Government of Burma which
was signed in Rangoon on 10th March,
1987 along with its attached maps.
[Placed in Library. See No. LT-888/
871.

The Agreement incorporates the
descoiption of the traditional boun-
dary according to its existing align-
ment. It has further been delineated
on agrced maps which form an annex-
ure to the Agreement. The Agreement
will be followed up by the constitution
of a Joint Boundary Commission char-
ged with the task of planning and
carrying out the demarcation of the
boundary between the two countries
and the preparation of detailed boun-
dary maps and the drafting of a boun-
dary treaty

The India-Burma boundary has al-
ways been a friendly boundary and
there has not beep any dispute regard-
ing any pert of it. It was based on

Ti¢ (Ai) LSD-—6.

JYAISTHA 23, 1880 (SAKA)

India-Burmg
Boundary Agreement
(St)

natural features and deflned in pro-
vincial notifications in the pre-Inde.
pendence period. It was, however. felt
that In keeping with the very cordial
relations between India and Burma.
we should formalise the boundary as
befitting two friendly independent so-
vereign States. The matter was dis-
cussed when the Foreign Minister
visited Rangoon in January this year
and had the honour of meeting Gene-
ral Ne Win, Chairman of the Revolu-
tionary Council of Burma, and the
Foreign Minister of Burma, and it was
agreed that the matter should be pro-
cessed further

Accordingly. an Indian Delega-
tion visited Rangoon on 17th Feb-
ruary this year and held discussions
with a Burmese Delegation, as a
result of which the present Agree-
ment was signed in Rangoon on 10th
March, 1967. Both Governments have
ratified the Agresment and the Ins-
truments of Ratification were ex-
changed in New Delhi on the 30th
May, 1987.

The India-Burma boundary ;s about
1450 kilometres long from its sou-
thern extremity till it reaches its nor-
thern extremity which is the trijunc-
tion of the boundaries of India, Burma
and China

As [ have gaid earlier, there was
never any dispute between India and
Burma at any point of the border.
DBoth the Governments had been pub-
lishing maps showing identical align-
ment of the boundary. It was, there-
fore, only a question of confirming
this well-known, traditional boun-
dary The negotiations leading to
the Agreement were marked by close
cooperation and friendly exchange of
views. As the Preamble to the Agree-
ment sayg, both India and Burma
firmly believe that the formal deli-
mitation and demarcation of the entire
traditional boundary between the
two countries would further streng-
then their friendly relations. I am
sure that the Members of the House
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[Shri Surendra Pal Singh]

would like to associate themselves
with me in expressing our apprecia-
tion of the cordiality and friendly
coperation shown by the Govemn-
ment of Burma. This Agreement
constitutes an important milestone in
the long history of friendly relations
between India and Burma.

The Agreement is only the first
step. The Joint Boundary Commis-
sion to be appointed by the two Gov-
ernments will proceed to have the
boundary demarcated on the ground.
The Commission will also prepare the
draft of a Boundary Treaty to be
signed by India and Burma. That
will be the final act in this process of
friendship to transform this tradi-
tional border between the two friend-
1y neighbouring countries into a fully
delineated and demarcated boundary.

SBhri Hem Barua (Mangaldai):
Since the hon. Minister of External
Affairs has now reached the House,
we may seek clarifications from him
just now.

The Minister of External Affairs
(Bhri M. C. Chagla): I am sorry 1
was held up in the other House.

& wy ¥ (gd7) o @
TR AR T I9H IR w8,
Faer gw 1 oo amer @ Ok 6

“Only a question of affirming
this well-known traditional boun-
dary. .

uti g R}

“with the formal delimitation

and demarcation of the entire

traditional boundary between the
two countries.” .

afew nE & 0N g5 amer WIT
W FTHQF W AT ¢ IH § faAn
¢ @ 9 IR Wi "W Fifag

“The Agreement incorporates
the description of the traditional
boundary according to its exist-
ing alignment.” .
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“gfiwfednr e’ & W@ o
Wt waaw § 7 wiife fowdy @
wsaw wgreg, & vz famrar wrgar §
fis vv0 & asaw & o o € ¥
A wUT fegr AT 9% QF =
wt mar § feetfmdw, vt w58 waT
Way 8, & 7 397 w7 & fog
HargT §, & €W I F €O qg v
§ a1 W 7 ¢ Faad o ¥ gt
vfa ® g grr agan § @ qfafn
THTEAHE { 76T §AT qO% § qg A
gwrt ¥ I FAH!

Shri M, C. Chagla: | want to make
this quite clear. There was no dis-
pute whatever between Burma and
ourselves as to our boundiry. That
15 why 1 have said that it was a
friendly boundary but we wanted to
formalise it, and , therefore, the pro-
cess of formalising is twofold, Firstly,
we had a map drawn up which was
jnitialled by the Burmese authori-
ties and ourselves, finally fixing and
formalising the boundary. Now, the
boundary agreed upon proceeds on
two bases. There are certain notifi-
cations spread over many years where
India and Burma have accepted the
boundary. In one or two cases, the
boundary js traditional but there is
no dispute whatsoever as to what the
boundary is. So, after having deli-
mited the boundary, and having
drawn the map, the next process is
to delimit it on the ground, for which
purpose, a delegation will go and
jointly with Burma that process will
be gone through.

st w forerd : weaer e, §3
¥ T IR AN ww|r . (Fwy Ay
wW1 1§ g T oY, ag
®T e | R R FT AT G

“The traditional boundary ae-
cording to its existing alignment.”.

qg ER s
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“According to its existing ali-
gnment”

WY FI ATV A¥I0 40 ? gy v
oGt a3 ? 508 36§ dnd1 o
Shri M, C. Chagla: Existing align-
ment means that the boundary is
already accepted. That is the exist-
ing alignment. Al] that was done was
to formalise it. I thought I had given
the answer, My hon. friend wants
to know the meaning of existing ali-
gnment. You may have an agreed
boundary between the two countries
and yet 1t may not be formalised. .

Mr, Speaker: [ thought there was
no dispute about this boundary.

Shri Hem Barua: China and Burma
have entered into a boundary agree-
ment relaiing to the trijunction where
the three countries, namely China,
Burma and India meet. When China
and Burma entered into that boun-
dary oagreement, we had certain
mental  reservations aoout ihe tri-
junction May I know whether
having this boundary agreement with
Burma, tha: mental reservation In
relatiopn tp the trijunction did play
any part or any role because we knew
ihat some of our territorial involve-
ments or claims were sacrificed by
Burma to China while signing that
boundary agreement with China?

Shri M, C. Chagla: The position
with regard to the trijunction is this.
As far as ourselves and China are
concerned, we have shown the boun-
dary up to a particular point. There
is 53 miles further north on that there
is a dispute between ourselves and
China in the sense that China claims
those 54 miles and we also claim the
5} miles. But there is no dispute as
far as Burma and ourselves are con-
cerned. I shall read out the exact
language. . .presently. The Burmese
Government told us *This is a matter
for you to settle with China. As far
as we and you are concerned, the
boundary is determined”. 1 shall
read out {he relevant passage.

Indig=-Burma JYAISTHA 28 1839 (SAKA)

Boundary 2
Agreement (St.) 465
Shri Hem Barua: When that boun-
dar_y agreement was signed between
China and Burma, Burma and also

China called that a provisional agree-
ment, . . .

Shri M. C. Chagla: That is true.

We have got a lettcs from the
Chinese Foreign Ministry.,  They
also said that this particular matter
was not finally settled. This was
what was said to us in a Note by the
Ministry of Foreign Affairs, Peking, to
the Embassy of India in China, 6th
August 1981:

“The Indian Government con-
tinues to insist in its Note on its
misinterpretation of the Sino-
Burmese Boundary Treaty and the
attached maps, arbitrarily asser-
ting that the Treaty and the
attached maps hag defined Diphu
Pass as the western extremity of
the Sino-Burmese Boundary. An
exhaustive answe: to this was
already made by the Chinese Go-
vernment in its memorandum of
February 21, 1961, and its Note
of May 4, 1861, pointing out clearly
that the Sino-Burmese Boundary
T-eaty had not defined the loca-
tion of the western extremity,
10, the tri-junction of China,
Burma and India and that this
was because China and India still
diffcr in their understanding of the
eastern section of the Sino-Indian
boundary and a settlement through
negotiations was yet b2 achieved“.

According to China, the northern
extremity of our boundary is the
Diphu Pass; according to us, it goes
5 miles further north. As far as
Burma 1s concerned, even after this
agre-ment was signed, this is provi-
sional. They also said: ‘let that be
provisional because you settle this
dispute with China. There is no dis-
pute as far as we and you are con-
cerned’.

8hri Hemy Barua: That was not
what said by Burma when she en.
tered into an agreement with Chins
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over the tri-junction. What was said
was that it was a provizional agre-
ement and when Burma would enter
into a boundery agreement with India,
this provisional agreement with
China would be revised. That was
the understanding they gave to us.
We are sacrificing our land.

Shri M. C. Chagla: [ want to
assu:e the House that we are not
sacrificing one inch of our land.

Shri Hem Barua: How many miles
make an inch?

Shri M. C, Chagla: May I quote
from article I of this Agreement

This is what we have said:

", ...following the watershed
between the Prahmaputra and
the Chindwin river systems along
the Patkai Bum to Peak Shawn-
shan Bum; thence along the
watershed between the Irrawaddy
and the Brahmaputra river sys-
tems to its northern extremity,
the exact location of which nor-
thern extremity will remain pro-
visional pending its final deter-
mination”.

Therefore, the exact northern ex-
tremity beyond the Diphu Pass is
kept provisional, and for very good
reason. The Burma Government told
us, and T think rightlv, ‘we have
nothing to do with the dispute bet-
ween you and China. We ang you
agree with regard to what the boun-
dary is. This 54 miles China claims
and you claim, You settle that with
China. But as far as we and you are
concerned, there is no difference’.

8hri Hem Barua: We have 14,500
miles under China in the west, 5 miles
do not matter!

Shri D. C. Sharma (Gurdaspur):
Burma had a boundary treaty with
China ang that was flung in our face
by China because it was sald, “Here
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is Burma; we have had no trouble
with it. But we are having trouble
with India’. Again, Burma had some
kind of a boundary treaty with Pakis-
tan and that was also flung in our
face—'the Burmese people do not have
any trouble with Pakistan, but India
is always trying to create trouble'.

Shri Hem Barua: We were very
strong-faced.

Shri D. C. Sharma: 1 am very
happy that we are Ffriends with
Burma, and 1 am sure that we shall
continue to be friends with Burma
till eternity. But I want to ask:
how far this treaty that our Foreign
Minister has entered into with Burma
shows cectain portions of our land
which are under dispute between
China and India, and which are under
dispute between India and Pakistan
And ma-t I know if our Forergn Min-
ister should not have adopted the
Indian point of view and said, ‘1
stand by what India wants vis-g-vis
China, #is-a-vis Pakistan, I am nol
going to have these lands shown as
disputed lands between my country
and China o- between my country
and Pakistan" Therefore, 1 would
say that this agreement, about which
we are making so much song. I think,
is not going to work for our good
because China remaing there, Pakistan
remains there, and we have only
shaken hands with Burma without
caring for the disputed territory bet-
ween Indis and China, and between
India and Pakistan

Shri M. C. Chagla: I am afraid
Mr. Sharma has not understood the
nositein. The India-Burma boundary
is approximatei:; 1450 k.m. long from
its southern extremity till it reaches
its northern extremity which is the
tri-junction of the boundaries of India,
Burma and China. This is the area of
our boundary and every inch, not
mezely @ mile, every inch of this
boundarv* has been accepted by
Burma. Therefore, as far as Burma
is concerned. we have not ylelded
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any portion of our territory. The
southern extremity is Pakistan. On
that there is no dispute. There, our
extrensty 8 correctly described, and
we have not given any portion of jt
to Pakistan. Now comes China, I
think ] have explained the position.
May I explain again? The question
18 where the tri-junction 15, at this
particular pass or 5¢ mules further
north? According to us, 1t 13 54 mules
further north. That dispute is there,
but we cannot settle that dispute
with Burma. [ do not understand
why my hon. triend Mr. Sharma said
that by signing this treaty we have
In any way prejudiced our case with
China. We have not. Our case re-
mains. We say we insist that this 54
miles js Indian territory. What Burma
aays is, “As far as we are concer-
ned, we do not want tp enter into
this dispute. We did the same thing
with China. Let it be provisional
Same thing with you. " Therefore, 1
do not see how we have in any way
prejudiced by signing this treaty.

Shri Bal Raj Madhok (South
Delhi): This word “traditional boun-
dary” has a very ominous ring about
#. We had a traditional boundary
between Ladakh and China. It was
sanctioned by a treaty signed between
Tibet and the Maharaja of Kashmir
in 1842 In spite of that, so much
dispute came in. Here in the case of
Burma, Burma was a part of the
British Empire, it was a part of
British India, 1t was a province, and
there is no question of India’s boun-
dary, or Assam’s boundary, with
Burma being unknown or being tradi-
tional. It Is a boundary which had
been marked on maps published by
the Survey of India, a boundary
which is known by the Gazeteers
published by the Government of
India I should like to know, there-
fore, why this word “traditional” has
been used here. This “traditional”,
“existing alignment” ang all that
creates confusion, and a doubt is there
in my mind. and in the mind of this
House, that perhaps something is
fishy there a3 we found in the case of
Ladakh

India-Burma JYAISTHA 23, 1889 (SAKA)

Boundary
Apreement (St.)

Shri M. C. Chagla: There is nothing
fishy. It there is anp doubt in the
mind of the hon. Member, 1 hope
have removed it. I will try again
remove it. We made certain that
pact, not the smallest part of our
boundary, was in &ny way sacrificed
or kept in doubt or in jeopardy. With
Burma we have no dispute. The
boundary i3 as we wanted it, as was
shown in earlier Burmese maps, as
was shown in the Notification, as it
was understood by tradition.

Shri Bal Raj Madhok: Burmese
maps are British maps,

85w

Shri M. C, Chagla: Those are our
maps also. We have followed those
maps. Asg I gaid, the only question
is:  what happens to this northern
extremity. And there also, we have
used very careful words, Look at the
treaty, Once more may I read the

words? We have carefully drafted
thege words:
“To this mnorthern extremity,

the exact location of which nor-
thern extremity...

—that means the Diphu Pass or 5§
miles further north—

“,..will remain provision pen-
ding its final determination.”

Pending its final determination not
with Burma, but with China. This
problem is between us and China
Burma hag agreed. The question is
of China.

Shri Hem Barua: Burma has
agreed, but with China over our
heads.

Shri M. C. Chagla: No, no.

Shri Swell (Autonomous Districts):
There are nationals of our country
living in these areas bordering Burma
who have got their kith and kin on
the other side of the border and they
have been separated from each other
by ¢he artificial, arbitrary demarca-
tion of the British Government. I
would like to know  whether the
Minister is aware of the desire of

these people on boty sidey of tha
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border to come under gne adminis-
tration, whether it is within Burma
or within India, and as far as we are
concerned, they should be within
India. I would like to know
whether this matter was brought up
with the Burm:se Government in the
discussions the Minister had with the
Burmese Government on the 10th of
March and if so, what are the
reactions of the Burmese Government?

Shri M. C. Chagla: It is perfectly
true that there are Nagas on our side
of the frontier and there are Nagas
on the Burmese side. Naturally this
was not brought up because it is
Burmese country; it is Burma. It so
happens that some Nagas live in
Burma; some live in India, How can
we ask the Burma Government to
hand over that part of the country
because there are some Nagas. 1
sympathise with the view of the hon.
friend tha. it will be a good thing
if all the Nagas come together. But
there are so many instances of such
countries . . (Interruptions.)

Shri Swell: Was this matter ever
taken up in a friendly manner bet-
ween Lhis country and Burma, because
if this matter is not hot now, it will
be hot sometime in the future

Shri M, C. Chagla:
taken up.

Mr. Speaker: We shall deal with
matters as they stand at present, not
what they will be at some future
time,

This was not

t W Wie gRtavh: (q17)
gart wreat & farar & e ol aroaw
w2 1 a¥ fad wawr & ?

Mr. Bpeaker: Therefore, no coun-
tries have any boundaries!

o v dwE grew (FTIEEY)
& g4 wgem & 2wty wgn
g« %A wgrew § w7 f oY @@ qrw
fRar e  ay et ol A &
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FTRE 1 AV 4T 79T A ¥F EH O
die FHT &) W 1 qr faqr § 7
ZAT A W67 X 91 W@ R, Faawt
TT AT §, Ik gioormperss w
ATt A awT F WA ¥ qR ATAY

&

Shrl M. C. Chagla: Certainly not,
not one inch. The assumption of my
hon friend is not correct,

ot wq fowd: @F AT §F AW
@

W go wo wrT: AT F AT
781 g #4if® & qar mrAAT 7 o

W1 Tk qww MY .ﬁtr i
qaTeA 41 |

ot o wo WrANT : WINEKT TFFIA
T g

There 18 no guestion, in the demar-
cation of this line, with regard to the
54 mules, of our giving any part of it
to Burma. ] repeat, as I have repeat-
ed so often, this particular 5} miles
1s a mat.er between ys and China.

Burma does not get anything from
India

Shri Sradhakar Bupzkar (Sambal-
pur): The hon. Ministe: said that
the disput= between us and China re-
Jates only to flve miles and a hall,
That is not at all clear, because it
must be some area. How many
square miles is the difference b2tween
the Chinese Calculation and our cal-
culation? That must be c arified. It
is not sufficient to say that the dispute
is only in respect of five and a half
miles.

Shri M. C. Chagla: If I am not
mistaken,—] speak subject to cor-
rection—the area is about 70 to T2
square miles.

Shri Tenneti Viswanatham
(Visakhapatnam): A trl-junction is a
point.
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The hon. Minister says there is no
quarrel between India gnd Burma;
there is quarre] only between China
and India. It is & trijunction point.
8o, if there is a quarrel, it must be
between the three.

Shri M. C. Chagla; It is not s0. If
you look at the map it is perfectly
plaln, (Interruption), The Burmese
boundary goes up to flve and g half
miles. The question is whether on
the left of the boundary, the country
is China or India, The Burmese
boundary is fixed. There is no dis-
pute. The question is about the five
and a half miles left of Burma: is it
Indian territory or Chinese territory.
They say it is theirs; we say it 1is
Indian territory.

Shri Tenneti Viswanatham; 1f
Burma has already agreed, then Is it
a point five and a half miles north
or south, whichever China likes or
Burma likes? Does the point move
at all according to the wishes of
China? Does the point sgreed to by
Burma move up or down, five and a
half miles. A tri-junction point ls only
betwern three places; it cannot move.

Shrj M. C. Chagla: The point is
stationary. The Burmese boundary
is well-defined. The question is
whether for the five and a half miles
on the left of the boundary, is It
Indian territory or Chinese territory.
That is & question in which Burma is
not interested, because the Burmese
boundary is certain, deflned, and
definite. 'The question is, as I said,
is it Indian territory or Chinese
territory; that is 8 matter between us
and China, That is what Burma has
sald.

Shri M. Muhammad Jsmall (Man-
jerl): 1f Burma does not have any-
thing to do with the five and a hall
miles territory and it has absolutely
nothing to do with our claim over
that territory of five and a half miles,
then why was that question brought
into the agreement between Burma
and India at all?
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Shri M. C, Chagla: For a very
good reason: that we wanted to re-
serve our right. If we had not said
that, it might have been argued that
we have accepted the Chinese claim
to these five and a half miles. It was
with some difficulty that we persuad-
ed Burma to agree to this, because
there was already the Sino-Burmese
sgreement. We did not want our
claim to these five and a halt miles
prejudiced.

Shri Hem Barua: The question s
whether a blade of grass grows there
or not!

12,59 hrs,
GENERAL BUDGET—GENERAL
DISCUSSION—Contd,

Mr. Speaker: Now, on the general
discussion of the budget, there are
still 2 hours and 29 minutes for the
Congress, and 1 hour and 24 minutes
for the Opposition; so, 3 hours and
53 minutes still remain. So, I would
suggest that we allow the discussion
to continue till about 2 pm. to-
morrow and the hon, Deputy Prime
Minister may start the reply at about
230 or 3 M. tomorrow. (Interrup-
tion). So. at 5 r.m. the hon. Deputy
Minister will repln

An hon. Member: Today?

Mr. Speaker: Tomorrow, at 3 p.m.
That will give some time for more
speakers to have their chance. The
Congress has got 2 hours and 29
minutes more. Today we have got s0
many other things too.

13 hrs

The Lok Sabha then cdjourned for
Lunch till Fourteen of the Clock.

The Lok Sabha re-assembled cfter
Lunch at Fourteen of the Clock.
{Mz. DerUTY-SPRAKER in the Chair)

Mr. Deputy-Speaker: Dr. Sishila
Nayer.
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Dr. Sushila Nayar (Jhansi): Sir,
I rise to support the budget proposals,
which have been given all kinds of
derogatory names by the members
opposite, The budget has been by
and large welcomed by the people as
reflected by the reports in the press.
It has been described both as a p:ag-
matic and positive budget.
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Some of my friends from the right
as well as from the left are (issatis-
fled because the budget is not re-
volutionary and radical. They would
have liked to see drastic remedies for
curing the present ills of our eco-
nomy. The economy of the country
15 no doubt seriously sick, but may
I, as a physician, remind my friends
that drastic remedies can prove most
dangerous in a seriously ill patient.
It i8 necessary to build the inne:
strength of the patient first, so that
drastic remedies will not end in
disaster. That needs very careful
nursing. The budget that the Finance
Minister has brought forward has
tried to do that. It has been describ-
ed as a status quo budget. It was
necessary to bring such a budget in
order to nurse our economy to a
stage when it can stand more radical
treatment. It js best that any Finance
Minister could have brought under
the present conditions.

The two most urgent and essential
needs of our day are to curb the rise
of prices and to incresse production
both in the fields and in the factories.
The decision of the Finance Minister
not to indulge in deflcit financing
should help in controlling the run-
away prices to some extent although
I agree that it cannot be the whole

answer. The hon. Member, Shri
Dandekar has argued that Rs. 135
crorce or so which ig the PL. 480

component of the budget is mnothing
but deficit financing. 1 think we will
have to accept that. But, at the same
time, it must be accepted that if ano-
other Rs. 200 crores or Rs. 300 crores
had been added to the deficit finane-
ing, the burden would hava been much
greater and the inflationary effect
would have been much worse.
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The Finance Minister has analysed
the causes of the present financial
crisis in a very lucid and convincing
manner. Neither he nor the Govern-
ment are responsible for the prolong-
ed drought or for the increased de-
fence requirements. The two con-
flicts were forced on us, they are not
of our seeking, ang we have got to
be ready to defend ourselves. We
cannot afford to relax on that front
in the world situation as it is today.
The drought, all will agree, is an act
of God and we have to face the situa-
tion in the best manner possible.

The Finance Minister is not res-
ponsible for devaluation and the ills
flowing therefrom. He criticised it
in the strongest terms as many others
from this side and the other side of
the House have done over and over
again. But devaluation is something
which cannot be undone. It has been
said that when you scramble an egg
you cannot unscramble it, however
much you may wish to do so. The
only way to undo the evil effect of
devaluation, is to produce more and
more and at prices which are compe-
titive so that we can afford to export
more and more. In order to be able
to do so the prices of our goods have
to be reasnable and the quality also
has to be good and dependable.

There 15 urgent need to study why
the prices are Sso much higher in
India, say, as compared with another
Asian country—Japan. Ig it bad
menagement, is it poor planning or is
it inefficiency of our workers? I know
one thing and that is, that our wor-
kers arc not being paid more than in
other parts of the world, and I know
too that we have the brains, the
skills and the ability to do as well as
any other people anywhere e'se in
the world. Then what is wrong? It
must be discovered.

I think our planning needs a very
careful review. We have to think in
terms of the needs and requirements
of the coMmon man, put him at the
centre and plan to meet his needs, his
development, his requirements. The
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aspect hag been neglected 1n our five
year plans.

I welcome the suggestion that
wages should be linked with products-
vity. I was very glad to find that no
less a pesson than Shn Dange sug-
gested that there should be incentives
in the form of salary plus bonus con-
nected with production. It 13 a
matter which is worth pursuing and
I hope the Finance Minister will see
to it that this suggestion is 1imple-
mented

1 wish to make anothe: suggestien
regarding export incentives. We
havg made this process rather com-
plex. Different incentives are given
fo: different types of products to be
exported, and the system as
it has Dbeen prevailing has
given nse to many abuses There
are very relhable reports that people
have drawn these incentives both 1n
money here as well as in foreign ex-
change without exporting or, if they
have exported, without selling the
exported goods because the foreign
exchange they get in return for the
so called exports is enough to make
up and give them good returns even
if the goods exported are thrown in
the gea,

In Pakistan, Sir, they are using a
different method They give incen-
tive at a different point. They give
incentive at the point when the
foreign exchange is deposited in their
bank, equivalent of the Reserve Bank
of India. For every Rs. 100 worth of
foreign exchange that any party
brings, he is given something like
Rs. 120 which is an incentive in itself
besides, 20 per cent of the fo-eign
exchange they are entitied to get for
iumports. This prevents anybody from
cheating, fake exports and all that
type of thing. I think it is necessary to
review our system. If their system
is working better than our agystem,
there is no harm in our learning from
their experience and shifting the in-
centive from the point of export to
the point of actual deposit of foreign

with the Reserve Bank. We
should also simpitty the whole scheme
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30 &s to avoid the
abuse.

possibilities of

The p:ime need of the day 15 to
produce goods at a cost which 18
within the purchasing power uf the
consumer Hazari Report has also
said that more output at less cost, if
possible, has become more impo:rtant
than licenming additional capacity and,
further, that additional output comes
from existing rather than new units
Let us fully utilize the capacity that
we have, expand where necessary and
amalgamate uneconomic unitg so that
there 1s larger production per unut
which will and should lower the cost
of production so that what we produce
can be lifted without delay, releasing
money for more preduction. I under-
stand, today, there are goods worth
crores of Rs. lying in the godowns,
whether 1t be with HMT or the tex-
tile mills or elsewhere, Why has this
happened” I think 1t 1s very largely
due to the high prices and the lower
purchasing capacity of the people
and also gome kind of rigidity, some
kind of inelasticity, so that our plan-
ning s not adapted and immediately
attuned to the needs of society The
resu.t ;s that the goods that we pro-
duce are not consumed and he about
in godown

The increase in burden on the com-
mon man through the increase of in-
direct taxes 1s also too much. The
11se of direct taxes from Rs 173 crores
in 1950-51 to Rs. 640 crores 1n 1987-68
13 very much lower than the increase
in indirect taxes from Rs 224 crores
in 1950-51 to Rs 1857 crores in 1967-
68 I agree that there is no escape
from indirect taxes, but should the
ratio be so high as it is? T hope the
Finance Minister will think in terms
of putting more burden on those who
can bear it in future, and that can bhe
done by giving more attention to direct
taxes and by putting less burden on
the common man through indirect
taxes

Indirect taxes too have to be very
carefully selected. I am glad that the
Finance Minister hag tried to do so «nd
1 congratulate him for that. Tea,
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coffee and tobacco are no doubt used
by the common man but it will do
them no serious harm if they do not
take these or reduce their con-
sumption. They need food more than
tobacco and the lke. 1 see Shri
Manoharan shaking his head. 1 also
like a cup of good South Indian
coffee like him, but I can say that a
hittle bit of buttermilk will do more
good to the health of the consumer
than the milk put in a cup of tea or
coffee. But the case of footwear falls
in a different category. We would
like our people to use footwear, There
{s such an extencive incidence of
hook-worm disease in this country.
that people should not go bare-foot.
So, any increase in the price of shoes
is not desirable. I would like the
Finance Minister to ensure that at
least shoeg up to the value of Rs. 15
or go are not taxed. That will give
some relief to the poorer section of
our society.

Similarly, the Finance Minister may
please consider the effect of the tax
on petrol and dicsel on the farmers
who are using pumps for agricultural
purposes, and engines both for irriga-
tion and many other purposes. Food
production is our central need and
nothing should happen to put any
obstacle in its way

Food is the crux of the matter, I
am glad that more provision has been
made in the Budget for this item, but
1 doubt if what has been provided is
enough to meet the needs, particuiarly
the credit need, of the cultivator, If
we do not give him credit and he has
to take it from the moneylender, will
he not sell his goods to the man from
whom he has borrowed rather than to
the Government? Itisvery necessary
to free him from the moneylender.
‘Whatever the Government gives to
him in the form of loans, taccavi and
various other types of payments, why
do we not collect that in terms of
product rather than in terms of
m 1 have said this before and
1 gay it ggain, why do we force him
to sell his product to somebody, collect
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the money and then pay to us, and
then we go to him for procurement of
foodgrains separately? Let our pro-
curement drive be such that he pay all
that he owes us in terms of his pro-
duct. He will be happy then and the
State Government will be able to col-
lect what they need.

It is necessary that every village
and every block has good godowns.
20 per cent of our product iy wasted
through insects, rats and the like,
If we can save that, we can become
self-sufficient in  food today. We

need not wait till 1970-71. 1 would
rather see that all other construe-
tion stops, if necessary, if there

are not enough funds, but let us have
proper ratproof godowns in every
place so that we can stop the wastage
of food and we can become self-
supporting and have ogur self-respect
restored,

It wag rather painful for me to
hear country after country, from
Africa, Asia and other places, get up
In a2 recent conference that I atten-
ded, and say quite openly and bluntly
that no country that cannot feed itself,
can expect to be respecteq by other
countries ang nations, Therefore I
piead that we stop this wastage of our
foodgrains so that we can become
self-supporting in food,

There are two or three things
necessary to create a psychology of
production in the farmer. He should
certainly own the land that he.tills
and he should be certain that if he
produces more the price will not fall
as happens in so many caseg and is
happening even now, last year, I am
told it happened in the Punjab where
they produced more and the prices
fell. Why should the farmers put
more money and effort into producing
more if that is going to lead to a fall
in price?

Secondly, as I have said already,
wastage should stop, whether it i
wastage by leaving food on the plate,
or through insects and rats or in
transpert. All . these ars avocidable,
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and we should do everything possible
to avoid such wastage,

It is a fact that we had a 7 to &
per cent growth rate out of our agri-
cultural effort in the Second Plan, but
in the Third Plan the total growth
rate was 3.5 pe cent. That is really
causing all our trouble. Let ug iry
to get back to a growth rate of 7 to
8 per cent through agriculture and
agro-industries and the other things
will naturally also come forward
because the farmer will have more
money, he will buy more and the
goods produced in the factories etc,
will sell more.

Sir, is it necessary to go on w:ih
this food-zoning? This zoning has real-
ly done more to discourage the feeling
of oneness in the country than any-
thing else. The example of the
European Economic Community is
before us. How when they removca
the barriers, trade flourished, how
the economy flourished and they hav«
gone rapidly forward? And here we
arc; within our own country we are
making these islands and barriers
and are ruining our own economy wirh
these zones. I really would like to
see that this aspect receives urgent
attention and food zones are done
away with so that we feel that we
have one country and behave like
citizens of one country. Of course,
in some areas prices may rise a little;
in others they will fall. But, ultimate-
ly, they will egualise thmselvex, 1T
have no doubt about it,

We have provided Rs. 38 crores for
drought relief. I welcome it; it is
necessary, But let jt go into projects
of more permanent nature, as far as
possible, whether it is tubewells or
anything else, which will enable us
1o face the future droughts with more
confidence. Let us make use of all
the water, whether it is sewage from
flush latrines or whether it ig rain
water or water from any other source.
1 think, it can be done. I have seen in
Nairobi beautiful ponds looking like
lakes. They were all drainage of the
town collected together and that water
was being used for irrigation purposes
giving luscious crops. Let us spend
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a little money on this. It will give
us good sanitation, good health and
also more food. We should make use
of all this water which today largely
goes to waste.

Our Central Food Technological
Laboratory, Mysore, has produced
beautiful saeks which are insect-proof
and rat-proof., We are produce
these saeks on a large scale g0 1hat
every farmer, and every houscwife,
has a few such saeks in which food-
grains can be kept and thus avoid
wastage. It should be possible to do
it. More than anything else, we need
determination that we will be self-
supporting and self-sufficient, 1 was
in Switzerland, recently, and I learnt
that before the last War, Switzerland
used to import 75 per cent of its food.
During the war, they could not im-
port, and became self-sufficient in
food. How did they do it? They
grew potato everywhere and they
used the whole grain, the coarse
grain, the millets ang all that they
grew and made jt into bread. We are
proposing to have some  backeries.
Let us have whole meal bread—South
Indians may not know to prepare
chapaties but they al] like bread—and
everyone will eat bread. Let us put
Rs. 118 crores subsidy into bread ins-
tead of putting it in foodgrains, We
should stop refining grains into maida
and even stop using sieve so that we
can try to have as much out of food-
grains as possible and waste
as little as possible. Self-sufficiency
in food is the crux, the bed-rock, of
our self-respect, our prestrge as a
nation.

Industrial production must also in-
creage. For that, the Finance Minis-
ter has provided concessions on cor-
porate tax to small scale industries
and increased the iax holiday to low
profitability units from 6 years to 8
years. That should prove helpiul
provided bogus concerns can be weed-
ed ovt and not gllowed to take bene-
fit of this type of tax concession.

Multiplicity of varieties of produe-
tion should allo be avoided. We heard
from ong of the hon. Members oppo-
site that 11 types of spare parts in
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textile mills prevented their standar-
disation and production within the
country. I have had the same experi-
ence with regarq to X-rays. I know
the problems that multiplicity of
varieties causes. Therefore, the pro-
posal to modify the tax  liabilities
under the present law in the case o
one company amalgamating with
another and in the g¢ase of share-
holders of the amalgamating units, se
as to facilitate merger of uneconomic
units, should help in preventing this
type of multiplication of varieties o
production, which confuse the con-
sumer on the one hand, as in the cas

of drugs, and also lead to higher pric

due to lower production per unit.

1 believe in encouraging the pub!
sector in every way. May I bring ic
the notice of the Finance Minister
that tlt®= drugs produced in some of
the public sector undertakings, say, at
Rishikesh and instruments in the Sur-
gical Instruments Factory at Madres,
are twice or even more costlier than
those produced in the private sector?
Why should the common man or the
health services bear this burden? 1
is because they acquire large areas,
have beautiful townships and all the
welfare services which add to the
costs—I like the welfare services, and
we should have them. But let that
burden be on the welfare services
budget rather than on the cost of pro-
duction thus adding to the cost
of the products and putting the bur-
den on the common man, I like the
public sector to really do well and, 1
think, it is very necessary.

What is really essentia] is that o
people should have confidence that
something can be done and is being
done to improve their living condi-
tions. It is the crisis of confidence
more than the economic crisis that is
coming in the way of our getting over
the present difficulties. If we can
restore that confidence, if we can de-
vote one or two Plans to the develop-
ment of human resources and the res-
toration of confidence in the hearis of
our people, that if they have to under-
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go hardships, it is so that their chil
ren will have 5 better future, we
soon over come our present difficul
ties. I am sure, the people of thi
country who rose to great heights of
sacrifice self discipline under the
leadership of Mahatma = Gandhi
during the freedom struggle will be
able to do the same for attaining eco-
nomic independence and prosperity
and solidarity of the country.

Mo Fo To FMIT I:'ﬂ'm)
IUTERE eIy, A dW  fad ¥ A
q9C G AgH & W & AT AT g, q9e
OTF G199 A9 I FT I & fow §
GRgATE | 3a3w o« ofcfeafs
g 99 F SN @A U A7 FEAT
ygdr £ & owme @ F FEw
W F qHET qgd & W 9 F
ZAR A @13 | 919 & /19 99 &
A W aga ag & | ot qfifafy #
WA AN aqe eqRART 90 g
g faeger Q& & & o m § fF |
feama g a9z g/ &1 & AL IS |
qE T AN A T AT T GIgT qo=
Far g, feelt & 3@ Y T e FRT]
W WS G0 3q% @ AT T F 7=
o /AT w19 QT /T AT FT wniaE
qfefeafa &t QT at adr F8+r =
fF =@ & #=er, @ F afear F1€ A
oz AT & AT qHAT 07 | 34 few A
g @ Tfgn |

a9 ¥ AfUF d@ o= gEre A
FHE( & 98 & QU &1 THES[ | T
AR gH qg@ FX @ 3 F G- #11
feafs =7 2w & T E ol T &
& 9 | AfFT 7 A gRET g A AT
2 ag fod fFam & < aFar & | =
@Y 2 @ W qgrEnd & are & FTh
aEqT g a9 W1 ST fFE 98 s
G2 #<aT & 99 F A § Tafea &7
A A G & ag A1 3AIEE QAT
39 F A H @A gT Al FAA H
W § 39 F QAT ALY AR I |9
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oA ay w4 owon }
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Shri Chintamani Panigrahi (Bhuba-
neswar): Mr. Deputy-Speaker as
ysual, attacks have been made. ...

An hon, Member: Sir, you will have
to look to both sides.

Mr. Deputy-Speaker: I have to bal-
ance the time between the various
parties, That is what I have been
doing gince yesterday.

i AYTax Al (FqATE)  ITeE
wgrRa, #at AT A& qgE 597 T
mMAFammATAI

Shri Chintamanj Panigrahi: He was
<namoured of the speech. So, he has
(ome 1o this side.

As usual, Sir, attacks have been
made pn the publie sector and it has
been said thal it is planning that has
led the couniry to ruins. The previous
srpesker has emphasised the necessity
for the public sector and its need for
expansion,

Mr. Deputy-Speaker: May 1 request
Shr1 Piloo Mody to take his usual
seal? Because, every time he changes
seat somebody asks about 1if,

Shri Piloo Mody (Godhra): Sir, you
want me to go hack?

Mr. Deputy-Speaker: I will be very
happy 1f you are there. Wherever you
like, you can choose your place.

Shri Piloo Mody: If you request me,
1 will go back.

Mr. Deputy-Speaker: Now Shri
Panigrahj may continue hig speech.

Shri Chintamani Panigrahi: It is
true that we are passing through an
economic crisis. The hon. Deputy
Prime Minister in his budget speech
has analysed the spheres of concern.
It is a crisis of growth, We have
pursued, the country has pursued,
during the last 20 years a policy of
independent national economic growth
&nd this policy has led us to the present
crass-roads. This path has led us
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towards the growth of monopolistic
control of our vast growing industrial
wealth ang the monopolists have been
able to control over not only the vast
industrial wealth of this country but
they have also tried to have collabora-
tions with their counterpartg in foreign
countries and they have negotiated for
more and more of foreign collabora-
tion. As has beep stated by the Mono-
polies Commission and revealed by the
Hazar:1 Report during the last 20 years
by pursuing a policy of independent
nationa] economic growth we have
given enough opportunity to the
private sector and to the private indus.
tiialisls to prove their worth. If you
analyse the report you wil] find that
during the last 20 years while the
public sector is expanding and nearly
Rs 2573 crores have been invested
in the public sector, more than Rs.
4,000 croreg have been invested in the
private sector also. The private
sector clium that their return on their
investment ig 19 per cent whereas the
return from the pubhlic sector is 2.7

per cent, So, aoccording to their own
calculations—I  hope the Finanve
Minister will enlighten us on this

point—during the last 20 years they
must have had a return of Rs. 500
crores every year at the rate of
19 per cent. If this is a fact, if they
have invested Rs. 4.000 croreg in the
private sector and the annual return
is 19 per cent, which comes to Rs. 500
crores per year, we would like to
know to what extent the private sec-
tor has helped in the capital formation
of thig country, of which we are s0
badly in need of.

15.09 hrs.
[Surr G. S. DHiLLON in the Chair]

Besides this jnvestment, it is well
known that there are nearly 109 banks
in this country. 8 banks are in the
public sector and nearly 100 banks
are in the private sector. In 1965,
according to the figure given by the
Reserve Bank of India bulletin, these
100 banks in the private gector had
Rs. 2,301 crores of deposits and it
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comprised 11.5 per cent of the national
income of our country. The total
credit extended by the scheduled com-
mercial banks went up to Rs. 328.6
crores in 1966,

Then, there is the general insurance.
More than Rs. 50 crores are also inves-
ted in industries from the general
insurance companies. Then it has
been stated in answer to a question
recently, that there are Rs, 528 crores
of arrears of income-tax, About the
annual tax evasion it has been said
in this House the other day that the
annual tax evasion comes to about
Rs. 200 crores. About black money
it has also beep stated many times
and recently 1t has been said in
answer to one question thag the dis-
closure of black money was of the
order of Rs. 200 crores though it has
been calculated variously that the
amount is not less than Rs. 3,000
crores.

So, when the country has so much
money by way of income-tax evasion,
be way of tax arrears, by way of the
banks beipng under the control of
private indusiralists and with an
investment of Rs. 4,000 crores in the
private scctor having a return of 19
per cent, I would like 10 be enlighten-
ed by the Finance Minister as lo
what is their contribution to the eco-
nomic growth and the capital forma-
tion of thig countrv ang what 1s the
contribution of the common man,

Then, the LIC and the credit insti-
tutions owned by Government also
advance credit to the private indus-
trialists. It has been calculated that
60 per cent of the credit of these
banking institutions which the Gov-
ernment owns is advanced to the in
dustrialists and only 40 per cent is
lett for others. When such facilities
exist, during the last 20 years what
hag been the contribution of the
private sector ag well as of the com-
mon man?

It you analyse a little, during the
last 20 yearg of our planning by way
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of tax we have collected Rs. 18,173
crores from the people, by way of
income-tax we have collected Rs. 8,200
crores, by way of non-tax revenue
we have collected Rs. 4,014 crores.
You can gee the ratio itself, During
the last 20 years the common people
of India have financed the Plan to the
extent of Rs. 19,173 crores and from
non-tax sources because of the public
sector industry and all these things
we have had Rs. 4,014 crores. What
is the contribution of the corporate
sector by way of income-tax and other
taxes? It is Rs. 3,209 crores. That
is the answer to the question which
our Planning Minister has often asked.
I have calculated that the rate of in-
vestment was only 5 per cenl. With
the private industrialists having a 19
per vent return on their investment,
why is it that we have collected
Rs. 19,000 crores from the common
people and only Rs. 3,000 croreg from.
the corporate sector? I hope this
needs further examination.

In this connection I would just point
out that on the one hand the maxi-
mum oppurtunity has been given to
the private sector, and on the other,
there 1s a breach of faith to the peo-
ple of India and to the country itself
by the private sector. They have not
played their parts well. Still, they
are getting more opportunities, they
are expanding and they are inviling
foreign private collaboration. I this
respect, I would only like to quote
one statement made by Mr. L. N.
Birla. Recently, he had been to
America and it is surprising to find
that whatever record or statement or
recommendation of the committee is
not available to us, even to our press
in India, is sometimes avallable to the
press in America. While congratulat-
ing the joint collaborations between
private foreign capital and private
Indian cepital, Mr, L. N. Birla in
America, said:

“It is on the cards that it is
in tavour of adoption of a flexible
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policy which will allow Indian
enterpreneur to choose foreign
collaboratorgs to the best advan-
tage of the industry.’”

He was referring to the recommenda-
tion of the committee which the
Government of India appomnted on
the recommendation of the Federation
of Indian Chambers of Commerce and
Industry to look into thig problem.
Now, we have not been able to know
the recommendation of the committee.
But he has already said that it is on
the cardg that the Government is 1n
favour of allowing more and more of
foreign collaboration. 1 have no time
to dwell at length on this point. This
is what he said recently in America.

One more point that T woulq like
io bring to the notice of the hon.
Finance Minister is that we musi have
control over the «p.nwing of the P.L.-
480 deposits. Ng answcer has been
given to this yet. So far as my
knowledge goes, the P.L. 480 deposits
amount to Rs. 1200 crores now. In
1964-65 and according to the informa-
tion of the Economist of the Swatantra
Party—I1 congratulate them for hav-
mng collected this information-—the
spending from the P.L. 480 deposits
by the U S. Embassy was to the tune
of Rs. 80 crores. 1 can tell you,
with utmost caution that one can take
in regulating the printing of notes in
the Nasik press, that if the TU. S.
Embassy decides to spend Rs. 800
crores in 1966-67 and 1967-68 from the
P.L. 480 deposits, we can never check
inflationary trends in this country.
Therefore, there must be complete and
full contro] over the spending of the
P.L. 480 deposits by the U.S. Embassy
here.

I would like to know one more clari-
flcation from the hon. Finance Minis-
ter, Recently, there was some newsy in
circulation that, production of ferti-
liser in our country by the use of in-
digenous naphtha is being discouraged.
I may point out that once we utilise
indigenous naphtha in the production
of fertiliser in this country, it will
cost less to us. I do not know whether
thig report is correct. I do not think it
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is correct. I think it must be clarified
whether attempts are being made not
to use the indigenous naphtha in the
production of fertiliser in our country
and io allow the liquid ammonia to
be imported from other countries in
the manufacture of fertiliser. 1 hope
this 1s not correct and the hon. Minis-
ter will clarify it,

Lastly, the other day, Dr. Lohia was
giving a good conduct certificate to
the Swatantrg led Government ot
Orissa. [ would be doing injustice to
my people if I do not refer to it— 1
hope Mr. Piloo Mody will bear with.
me—and I may tell hun that it was
the first State Government that came
out openly to condemn gherao by wor-
kers and it was the first State Govern.
ment that banned gherao in Orissa.

It 1s the same Government which :s
now the victim of another type of
gheraos—the gheraos by private indus-
trialists. You will be surprised to konw
that attempis are made to sell out
almost all the industries which were
set up by the State-owned corpora-
tions. I do not know; the hon, Minister
can enlighten us whether any State
Government can give up the industrial
policy of the country and can sell out
the State-owned corporations or indus-
tries or cement factories slowly to the
private industrialists. I hope the hon.
Finance Minister or the Government
will have further information on this
point,

Then, there were two firings on the
workers end a wanton attack op stu-
dents. 105 studentis were arrested. There
have also been reports of starvation
deaths and retrenchments from the
State. I do not know how Dr, Lohia
has given & good conduet certificate.
1 think, he must go there and study
all these. Because he knows how to
study things, he must go there and
study the things, and then given his
opinions.

Mr. Chairman; Mr, Amin,

Shri Ishaq Sambhali rose—

Shri Vaspdevan Nalr (Peermade):
The Deputy-Speaker had promised to-
call him
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Mr. Chairman; 1 am carrying out
hig promise prioritywise,

Shri Vasudevan Nair: He says one
thing to us and snother thing to you.
1 do not like this kind of behavioul.

Shri R, E. Amin (Dhandhuka):
rise to make a few specific comments
©on the budget, but before that I would
like to refer to the comments made by
the two members of the Congress Party
in regard to the 1deologieg of the Swa_
tantra Party., One Jady member and
Mr Asoka Mehta, who spoke yester-
day, made remarks ahout the deolo-
gies of the Swatanira Party. The Jady
Member said that the Swatantra Party
wag ogainst any Plan, they do not
hke the Stee! plant, they are not pro-
gressive and they are reactionaries. Let
me tell her, hke a Little Red Riding
Hood. she cried ‘wolf’. Dut we have
heard such erie. for sp many i(imes
that we ale used tu ;1. But for her
information let me say that we are
not against the Plan a< such; the mar-
ket mechamsm, itself is a systemalic
way of allocation of resources We
want a plan which creates the climale
for glowth; we dg not want a plan
which fixes the targets and which ig a
Russian tvpe of plan; we want a plan
which creates the climate for growth
and 1f that =ort of plan s put forth
by the Finance Minister, assute the
lady Member that we will suppoit that
plan wholehealtedly

Coming to the remarks made by my
hon. friend, Mr. Asoka Mehta—his ve-
marks were very caustic When such
remarks come from g man like him, 1
fecl very much

As regards the recitation of the
principles of planning and the techni-
que of plannmng which he gave like
a lecture yesterday, 1t just reminded
me of a college boy reading an essay
before his Professor. I had given up
hearing that sort of thing for the last
six or seven months, but he has now
reminded me agaip of that. He has
in fact told us what js written in ‘he
Third Plan and the Fourth Plan. But
‘that 1g not imporant. He referred to
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the Swatantra Party as one, having
shibboleths and obsclete ideas and he
seems to have done this on the basts
that the ideas supported by the Swa-
tantra Party say, free enterprise and
things like that, were prevalent in the
19th Century and the Russian way uf
planmng is in the 20th Century &nd
that is why he is modern, progressive,
while others are obsolete, orthodox,
old-tashioned I can say that gheraos
are the recent techniques and the
Commurust Party 1s supporting ghe-
raos but he does not, Does it mean
that he 1s reactionary and they are
progressive?

Let me remund him of the economic
history. All that we hear of the policy
which he adopts now were prevalent
in the Jiith and 17 Centuries They
wele gknown as Mercantilist policies 1t
was the 19th Century which was con-
sidered to be progressive. Can I des-
cribe him as reactionary and ourselvesz
as progressive? When we put forth a
particular policy we are just puiting
the lougic, the principles, of our policy.
Do not say that they were prevalent
ur nol prevalent in the earlier Cen-
turies You should accept the logic of
1t o1 as sail it.

Then, there wa, a reference tg con-
tradictions 1 need not say that 'he
vontiadictions are found in the Con-
gress Party tself You just notice the
various specches made by the Congress
Members, some supporting socialisation
or nationalisation of banking, and
others opposing it, some saying that
the zonal system be got rid of and
others supporting it. Even in regard
to the taxes, they accept them. Be-
cause of compulsion that my hon.
fiiends opposite are supporting the
Finance Minister [f you open their
hearts or if they are told to 'put their
hands on their heart and then say’,
probably most of them wi!l speak
against the taxes. They are cheatipng
themselves and they are showing
double teeth like an elephant, which
i= the practice in the Congress Party.

But let me come to the badget pro-
per. So many Members have made a
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general comment. ] shall only charac-
terise the budget by saying that the
Finance Minister has started with u
tiumpet but just endeg with a whim-
per. We find thig “starting with a
trumpet and ending with a whimper”
on both the aspects in so far as the
-economic diagnosis is concerned and
also in so far as the cconomic prescrip.
tion 1s concerned.

Let me take the economic diagnosis
fiist It 1s very important. Shri Asoku
Mehta also said that it is very impni-
tant He said yesterday that no one
had started the dijscussion on a diag-
nosi~ But vesterday, if he had heard
the speech of Shri Humavun Kabir he
would have found that Shr1 Humayun
Kabir had in fact done just that. Even
the speech of Shri J B Kripalani was
nothing but a review of the economie
situalion siee 1947

1 come now to the two aberrations
In the economit diagnosis presented
by the Finance Mimster. So many
people have praised 1t But I do not
want to prai~e¢ 1t because these aber-
1atwone are very important One was
iegarding agricultural production and
the tood subsidy He has put the blame
on the monsoons The monsoon may be
partly responsible for ereating troubles
in the food situation 1n this country.
But 1s that entirely <u» Has he addres.
sed himself to the question that 1o
what extent his own policy followed 0
far has been responsible for curtailing
the production even in the short run,
what to talk of in the long run? What
ever policy and whatever situation we
are facing today are there because of
our own creation. He says that we
have put the zonal restrictions we
have also introduced rationing and we
have introduced State trading and
other things on the recommendations
of the Agricultural Prices Commission.
But if he refers to the recommenda-
tions of the Agricultural Prices Com-
mission, he would find that they were
like a jig-saw puzzle. They started
with the nationa] food budget. If you
want to have a national food budget,
you must have the zonal system; then
you must have procurement levy, you
must have rationing and you must have
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State trading in foodgrains and so on.
This was like a jig-saw puzzle the
one depending on the other. But what
did Government do? They said ‘Heads
I win, and tails you lose’, They did not
introduce the na‘ional food budsget,
but they mtroduced the rest of the
things The rest of the things were
dependent  on  the framing of
the national food budget, but the
national food Dbudget was taken
out and onlvy the rest of the
things were introduced. and that
1, why we are facing the confusion
today I would point out that what-
ever policy Government follows it
should be such that it should not
come in the way of encouragement for
increasing production in this country
even 1n the shoit run But whatever
policy thev are following now has
resulted i1n reducing production even
in the short run; then because of scar-
city, they tighten up their distribution
policy. and because they tighten up
their distribution policy the produc-

fion goes down further, and be-
cause the production goes down
further. the greate: degree  of
scarcity 1s created, and again they

tighten their distribution pohey; thus,
they are caught in the whirlwind of
the vicious rircle. and then ultimately
the results of the policy came out to
be disastrou- If their economic diag-
nosis would have mentioneq this, they
would have mentioned aglso the correct
pres<cription or the right prescription
for it.

The second thing 1s about export
piomotion Between Shri Asoka Mehta
and the Finance Minister a contradic-
tion exists Shri Asoka Mehta thinks
that devaluation has been successful,
while the Finance Minister thinks that
it has: not beepn successful. But both
forget one thing namely that 1t is be.
cause o7 1jeir mistakes that devalua-
tion has not been successful. Their
econcinic diagno-s ought to have men-
tioned this. What were those mistakes?
They ought to have known, when they
adopted devaluation as a policy, that
devaluation wag a policy which adop-
ted the market mechanism and which
adopted the price mechanism which



4701

[Shri R. K. Amin]

meant that from now onwards, the
people in Delhi would not take the
decision about our exports and im-
ports, but it was the market or it was
the price m chanism which would
take the dedision as to which things
should be imporied and which things
should be exnorted. It is a change of
an entire sys em of medicine for deal-
ing with our economic ijlls.

Formerly, you were dealing with
the ayurvedi- medicine or say allopa-
thic medicine You have now accepted
the homoepathic system for dealing
with economic 1118. Once you change
the system, you must also deal with
all your jlls through that system. You
changed to the price mechaniam and
the market mechanigm; Jater you
started talking about controls, about
levies, about ratiorung, about fixing
prices and all other things. You are
now dealing with all the economic ills
through ayurveda, homoeopathy and
allopathy, with the result that you
have created more confusion than
before,

After devaluation, you should have
gone the whole hog with it without
imposing taxes on export, without im-
posing taxes on imports. You should
not have increased the total supply
of money. You should have adopted
the same system of medicine for treat-
ing these 1lls. If you adopt the
homeopathic medicine for treating
fever at 102 degrees, in the initial
period the temperature goes up to
105 degrees only to come down
to 98 degrees later on. Thiz is
the medicine of the price mechanism
and the market mechanism as against
the decision of people sitting in Delhi,
Through devajuation adjusiment takes
place in the economic body of the
country; initially hardships increase
and the fever is brought down and
normalcy is restored only Ilater on.
You must have patience to put up with
the fever for some time. Later the
fever would have come down to nor.
maley, that is. #8. That iz what was
required of you,
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Without understanding the techni-
que of devaluation you have adopted
it, with the result that we find contra-
dictions in the Cabinet itself. He was
talking about contradictions in the
Opposition. The contradiction lies in
you, I mean the Government,

Now, let me come to the economic
diagnosis. After two aberrations, there
is a third thing which ig missing. That
is bird’s-eye-view of our economy. It
anyone from plane of Mars were
to take g round of the earth and see
the economy of our country, he would
certainly see that the Indian economy
Is a rump economy,  orga&nised
and disorganised, urban and rural, a
highly intelligent class and illiterate
ones, concentration of all economic po-
wer and wealth in a few hands, the
rest of the economy emaciated, having
nothing to support, primitive indi-
genous. This is the picture he would
get. 1f you look at our economy, you
will find that hardly 10 cities in India
get the entire industrial developmeat.
If you see tangible capital formation
in our country, you will find that 80
per cent of it takes place in 10 cities;
the rest of the country is starved.
Even if you take the go-called essen-
tial commodities like cement, ang iron
and steel, what are the end-uses of
them. The end-uses are for the pro-
duction of luxurious commodities, not
for the essential purposes.

The production of cement has in-
creased by about four times during the
period of planning. But what for is
the cement being used? 1s it used for
the construction of wells? Is it used
for repairs to rural houging? Or is it
used in Declhi, Bombay, Calcutta and
Madras? About 50 per cent of the
cement produced is being used in
big cities while the rest of the country
is just starved of it.

This is the type of total picture of
our rump economy we have if we take
& bird‘s-eye-view of the economy, and
if the Finance Minigter in his econo-
mic diagnosis had presented this pic-
ture, the prescription would have been
quite different.
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Let me to the economic prescription
which the Finance Minister has giv-
en, He has suggesteqd certain changes
in the tar structure. Only one thing I
would like to congratulate him on.
That iy for seeing the light and not
for following the light, He hag seen
very clearly that he cannot increase
the direct taxes. He has seen very
clearly that a competitive economy is
necessary for the efficilent use
«©of our resources, He has also
seen very clearly that unless and un-
til monetary stability is obtained, no
economic stability can be ensured too.
He has thus seen clearly all these
things, but because of the circumstan-
ces, the Finance Minister cannot fol-
low his own light. Tt requires a
radical approach to our problem. This
budget is not going to revive your
share market, this budget is not
going to revive or increase the saving
of the people, this budget is not go-
ing to divert your saving to the maxi-
mum use, this budget is not going to
stop the capital consumption which is
taking place in our country today.
Om all these fronts it is just like tink-
ering with it, it ig just like dealing
with the problem in a very, very small
way, not up to the requirements of
the gituation

But he woulg ask me: ‘“If you were
in my place, what will you do? How
will you stimulate the share market?
What will you do to bring stability in
the monetary market? How will you
act in order to distribute the burden
which is necessary to be put? T will
be failing in my duty if I do not offer
constructive suggestions to be follow-
ed by the Finance Minister. I would
say: at once remove the corporation
tax. Probably the Finance Minister
will get startled. He will eay he iz
not prepared to lose Rs. 350 crores.
But I ask him: what is a corporation
except a legal entity? Who are the
owners of the income and capital of
corporation? All individual Share-
holders, When you impose 5 per
cent, tax on the corporation, if I am
& shareholder of the corporation
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ahd am just paying 5 per cent of
my income by way of income-
tax—as an owner of the income of
Corporation I would have paig only 5
per cent—but at present you ask me to
pay 50 or 55 per cent because of the
corporation tax. It gives advantage
to the rich, Take the rich shareholder
who may have been obliged to pay
85 per cent by way of income-tax.
He is the owner of that corporation to
the extent he holds the shares. Had he
got that income he would have paid
85 per cent. As corporation tax he pays
only 55 per cent. It is no incentive
to me to invest in the corporation, It
is all incentiveg to thc rich man to
invest in the corporation. He wants
to hide, his income, and get his in-
come by way of capital either in the
form of reserve and the reserve be-
ing distributed by way of bonus
shares or by way of appreciation of
value, He does not want the income
by way of dividends. He ploughs it
back, and after ploughing it back, he
takeg it by way of reserve and bonus
share.

If corporation tax ig abolished, the
cntire income gr 70 or 75 per cent of
profits is obliged to be distributed.
It goes to the individual shareholders.
You take the income-tax from the
individuals according to their income,
Your Rs. 350 crores will come back,
at the same time it will revive the
share market. It will allow individu-
als to have their saving invested
where they think the maximum retu-
rns will come. Today they are not
free to invest their savings where
the maximum returns are available.
If you abolish the corporation tax and
divide the income among all the
individual shareholders and then tax
them, probably it will give an oppor-
tunity to every investor to save accord-
ing to his own convenience, and in-
vest where he finds the maximum re.
turn, If this is done, I am sure you
will not lose Rs. 350 crores; you will
have al! the advantages of increasing
the saving and diverting the saving to
useful purposes,



4705

(Shri R. K Amin]

My second suggestion is this. You
are giving incentive for increasing sa-
ving. Look at your budgets of the
last ten years. You said first that
national certificates would be exem-
pted. In the second year you encou-
raged small savings, in the third year
C.T.D scheme was introduceqd and the
fourth time you introduced compul-
sory deposit and gave incentive, the
fifth tuneg annual deposit scheme, and
inen unit trust later on. What  did
th: people do* They did not make any
nei saving, they shifted from one
type of siaving to anothe:r in order to
take advantage of such incentives.
When I make a contribution 1o insur-
ance or provident fund or smal] sav-
ing or government loan I am contri-
buting to public coffers. Why don’t
you say a man having & particular
income must give a particular share
of the income 1o the Government coff-
ers and these are the avenyes by
which everybod ; can make his contri-
bution 1o the Government coffers.
Leave 1l to the individuals when to
invest. the government should bother
about the next addition.

Mr. Chairman: You must conclude
now.

Shri R. K. Amin: Before I sit down,
T would like tn say something about
th2 monetary stability. The Finanze
Minister is wrong in thinking that he
has balanced his budget. His deficit
is not Rs, 135 crores as some Members
said. His deficit is of Rs. 150 crores.
ie, the PL 480 Joans and not PL_480
deposits. Lat year, when Mr. Chau-
dhuri presented the Budget, he said
he had balanced it and he PpPromised
that he would continue to balance the
budget. Ultimately we had a deficit
of about Rs. 325 crores. Similar-
ly, inspite of whatever the Finance
Minister may <ay. when w2 meet next
vear, we may find ourselves in a great-
er deficit. Thirdly, our Finance Mi-
nister said on 5th of June that from
now onwards there would not be
any increase in the money supply. Yet
vou will find that the money supply
has increased at the rate of ten per-
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cent., Though he gives a promise, he
is helpless, We must evolve & sys-
tem by which the Finance Minister
could not increase the money supply
even i{ he wants and that is by way
of fixing the fiduciary issue for the
Reserve Bank. We must say: from
now onwords, not more than three
per cent rise in the supply of money;
that is the fiduciary issue beyond
which he cannot go without Parlia-
ment's approval; if he wants to ex-
ceed that limit, he must come 10
Parhament and ask for its approval.
People will then have confidence that
stability is being ensured and that
prices will not rise and there will not
be expectation of rising prices, Ho-
ading will not take place and de-
hoarding will start. Monetary stabi-
lity and prices stability will be achie-
ved,

Mr Chalrman: [ have already giv-
en the hon, Member more than his
time; he must wind up now.

R. K. Amin: There will even be
reduction in the price of essential
commodities. I want tp say some-
thing about the taxation proposals.
The tax on handlooms comes to about
Rs. 2 per Dhoti. The handlooms are
there only to act against the mono-
poly of the textile mills ..,

The Deputy Prime Minister and
Minister of Finance. (Shri Morarii
Desai): Handlooms or power looms”

Shri R K. Amin: T beg vou pardon.
Powerlooms. Secondly, he has in-
troduced a new system of deducting
tax is at the source in regard to in-
terest, commission and otherthings.
If he had only visited the share mar-
kets and the ghroffs in Ahmedabad or
Bombay and sit down for a while he
would see what sort of difficulties a
smail] business man has to undergo
for silly little things and then perhaps
he will revise his views about some
of his impositions. I refer to his tax-
ation proposals on tea and coffee and
other things. He has not explored
fully the avenues of consumption
goods used by the upper class such as
refri-gerators, air-conditioners, cos-
metics and things like that. After
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doing that, it he had come to tea and
coffee, I would have no objection.
He has not done that and that is why

I object to these taxes, Sir, I have
done,
Shri Bakar Ali Mirza: (Secundera-

bad): When we examine the budget,
we have to take into consideration the
conditiong under which the Finance
Minister had to frame his budget, the
ecnomic and political enviornmentis in
this country which are 1n a entical
stage. Everyonc knows about the
drought and the fuminc¢ and the two
wars. In addition to that, there 1s
the new phenomenon of pheraos.
As g trade union 11ght, it may be de-
fended bLut a» far as production, tax
collection and national economy =o,
1t 15 disadvantageous to the country.
Apart from that we find ourselves in
such a huge miernational debts when
we are trying to get a moratorium to
get some relief.

Il is the same case in the States also.
The State's liabilities are so high They
are also seeking, and actually begging
the Finance Minister to give them
some {im2, some breathing space, so
that thev can adjust their finaneces On
the other side, we have got the Plan-
ning Commission. All the brains
have drained into the Cabinet and I
think it is only Shri Tarlok Singh who
is left in the pipeline. Not only
that. That Finance Minister has
also the evil effects of devaluation
and higher prices to face.  Under
these conditions, he has produced a
budget whose reaction, when com-
pareq to the reaction of the previous
budgets when we were more pros-
perous and when we had more capa-
city to pay and also to endure, 1s 1
think, entirely favourable. That it-
self is g credit to the Finance Minis-
ter’'s achievements,

They say it is a status-quo budget,
an anti-people’s budget; you can coin
any amount of names and phrages, but
you cannot deny that it has checked
the decline. We were going downhill
and there has been a check, and we
have turned round the corner. That
itself is an advance. When an army
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is running away when it stops and
turns round with the gun 1n hand,
that itself is an advance, and we have
reached that position today, that is
the changed the position which has
been created by this budget,

About the rise in prices and the
recession, our Finance Minister has
promised that he would try to arrest
this increase, How far he will suc-
ceed, it 1s for the future to judge.
About the taxation proposals, 1 sub-
mit that he has tried to see that as
far as possible the tax burden does
not fall on the village sector. There
1s much talk about the common man.
It 1s very difficuly to find who 15 the
commop Mman, but by selecting items
like tobaceo, cigars and cigarettes and
leaving out besides, the Finance Min-
ister has at least helpeq 70 per cent
of the population in this country.
Stmilarly about the shoes. He has not
taxed chappals and hand-made shoes.
That way alsp the whole village sec-
tor which is really 70 per cent of the
population, has been given relief So,
it 15 not a burden on the poor There
1s no system of taxation which can be
devised and in some way or the other
will not affect the poor man. He must
be a jugglar who can produce such a
budget, but within limits, he has help.
ed the poor man,

There has been criticism about mo
tax on hquor. There 15 a growing
debate in the country whether there

should be prohibition or not. The
State Governments have changed.
Their policies are changing. They

should be given time to adjust to the
situation before you come with a tax
and make them feel that you are
really hostile and you do not  give

them an  opportunity to make their
case Apart from that, I think our
Finance Minister is g little allergic

about this question of liquor and pro-
hibition. There has been a propo-
ganda going on, with which I think
Mr. Jagjivan Ram also is associated:

FAraT 9vé T 7,1 A, grIrs dand

7 7 27
That is the poor man’s fate! No food
and no drink.
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Sbri Manoharan: What ig the mean-
ing?

Shri Bakar Ali Mirsa: That one do-

eg not give us food and the other do-
es not let us drink!

Even Omar Khayyam wag for prohibi-
.tion. There 1s hig famous line:
“l wonder what the Vitner buys
Half precious a thing to what he
sells”,

He also wanted to close these wine
shops.

While on taxation, I want to make
one request to the Finance Minister
and that s for the middle-classes with
fixed incomes. Their taxes are collect-
ed at the source, They are the only
section of society who are honesily
paymng their taxes. They are the
people most affected by the riss in
prices and change in taxation structure.
They do not evade paying taxes. This
particular sector has had the exemp-
tion limit of nearly Rs. 4,000 before
the war. The same limit exists even
‘today. It is not fair. When the value
0f the rupee has fallen, at least some
relief should be given tp this sertor
by raising the limit to Rs, 6,000 Not
only you collect their taxes m ad-
vance at the source, but you collect
more than what is due, because you
will be getting interest o the ad-
vance payments. Therefore, 1 plead
that this limit should he raised to
Rs. 6,000.

Mr. Masani always repeats the
theory that if you reduce taxes, there
will be more industrial ang economic
activity. He always quotes Kennedy
saying that by reducing taxes, he
really helped the economy of the
American society, But Mr. Masani
forgets that he ig talking about an
affluent society. The volume of turn-
over is so large that the collection
will be more if there is some reduc-
tion in the taxes than what could be
got by higher taxation, The same
thing happeng in big business houses
who have annual sales, They reduce
their rate of profit, but the total turn-
over is so much that they get more
that way. But i{f you ask an ordi-
snary panwala to do that, he would
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be ruined. Conditions in America are
different from conditions {n India.
That is an affluent society. This is a
poor country. What stimulateg the
topless does not stimulate the jobless.

Therefore, thls argument is only aca-
demic.

Mr. Dandeker says this is not a
balanced budget at all. There is the
PL 480 funds being used and there is
a deficit of Rs. 135 crores in the
budget, Another hon. member oppo-
site revised this figure to Rs. 180
crores. That means, if you want a
balanced budget, you should have
more taxation. There is a contradic-
tion there. They say, it is not a bal-
anced budget; it is really a deficit
budget; still, they do not want more
taxalion. It is difficult for me 1o see
how these two can be reconciled.

There hag been a hue and cry from
everybody that there should be a cut
in expenditure on administration. It
is true that the number of gazetted
officers has gone up from 20,000 to
35,000 and the number of non-gazetted
people has gone up from 21 lakhs to
30 lakhs, There is a huge expendi-
ture; it i1g true, But when you ask
the Finance Minister to cut down ad-
ministrative expenditure you should
not forget that the Government is
the biggest employer and no cut is
possible unles there is retrenchment.
How can you, on the one side, when
the cost of living goeg up, agitate for
dearness allowance and, on the other
side, ask for a cut in the administra-
tive expenditure, A cut in the ad-
ministrative expenditure means get-
ting rid of the people already employ-
ed. What are these people to do?
Are they to starve? On the one side
you ask for dearness allowance and,
on the other, you want a certain sec-
tion of the people to starve. There
is a human problem involved—they
might say for propaganda purposes—
and no government, to whatever party
it may belong, can actually bring
about a radical change or reduction
in the administrative expenditure. You
can say that it should be more effi-
cient, it should show better perform-
ance, but cutling down numbery I
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much more difficult, Iostead of that,
it is far more equitable to suggest that
there ghould be a five per cent cut in
salaries all round, from the Prime
Minister down to the ordinary clerk.
There should be g five per cent cut
in the pay of everybody. That will

result 1n some saving. One can
understand that. Let all bear the
burden. But talking loosely about

cutting down administrative expendi-
ture will lead us nowhere,

15.57 hrs,

(Mg, Deputv-Sreaxer in the Chair]

Some peuple suggest that privy
purses should be abolished or that
we should stop paying privy vurses.
You will be making the most serious
blunder if you listen to this advice.
After all, what 15 a privy purse? It
1s an agreement made by our leaders
and by this government with the
prince~, that f they surrender their
right over their territory and merge
with the Indian Union they will be
getting a certain amount of money
which gradually will be reduced genc-
ration after generation. They have
completed thetr part of the con-
tract. Now this country is a big uni-
fied country under a central adm:nis-
tration. It is a very very big gain
for a very very small pricee. What
are you paying? The highest yvu
are paying, to the Nizam of Hyder-
abad, is now—it was Rs. 50 lakhs and
now it has been reduced—to Rs. 20
lakhs, and in another generation it
will be reduced to Rs. 10 lakhs. This
is the highest that you are paying.
What they are suggesting is, that the
honour of this rountry does not mat-
ter, the word of this country does not
matter, just because the princes arc
there, they have won some elections
and so on theiwr, privy purses should
be cut. There would also be an inter.
national reaction to this. People
would say that the word of this gov-
ernment is not of much value, You
should remember that 4till this ques-
TNé (Ay T Ta
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tion may be revived, Kashmir is still
on the agenda of the United Nations.
The question of Hyderabad is resolv-
ed as far as we are concerned, but it
is shelved as far as United Nations is
concerned. Today there i a think-
ing amongst some of the western
powers that monarchies are more re-
bable, they can be more relied on,
than Republics, that they can rely on
King Hussain of Jordan King Faisal
of Saudi Arabia, the Shah of Iran and
so on. Similarly, one day you may
find the western powers putting up
the present Nizam of Hyderabad as
the Sultan of Turkey or the Khalifa
of the Mussalmans, It is not mere
speculation; it is possible. From
where did the Japanese get the king
to rule Manchuria? After the First
World War they hunted him out and
made him the king. Therefore, I am
very much against the talk of any cut
in the privy purses,

16 hrs.

But what about the other privileges
that they have? Why should they
have a special place in our society?
For example, you cannot sue a prince,
Why should any prince or any Maha-
raja have a greater right than myself?
If T have some complaints against a
prince, why should I pnot be allowed
to go to the court” Why is it neces-
sary that I should take the permis-
sion of the Government of India? I
am also as good a citizen as he is.
You are curtailing my right by giving
him that privilege. Today the Nizam
of Hyderabad says that he has not
got the money enough to pay his ser-
vants. So. he is retrenching 12,000
poor people who are getting a pit-
tance of Rs. 15 or 50. He says he has
no money. He has six palaceg lying
vacant, he is building another palace
and he says he has no money. It I
wrong that these 12,000 poor people,
who have served the Nizam for 20
years or more should be thrown out
of their empioyment. They cannot
go to 2 court because the Government

.of Indig comeg in the way. Why
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should these poor people be denied
the right to go to a court and fight?
They have served for 20 years and
they must get gratuity and pension;
they must have that right. When an
ordmary factory is closed down, you
teke over the liabilities and run the
factory Why don’t you take over the
liabilities of the Nizam? If he cannot
run the establishment, you should run
the concern. That is a point worth
examining.

In the matter of taxes also they are
given favoured treatment in the case
of wealth tax and estate duty, As
so0n as some poor man dies all the
machinery of the flnance department
Tush to find out how much he has
left behind so that they can collect
the taxes as soon as possible. But,
in the case of princes, months pass
and nobody comes to make enquiries.
I ask the Finance Minister: how much
has been collected from the State of
Gwalior? What is the reason for this
delay? What does he know about the
wealth of the present Nizam? Has he
examined it? They have given a list
to the State Department years ago.
Has he examined whether it 18 the
same list now? If there is anything
more what legal process will you fol-
low to find out that they are not evad-
ing taxes? This should be looked
into.

If 1 fall il and I want treatment
abroad or if 1 want to send my child
for education abroad, I get no foreign
exchanhge. But these rajas’'and maha-
ranis stay in foreign countries for
monthg together, 6, to 8 months a
year, How do they get foreign ex-
change for that?

8hrl Umanath (Pudukkotai):
isters’ sons also.

8hri Bakar All Mirsa: Is there not a
transfer of jewellery and other wealth
from this country to foreign countries?
I asgure you that quite g lot of diffi-
culties gbout foreign exchange were
created by the transfer of quite =
large amount of wealth by the prin-
ces from India o abroad, If you want

Min-
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to build a factory, you requisition my
land and pay me some compensation.
When the country wants gold, why
should the gold and richeg of the
rajas not be requisitioned? We will
pay them back after 20 years, If you
have the right to acquire a poor man's
land, which he has inherited from his
forefathes and has been cultivating
for years for hig livelihood why could
you not acquire the gold, silver and
the jewellery of the princes when you
ar badly in need of them? Why
should there be this difference?

I will take one or two minuteg and
I will close my speech. We are pass-
ing through a grave crisis. 1 would
like to say to the Finance Minister
that 1t does not matter what the bu-
get is, because the budget alone will
never solve our problems. There is
the question of food. We are import-
ing about 10 million tons of food~
grains; I hope I am right about the
figure. How ig it that Vietnam, a
small country where the crops are
being burnt by napalm bombg and
others, can survive without PL 480
funds when India cannot? When India
and China were on par, so far as elec-
tric power was concerned, some years
back, how is it that today, as far as
reports go, the electric power of
China is 10 times that of India?

How is it that in industry whereas
in 1948 we were far, far superior to
China, today they are exporting tanks
and planes to other countries? They
are helping Vietnam and other coun-
tries. How s this to be explained?
They are getting no aid from abroad.
They have no foreign debts, We get
a1l this and we agre left nowhere.

Ag far as Implementatjon goes, there
have been so many commissions—the
Monopolies Commission, the Hazarl
Commission and so on and sg forth.

about the Hazari Report.
a suggestion to go to the
voluntsets were called. Then a selec-
tion board was formed. An
man came and volunteersd, He suid.
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“I want Rs, I lakh because I want to
provide for my family.” A Frenchmap
sald “I want Rs. 2 lakhg because I
mugt have a good time before I go
end I want to provide Rs. 1 lakh for
myself and Rs 1 lakh for my famlily.”
A third man who volunteered was a
Marwari, He sald. “I want Rs. 3
lakhs—Rs, 1 lakh for the Selection
Board; Rs. 1 lakh for mysel! and Rs.
1 lakh for the person who will take
my place to go to the moon.” So, the
Hazari Report, I think, comes under
that category. When I talk of the
Marwarl, I do not mean the Marwarl
community just ss by Englishman I
do not mean every Englishman.

How have these countries gdvanced
faster? One patent thing is clear that
here the rich are getting richer and
poor are becoming poorer, Not only
that, all the developing countrieg are
getting poorer and poorer and the
developed countries are getting richer
and richer. If we want to progress and
build a soclety for which we can be
proud, we have to stir the idealism in
this country and make the country feel
that it {s a national problem. We
should all work together and suffer
together. It is only by creating that
idealismy that Gandhijj kindled, 1t is
only through that that we can per-
form miracles and become a big coun-
iry in the world.

off qegre et (wrdwr)
JaTeqw WETTY, WA Ao v
# FrgAa fafret B & o gz win
aTe € A qr e ww agE wY W
sy arraey &1 Afew ¥ s
o1 fis @ aer ¥ o7 fir 3 3w & =@
dom ge § w0 @ firg for ey oo
qfeew 1 T & Ayl e o2
gt ¥ G | Afew GEEw & a
a¥ wvgn qwa § fe ¥ g auin
Y il g€ ) o wra o oy o faegw
oY 3ufix ot «f fix g8 aop ¥ 2w
WY wT afers FY yAY wT AT AN
dw fomr am | it gy Y Il
fifsm¥sgnmR & T H oo

General Dis. 4716
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fead xgr ot ger-ay 3@ R @
oY g6t ag o € e %
THT W AP 9T HE-HY THTA qEATH
@ ow AT I it &
gq ¥ ¥t ?
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g | o g wr k)
IY T AF B JTT ¥ a1 ¥ R
AT 8, IX T® ST 9 RAT A @A
t ot o7 Az faw 7 ot wifsan #
TN I q TE g R @ A
wrft @ WY @ 7 9t Wi w@T AA-
qTH FT 97 I FJET
Iz ¥F aroaw ¥ ag & fr ow
TTH AT H7F T AT FT MATET F7

HTETT ¥ TTE ¥ 4E JreaT ¥
I & gur-wwT ST THR A
¥} ot § o waw feg wT e e
¥z Twy ITT § | W f wveT gRn
v g fifver s ot av st
™ 1 & % A won fe @ ew
e ¥ wpw o W feafeer

v wm g 1wy ww fesgw
wax } fe wgt ¥ g oorw g W
crfeam & | & wredt & w0 v
i | T
THE (TR AT ATAT F 1 WL WA
& et & f gt feg vt 3
AT AT O JW FT AW & ol §
AATHT ®T AWAT & | WA AW wTw
T (ROYE ® W guT At IR
AT Y A ¥ I g ARW
fear | ww &3 o @ifen e faew
fergears & aga a¥ &1 THo Yo
T ¥ qyw fear av | W § g W@
arerz fgg wigdl # 6 | gafag
g v 0% g Wil W T A
frar a9 | T FTRTT AT °F AT IAX
FE T XY §, FIAT TR 0T %
adi Tt § W g T § e
Ty ¥ 1 ¥ A@ feg wam W
T s wx fear o

& a3 oxw & Wt agar W
g fx g sdmes aga afaa § Wi
W W W T awd §, AfeT g8
Zu & g sz 0¥ & fv oy wi-
mma d Y g g7 o frafs
fadera agar wrar &, FareeY e £ 1
% g grew | ATA FTH $YAT WIgAT
girfeafefmm & &1 R ag
e gy, foaw¥ quamrl & al §
wEx § f& gaer & sfafga ¥ &
Thew A ft wg 7w owngw giie
¥ FQ & ww W quege #
oS g aw & QU ey #
gatfy & iz ot 39% R #§ ww few
af awar § 7
Shri Morarji Desai: The hon. Mem-
ber says that there is a circular that
Muslims should not be appointed to
key posts, There could be no better
untruth than this because there is
no such circular gnd se many Mus-
lims can be pointed out as being in
key positions,
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ft yagre meney - & a3y O

o g fagdt smen fafeec amgw W,
#few & foed qw e & fodr darT

F1He dam g ot §g @
g1 &fame 33 & for dare g fe
THILF TF oo $ B § qurIede
forem, Sfaa oy g ag =, AN Twwl @
fear mav fos qwat ol Frw wa

8 1 fs gawt ag wrg A faa awdh
W o g g fewrag S agh
qf aft gt g {6 v g A g
T & fagrama

Shri Bakar Aill Mirza: The hon.
Member 1s trying to enunciate @&
general prmciple from an individual
case. But is it not a fact that a circu-
lar was sent exactly in the opposile
way from the Government of India to
the States asking them how many
members belonging to the ‘munority
communities were appointed so that
they could watch whether there was
any diserimmation going on?  And
yet my hon, friend comes forward
with just one example, and then iries
to generalise from jt. I may tell him
that the circular was sent as I  have
pointed out just mow and not in the
manner that the hon.  Member has
suggested.

St (AR weAwt: WEAEW 3,
W sirgafon wrrEE AT A
LU

Mr. Deputy-Speaker: If the hon.
Member trieg to generalise from just
one instance without verification, that
would be wrong,

Shrl Randhir Singh (Rohtak): ILect
him not spail his speech by this.

Mr. Depuiy-Speaker: The Thon.
Member may refrain from making
sny further reference to this aspect.

‘Shri Ishag Sambhall: Yes, I would
prove it,

At & agnonfoa e fs afex
wehe §, fowrod &\ Qur 7t Y
i fw foreit W€ ot arwr O
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wR oY fomd e @ e @
fe fedt &) fodt o & wwey fear
Iq | g e & fe afy el fod
freaefr § o o wx % OF
AN am  wenfE & o W
wk § X felt ow o Y Wt §
fofifwm ot ¥ wf @
E ! TR A § uel s g vafoq
v& ¢ fr ag F a2 | ¥ qaw-
A & egar §, 17 & afeq wgar §,
& 3 wifes & Wy wgr W7 giwT SO
f 2 x5 17 1 vt 78719 f7 3%
|79 ¥47 gY T & | W) I 39T R Ag
IaR! w2t fFT oO1d | aaw fe QR 2w Y
TERY EAMY A T o7 Ay gyl
2w A omgmy A ag WY A ol
g frag g AMAY  gEn T
&A1, AT AT ATITR AT § TwAT
@, TOET Y wEA @A A IW
w FY T g TR g gra

fedt afwz @72, oF fio
TF & et T gasag frarn
HEAT § | ¥® 97 7 fagrer e aran
arfer s gwit agr o< o 2ew W
T Tagrk TW I 9T T @ |
S g F R & qgran g
veafwfaay #1 FeE) 9T v amar
Tar | @A ¥ NP arar §fe o
fafraw t et & aga sy garw
g Afer ol oft NF & xar awar §
f faa® wareT @1 R\ gTETT
A gawr  wawrw fear e ag dww
FHRE 9T 7 9% | Ig dvw et
7w w Afew sooe o A @
wmr oawg R fe 458 &OT ww
A w1 weraT §, Wy w6 T g
feararar 8 ? Jewt agw fivar ara o
W1 EE I WY AWT ¥ R
i wwar £
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Mr, Deputy-Speaker: Shri

Himatsingka.
wr faw acmw  (Id) o w
qewt Wt qarga fedt e wigw
X qlra w1 o wl) qETEIC?
(FTEE) ...
Mr, Deputy-Speaker: Order, order.

Shri Sheo Narain: We repregent the
poorest section of the country aud yet
we are not given a chance to gpeak On

Ngw,

the budget. ¥ ¥F AT HI qoTAT §,

g TTETHY A 4T T TS
g Wiy % agr?
Mr, Deputy-Speaker: The hon.

Member will be geiting his oppurtu-
mty. He may pleast resume his seat
now,

Shri Himatsingka (Godda); The
lon. Finance Minisie; has made a cor-
1€¢t evaluatign of the economic cundi-
uons jn Lthe country caused by 1wo
very serious and unprecedented
aroughts during the last two  years,
rise jn prices, fall 1n exports and cer-
tain other similar causes. The present
position 1s that whereas there has beeo
wflation of prices especially so fgr as
food articles and other articleg are con-
cerned, there 1s recession so far &s the
demand for certain industrial products
1s concerned, eapecially heavy indus-
irial goods, The budget proposals that
have been put forward before the
House aim at removing the disparity
i the prices of agricultural commo-
dities where the greatest rise in prices
has taken place, and the hon. Minister
has therefore, provided sufficient funds
for improvement of agriculture,
Most of our important industries are
algp based on agricultural products.
Therefore, the Finance Minister has
rightly provided a sufficient amount
of money to bring about improvements
in agriculture. If that Is done, if we
can increase our production, I think
the diffculties the country is facing
will pe golved to a large extenat,

For increasing agricultura] produc-
tion, it is necessary that all the inpule
required be provided to the farmer. To
this end, steps should be taken to in-
crease the production of fertilisers and

General Dis. 4724
better seeds and augmentation of irri-
dation facilities. In addition. if neces-
sary credit facilitieg and other services
should also be arranged for the culti-
valors.

1 feel that there is a great deal of
scupe for improvement of production
in the couniry. At present, there is
not much room for increaging the area
under cultivation, Therefore, steps
have to be taken towards intensive
cultivation. At present, the produc-
1ion per hectare in India of rice is
1446 lbs, whereag in the USA they
produce 4,807 lbs, in the UAR 5,040
Ibs. and 1n Japan 4,951 lbs, Similar-
ly for wheat, the per hectare produc-
tion in India js 898 1bs, in the USA it
1s 1809 lbs, in West Germany jt is
3,009 lbs. and in France 3,127 lbs.
Therefore, if proper steps are taken
to provide inputs in time, there is no
reason why our country cannot be
self-sufficient in 8 very smal] space
of time in this sphere. It ghould not
take more than two to three years to
be self-sufficient for us. Even when
the monsoon has been bad, the pro-
duction last year was about 74 mil-
lion tonnes and this year it ig about
72 million tonnes. Each year the
deficit has been about 15 mlillion ton-
nes compared to 1964-65, and if we
calculate the price on an average at
the rate of Rs. 500 for a tonne, the
country has suffered g loss, due +to
shortfal] in production, of about
Rs. 1500 crores so far as the food
crops are concerned. Similarly there
has been a fall in the production of
cash crops. Therefore, the country has
suffered and aggregate loss of about
Rs. 3,000 crores in two years on this
head alone and that has broken our
economy to such an extent that very
important and bold steps have got to
be taken if we really want to revive
the economy.

Another factor s the increase in
the price of foodgrains because of
various restrictions, specially zonal
restrictions.

If you take into account
duction of 72 million tonnes
grains—1 am referring only to
grains leaving out potsioes and

the
of

BELS
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(Shri Himatsingka]
edible crops—allowing for a per At 1.30 pm. on June 4th, Shri

capita consumption of j40 kg per-
man—this much quantity is mnot
necessary—, we require only 70 mil-
hon tonnes of foodgrawns to feed 50
crores of people,

Mr. Deputy-Speaker: He may
continue tomorrow. We have to take
up the calling atlentijon notice just
now,

1628 hrs.

CALLING ATTENTION TO MA-
TERS OF URGENT PUBLIC IMPOR-
TANCE—~—Contd.

(11) DETENTION OF INDIAN DIPLOMATS

BY CHINA,

Shri 8. 8. Kothari (Mandsaur):
I cal] the attention of the Minister of
External Affairs to the following mat-
ter of urgent public umportance and
request that he may 'make a statcment
thereon:

Detention of Indian diplomats by
China.

16.30 hrs,
IMR. SPEAKER in the Chairl

The Minister of External Affairs
(Shri M, C. Chagla): The action of
ihe Chinese Government in with-
drawing 1ecogmtion of the diplomatic
status of Shrij K, Raghunath, Second
Secretary 1n our Embassy in Peking
and declaring that he will not be
allowed to Jeave China before “the
Chinese judicial organs take sanctions
against hig crimes” is a flagrant vio-
lation of all known priciples of in-
ternational law and the norms of
civilised behaviour among nations.
The list of alleged spying activiteg of
Shri Raghunath prepared by the
Chinese Government is a tissue of
lies put together to defend them-
selves against the very reasonable
and moderately worded protest note
which has been sent by our Embassy
to the Chinese Foreign Office on June
5th that ig the day after the jncident
in which Shri Raghunath and Shri
Vijay were unreasonably detained in
a ruined temple in the Western Hills
of Peking.

The details of this incident as con-
veyed to us by our Embasy in Pek-
ing sre gs follows:

Raghunath and Shr1  Vijay, Third
Secretary in the Embassy were driv~
ing towards the Western Hills area
in Peking which ig a Wwell-known
beauty spot, and which i# open to
toreigners, On their way there they
stopped for a moment near a ruined
temple and proceeded to take photo-
graphs of the temple. Then they
were surrounded by Some people who
accused Raghunath of taking photo-
graplis of a mulitary  installation
which was allegedly situated near-
by. In spite of Raghunath's protesta-
tion that he was merely photograph-
ing the ruineg temple, the Chinese
crowd forced the two diplomats to go
to the nearby building where after
some delay the officer of the Security
Bureau artived under whose orders
the camera and films were foreibly
taken away and the absurg allega-
tion immediately made that the de-
velopment of the film has shown that
Shri Raghunath had photographed
prohibited objects. Curiously
enough, however, these so called pho-
tographsg were not shown to either of
the diplomats, The Western Hills are
not out of bounds to foreigners, It
is an area covered over with Budhist
temples and has been one of the most
popular tourist resorts within the
reach of Peking. For the last 18 years
diplomats of all nationalities have
been allowed to go along the way and
vigit these spots and photograph the
old temples. There jg nothing un-
ugua] or extraordinary in the actions
of Shri Raghunath and Shri Vijay.

In spite of repeated requests the
diplomats were allowed to telephone
to the Embassy only at 5 pm, when
the Embassy officials tried to get in
touch with the Foreign Office and the
Security Bureau, They were toid
that nothing could be done until the
next day. Two officers of the Em-
bassy reached the spot at about
% pm. and were not parmlited to go
into the building or see the
and were asked to return since it was
claimed to be a prohibited prea, even
though it was on the highwey, Final-
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‘ly the diplomats were allowed to re-
.turn at 8.30 p.m. after a detention for
a period of 8} hours. The Embassy
made turther efforts the same night
to protest ig the Protocol Depariment
of the Foreigh Office but could not

get an appointment in spite of best
cfforts.

A note giving the details of this
incident and protesting against the
unlawful detention of both the dip-
lomats namely, Shri Raghunath and
Shri Vijay, was gent to the Foreign
Office the next day but was returned
three hours later. It may be noted
that Shri Vijay had not been con-
cerned in the photographic jncident.
The note had also specially protested
against the unheipfulness of the
Foreign Office in the matter,

This latest development by which
the Chinese Foreign Office hag gone
to the unprecedented action of accus-
ing Shri Raghunath of spying seems

to jndicate that the Chinese are not
merely anxious to utilise this inc-
dent for propaganda purposes but

have a guilty conscience and want to
manufacture some excuses to  still
further damage relations with India.

The accusations against Shri
Raghunath are trivial to the point of
.absurdity, The accusation against
him of committing espionage is based
on the flimsiest grounds, namely that
he has been trying to collect political
and military intelligence by attending
gatherings of Red Guards etc, These
are the usual Chinese lies to concoct
a case against a diplomat. On the
other hand, Shri Raghunath hag on
more than one occasion, been  the
victim of Chinese harassment, Onee,
while buymg Red Guard newspapers
in a Peking street, he was taken by
some Red Guards to a Public Secu-
rity Bureau, Such Red Guard news-
papers have been sold in the streets
all these months and purchased by
foreigners without any objection
However, when Shri Raghunath was
told that there newspapers were not
to be read or purchased by foreigners,
he readily agreed to abide by this
new rule.
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Shri Raghunath is a young and
promising diplomat who has c¢on-
turmed 10 the best traditions of out
diplomatic survice. 1n making hm
a vicum of its nerarious designs, tne
feople’s Republic of China no doubt
wishes to tarnish the name of India
and has deprived hum of diplomatic
immunities and privileges which is
unprecedenteq in the hisiory of dip-
lomatic relations between  nations.
The Government of India have taken
a very serious view of the Chinese
action. Tne Chinese Charge d'Affal~
res, who was summoned to the Ex-
ternal Affairs Mimstry at 5.00 AM.
this morning was asked to convey to
his Government our strong indigna-
tion at this malicious, unjust and
illegal action. A protest has been
made to the Charge d’Affaires against
this totally unprecedented and gross
violation of iInternational law and
praclice. We have alsoc demanded
that no interference be made with the
diplomatic status of Shri Raghunath,
that the falge charges levelled against
him be withdrawn, and that suitable
amends be made by the Govermment
of China. It has also been explained
fo the Charge d'Affaires that unless
this is done, the Chinese Government
will have to bear the consequences of
their action, and the Government of
India reserve to themselves the right
to take such action as they deem fit
and proper,

According tp a 'message received
this morning from our Embassy in
Peking, the Embassy has been in-
formed that a public trial has been
arranged for Shri Raghunath at 220
p.M, (12 noon IST) today, and that
he be produced before the Peking
Branch of Supreme People’'s Court.
This showg utter disregard of all
norms of civilised international be-
haviour by the Chinese Government.
The trial, of course, will be an abso-
lute farce. We have every confidence
that our Charge d'Affaires and his
colleagues will react to this crisis
with courage and dignity.

Shri 8. S. Kothari: The House
is shotked at thig incident. May 1
observe that this detention is 5 grows
violation of all norms and canons of
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fShri 8. S. Kothari]

civilised behaviour or diplomatic
conduct. May I submit that this Go-
vernment, our Government, cut off
diplomatic relations with China, arrest
all personnel of the Chinese Embassy
here and also basically change the
policy of supporting—which appears
ridiculous any way—China's entry in-
to the United Nations? May I re-
quest you to kindly give your earnest
attention to this matter and do the
needful? Would you explain what
action you arve going to take?

Shri M. C. Chagla: We take a
very gerious yiew of the matter,

Shri S. S. Kothari: This incident
demands strong action. The Chinese
are acting like Barbarian and the
only language they understand is
reciprocity and detahation.

Mr. Speaker; Mr, Masam . .
(interruptions).
Shri M. R. Masani (Rajkot):

The Foreign Minister told us that
our Government ealled the Charge
d'Affaires ot Peking and told him
how we feel about 1t. The observa-
tion was made by the Forelgn Minis-
ter that he was told that unless cer-
tain sleps were taken which were
asked from the Government of [ndia
would take u very grim view of this
matter ang they reserved to them-
pelves their freedom of action. The
reply of Peking has been to throw
this back in our face and take a far
worse step ot publicly humiliating the
man who represents the honour and
dignity of our country in Peking.
Now, 1t ijg no good saying that the
trial will be worthless and it has no
validity. In order to prove our
seriousness in this matter, there s
only one way and no other by which,
at this point of time with this defi-
ance thrown in our face our Govern-
ment can act to preserve the honour
of this country, and that is to sever
immediately and unconditionally all
diplomatic relations with the peking
regime.

ot wre fagnédt e (aFawyR):
wenw WERy, o8 TEar & et
t o fifew & gat vogy, Tugar-
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arg & st & g9 wowm-
g% Ay gy qar afew arx
ITFI A O gwT § ag vy Hny
araar & | & wrar angan g e fadh
9@ Wod ® W §TH(T T WA
T SR AT ? AT gL
#fad g w=r g g Adr
f§ & (Eae & d%x ¥R
it 9§ ¥ foars o) 0%
R A 2 fog T N wrdarf
safre @ A gt FEwfwl
Ffagms A7 ¢ (a3 sy
am # FE Ag g 1 WA dfay
W% dEfed, TOTR W g
T & fagia &1 9 FW UGN
TToHgaTETE & ¥A sAAf@r # fasg
ag FTAAE FL q49A § 1 & Qraar
wrgan g f aweTT o) A 7 e
g faaesy QR A AL ? qar wfY
W gTHL FY wrE g @i g i daw
fFT & Toga w9 § F A
grm gg gurE faam sar @ §
fr fYfEer &1 ga v augy W,
G F1 Tagd a8 (26T § ot wfgy
afs W@ 7 & @iy FFdT OE
g1 1 WTag §AE 3T § #qT ITAY
W 9 ¥ T § AT foael wTe et
 ammsMwra g afas & 7

Shri H. N. Mukerjee (Calcutta
North East): Sir, I qute appreciate
the reasons why there is go much na-
tura] and rightful indignation in Par-
Ihament 1n regard to the egregious
behaviour of the Chinese Government.
But I would beg to submit that in
regard to this kind of thing, in regard
to matters of policy, it is not by way
of questions or asking for clarifications
during Calling Attention Notices
that we can get that kind of informa-
tion from Government, After all,
Government ig now tackling the pro-
blem which has been aggravated hy
the characieristically egregious behws-
viour of the Chipese Government, but
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that should not drive ug in a half, s¢’
to speak, in the Houses pf Parliament,
to ask for a total change of policy. (In-
terruption). My submussion is, this is a
matter of parliamentary propriety
also; we live in an atmosphere—(In-
terruption) in different countries of
the world today there is an atmosphere
when international normg have been
thrown to the winds, when on our for-
ces in the United Nations Expedi-
tionary Force in the Middle East firing
took place, Israel killed our people
and does not even have the decency to
make an apology or express a sense
of sorrow....([nterruption),

Some hon. Members rose—

Shri 8. 8. Kothari: My information
is that some of the muilitary personne:

were killed by U.A.R. fire, (Interrup-
tion),

Shri H. N. Mukerjee: I have a right

to be heard,
Mr. Speaker:

question.

Shri H, N. Mukerjee: I have suid
that the entire House would be una-
nimous 1n 1ts feeling of detestation of
what the Chinese authorities have
done to a representative pf Qur coun-
try. We take, as Government says, a
very serioug and grim view gof this
matter. But what reprisals are going
to be worked out cannot possibly be
announced by Government and should
not be; if there is an idea, as sug-
gested by Mr. Masani, according to
him our frontier js on the Mekong
nver and on the Sinal desert, if gc-
cording to him we are going to have
pacts and diplomatic relationship
with one country or the gther, we do
not know where we shall stand. And
therefore, I submit to you that jn the
course of supplementary questions or
in the course of questions purporting
to elicit clarification after Calling At-
tention matter is raised, no
matter I8 raised which goes
to the basic element of policy, We
cannot expect Government to come
forward with a statement of policy in
anywer to a question or to request for
clarification. Therefore, lst us put the

nattey in its proper perspective; and

Yes, please put the

in China (C.A)

that is what | wanted to submit on thig
occasion,

Some hon Members rose—

Mr. Speaker: At 5 O'clock we have
to take the other subject.

Shri P. K. Deo (Kalahandi): Those
who have given moticeg should be
given a chance,

Mr. Speaker: They will be called
Let us see what extent it 1s possible.
At 5 O'clock we have tp begin the
other subject. You can tell me what
can be done, There are about 50
names, and there are only 15 miinutes
to 5. Therefore, 1 am first calling the
leaders of parties. I have calleq the
leaders of three parties so far. On this
side also, I shall call some hon, Mem-
bers.

ot Ty Jww Ynew  (aTOEET)
qeqsl REAW, AT [ATYT FT A €
CQATHN Y SFATE 97 g7 oufe qw
J@ar &\ I qAT AT AFTA AT AT
137 AN IH I qErs F g
AY ®TE AT AT TBT IH qARE #
a=a & fau xR odr 1 O% WY
9T AT @Sl AT WY Je &t
vg @ & Al A gvF g8 T wiaEaz
1] S RO T FIX A WgRT
& AT T A A 50 A K qHA
F&q I IT FT I AL GTIAT |
gafeg . 3fam 7 £ f& oF aw 3B
A% /ey wEigw 99 &1 IuC 2§ 4
Mr. Speaker: Thank you far your
useful suggestion. Only 15 minutes are
left. I do not ming allowing each one

of you to put questions, but there is
no time,

Shri Yashpal Singh (Dehradun):
You can extend the time,

oft s fomd () 0 @
a8 AT ¥ TR A 0% T 8y § Wit
fore 7w ¥ gwrt {6 TC wOwoT faear
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[ = wy fomz ]
o ¥ $77 ga AT T gET
AT ox wear fenr ww I ¥ R
fodt gagTc F1 & wgAT AFT w0
Ffar ¥ waaT & T TR A o
rafaq & ¥ wra w3 a@g 91 f% wg
1§ eqraryg 7 a7 fagg @Y 1 s
AT A g9 & ¥ AW HT I Aify
@ & ag fasgw waww fHif @ 2,
o Essar i Afa g wmamm R
% TIHAFNIA AGY § 1 AL 2T 9T
RN AT 2 fET 9 g AR
qIRY 7 ®Y 8 S iEf ¥ fe
WATTRARIT FiA T AT TG g 7
saw fot faar ofwat a1 wnism o
gfamt a1 st gw A e I
FOIT & F7TE UTCHETHA AT &, W
T, TS TENE P A AT B QA
TAGAAT g1 gafq0 wa ¥ Wy &
grgar ¥ T g f& sER o1 e
femr 3= & w9 fa=gw =r% & oo fa
I FY HA ATAT AT HARA G @
oF AT FTH TF1 G519 §1 91T TF g
Aoy AR ¥ W& FACqRH &
I | §@ arEr Aifa 97 frawr &
Tg WUTH WU AT W7 7 IgH
A AT AL A WF W T M
N g1 awar 2 wfae & o7 7 w1
| T g Wga g w7 gl
TEWAEFT R & | I & 4T TGN
g wfee

Shrl P. K Deo: This cannot be dis-
cussed in this manner, Kindly allow
the adjournment motion.

«; wg foma Fifeq a1 ¥ fam

g

Mr, Speaker: 1 cannot offhand say
a1ything about it I will have to con-
snlt the Leader of the House and
others, For the present, let us get
along with ,this, I will allow one ar
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two more and the minister wili reply,
becauge 1t has come before the House.

Shri P. K. Deo: We have tabled an
adjournment motion,

Mr. Speaker: Your leader alsg has
spoken. Mr. Dwivedy

Shri Suremdranath Dwivedy (Ken-
d.apara): Sir, I hold this Government
entirely responsible for the humalia-
tion that gur officer there ;s subjected
to This Government has never
thought of any policy of retaliation s0
far as the Chinese are concerned
They take lessong from Presmdent
Nasser They went all out in support
of Presient Nasser But what has
President Nasser done during this
conflict? Immediately he severed all
connections with USA What prevents
thi, Government from not only sever-
ing diplomatic relations with Chuna,
but also locking up all the Chinese
who are in the Embassy? Let the
Embassy be declared as a prohibited
area Let them be taught a lesson.
Let them be confined to the Embassy.
Let no Chinese official be permitted
to go out from that Embassy This
time [ think the Chinese are after
a very deep game [t 1S necessary to
teke action now No longer should
the Government of India be silent.
They should also sponsor thg case of
Tibet jn the UN if they want to play
an effective roll 1n international po-
hucs to contain China Is the Gov-
e"nment prepared to do that?

ot fageet wene (Areer) g
FETE & SHT( & "rg w7 W
sagre foar & gv A et fear
Y ST Ag 9O AN W g §
WTT ®Y TR § e wg § wn ©
Wyt | vafeae o gl SRR
WYy w7 swagre Af s dar fe
Ao scdr }
a7 qw I W I a0 ¥ qw gl
Rl A v S Al Fuwar I
o % qedy Wy T # oY vy )



4735

TR WPRT I A7 T gATT AW
® 39T grF A fagr aw WY AW A
W7 & grw ¥ wodfr Afy §F ofadw
xfY fwar | & s g g fe @ fo
gam afdfeafa & wior & O &
fERY T AT ITATA ATAT A€ AAR
a8t Imar nar, fed swre ) gard
€ 794l A @ 3w WA aEeTy
FTofow e gmrem g ywdd S §
N g "84 4 fa: fiw F a1 AW A7
® vy @ Ty fem ¥ oqror 9w
¥ O% qramet &, arfew g O, O
gfefrafa & aqr wite g™ woet S
gadY Aifa 97 gafaare 3ol 17 dia
¥ 6I9 7 ¥a9 79 frs3z Fhm 3=
ST gonare § foraw @i § 99 w9 w7

qFE /T T MAF 9T IF ¥ AW -

qI?

Mr Speaker: What 15 the proccdure
to be followed”? will be guided by the
House

Shri Chandry Jeet Yaday (Azam-
garh): The procedure 1s ihat those
whose names are there on the list
should be called.

Shri P K. Deo: All those who have
taken pains to table the Callirg At-
tention Notice should be given &
chance

Mr, Speaker: Except the name of the
leader of the party to which the hon.
Member belongs, the names of all the
other hon. Memberg whom I called are
here, I thought, when Shri Masani{, the
leader of his party got up, he should
be called and he should be given pre-
ference to the other names that were
there. There are about 30 names. Am 1
to call all the thirty?

Shri Manobaran (Madras North): A
Maember from each party may be
called,

Mr. Spmker: Only those whose
fizmes are there can by oalled
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Shay Manoharan: Why don't
call me, Sir?

you

Mr. Speaker: Your name is not there.
You did not even send a chit to me.

Shri M. R, Masani: Sir, let the Gov-
ernment agree to have a debate to-
morrow for two hours.

Shrimatj Tarkeshwarj Sinba (Barh):
There should be a discussion on
this matter. The House is very much
concerned about it,

o O wre ®ifgm (wata) @
st g & faw A o fear o
W|qAY & ford w73 I ?

Mr, Speaker: Let the Minister reply
to these guestions.

Shry M. C, Chagla: Sir, we are deal-
g with this specific question and it
you will permit me I will tell the
House what we have done and what
we propose to do (Interruption).
After that, Sir, if you so decide I am
prepared for a discussion,

1 am glag that every Member of
this House, whether on that side or
this side, is at one with the Govern-
ment in condemning strongly thisg dis-
graceful behaviour . .(Interruptions)

off oo fog: ¥ =g W
s 21 ¥ qaee wrw wid W@ wEr

IR E 1 (wEm)

Shri J. B. Kripalani (Guna): Bir, let
us give the Minister g hearing. Then
we can tackle the problem. Without
hearing him what can we do?

Mr, Speaker: I also agree with
him.... ... {Interruptions)

ot qwerer foy - & e OTE AT}
T WOAT WIgAT £ | O% ACH AT WY
wife gdvm qars sT @ E @A S
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[+ aware Ferx)

W feteda § sawTOg TreR A
g xow forr s £1E w1 gom,
¢ sgeqr  grh), el &8 & svaze
®M grm ) wrfgT s frg e #
g 7T AR F) afaq w7 g §?

Shri M. C. Chagla: We have seni
urgent jnstructions to our Mission in
Peking 1o the charg'd affaires that
he should not submit to the jurisdic-
tion of the sv-called public court. A
diplomat in ahy country is not subject
to the municipal or domestic courts of
that country. We have told him to
resist the summons which has been
serveq on him.

Shri M. L. Sondhi (New Delhi):
Why don’t you appoint him charge
d’ affaires? Upgrade him,

Shri M. C. Chagla: I will be quile
frank with the House. I am afraid that
physical force may be used to drag
him .....
7o Tw AAGT Mifgay : w7 TEA
9T W g

Shri M.
you know what happened in Shanghaj
to the British Consul ke was asked
to go round the building for three
hours. But I want to give this infor-
mation to the House Adequate mea-
sures would be taken to meet this
situration, . . . (interruptions), We will
not stop by making protests and ex-
pressing our indignation. We will take
strong action . . , (interruptions). 1If
hon. Members go on like this, how
am T to finish? . . . (interruptions). I
am promising action, Action wil' be
taken, We will not stop by mere pre-
testg or expressing our indignation....
(interruptions).

Mr. Speaker: Order, order. Let us
try to evolve some method, After all,
in five or ten minutes I cannot ex-
haust al] the 88 names in the list, 8o,
1 want gpome guidance. I gm not going
to dictate anything. I want guidsnoe
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from the House, ‘Whatever method
the House wants me to follow, 1 will
follow, If the House wants me t0 ex-
haust all the names in the list, besides
those names which I have received
later, including that of Shri Marani....
(Interruptions). If I am to call them,
one by one, naturally I cannot call all
the names now, So, I want some me-
thod to be devised by the House.
Whatever that method is, I wil] follow
it: I will not mind it. After all, I do
not want to block any discussion in
the House, because this is the forum
where the nation can discuss important
problems. But if in 15 minutes the
Speaker is asked to call all the names,
not only this Speaker but no Speaker
can do it. It is an important problem
but I could not possibly have called
all these names, About further Jis-
cussion on the subject I will have to
consult him and the Minister of
Parliamentary Affairs..(Interruption).

17 hrs.

Shri Surendranath, Dwivedy: Let
him bring a motion and let us have
a discussion. ... (Interruption),

F sft wyg fomd : qoerdt Sm o
ST g g 7 e QWY SRy wee
Varx 3 1 we ¥ fardiw &8t oY que

e E

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhl): We do not object to a dis-
cussion bhut I hope hon. Members will
appreciate that it Is not possible to
outline the steps that one would have
to take....(Interruption).

Shri Bal Raj Madhok (South Delhi):
We not only want to condemn the
Chinese but we also want to censure
the Government. ... (Interruption).

Mr. Speaker: To censure the Gov-
ernment i{s in your hands....(Inter-
ruption).

Shri Surendranaty Dwivedy: I
thaught, p~obably the Prime Minister
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would jndicafe whather ghe ig agree-
able to a discussion of thig matter and
whether a motion wil] be brought
either by the Prime Minister or by
the Foreign Minister,

Mr. Speaker: She has sald that.
About censuring the Government I
cannot decide here and now. I am not
the man to decide.

o TR qAET Wifgwr : wF 2w

Hg1 379 A7 AIHTZ )

Mr. Speaker: Allow me time. We
shal] see, tomarow morning, 1 ghall
take a decision and I shal] consult the
Minister of Parliamentary Affairs also

a8 to when we can have time for dis-
cussjion,

“ummm:mﬁﬁ
s & 1 wmE g e 2 )

Mr. Speaker:
considered,

Everything will be

Shrimati Tarkeéshwar| Sinha: Before
we nitiate a discussion tomorrow we
would like to be assured, because the
gentleman, Shri Raghunath, is on trial
by the people's court and People's
court does not observe any rule of law,
that hig life would be assured during
the trial and that there will be no
danger to his life gnd security. Will
the hon. Minister be able to assure this
House about that?

ot ny fomd: w9 ¥ w0 @ WA
¥ o W T T W )

Shri M. L, Sondhi; We-will demand
Shri Chagla's resignation if any harm

comes to his life . (Interrup-
tions) .

Mr. Speaker:  You are standing
every time.

shrt M. L. Sondhi: He was my col-
league just as Sardar Hukam Singh
was your colleagua (Interruption).

oy - > T e 0

in China (C.A)

Shri Hem Barna (Mangaldai): Just
now in reply to a question the hom.
Minister of External Affairg said that
Shri Raghunath might be physically
dragged to the peaple’s court. That
might have a repercussion in this
country and our young boys may
physically drag the Chinese diplomats
in Delhi out of their embassy build-
ings. There will be this development.
Therefore our Government should
categorically tell us that we will not
only sever diplomatic relations with
China but will also sponsor tihe
cause of Tibet in UN We do not
bother about China.

Mo T wAET  Sifgar: Wy
e & wgx ¥ facyy iz ww &
ofam & w0 2 e ug w19 O @
ATfEgd | w9A ¥em gnn fE wmaTer
S T TR N T IR W
T A AT 1 T v £ fE AT
AR AT TN A O OHIFIRT LI |
feget & ot § qiw ¥F Fag O
FT a7 aay foar mar 3 Fe o w
Wt ¢ AR fear @ 1 wd e
waE TR g E, L (feeww)
WX AT q1 @ Y aF gag
o 1 I gy Tg wAT Wi 9r )
gl v wiw A9 e gfrm &
foreeft gzhfaw ard ger wh & @
PO E ) @ E A oW e
g PR | E | @ e gew
g v § ) ag wicgfaw Wiy wer
LR SRR L R R AR (G
SCEE ...

ot vordre Fay (DEw) @R
# & ®r gwgr amY |

Mo ww wAgy Wfgm: aw
T ¥ avE wT @ E ) wT e B
afer 1 st B ¥ feege wifed wx
fer &
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Mr, Speaker: I will consider that
alse.

Now, we take up discussion under
rule 183.

Shri Kanwar Lal Gupta. . (Inter-
Tuption)

Shri M. L. Sondhi; What is this? A
member of our Foreign Service is in
such a difficulty.

Mr. Speaker: Order, order (Inter-
ruption)

Shri M. L. Sondhi: We must express
our emotions. We are human beings:
we are not automatons. He 1s being
dragged, tortured and humiliated and
this Ministry is sitting here soft in an
air-conditioned chamber. Why not
the Foreign Minister do something
once and for all”?

Mr, Speaker: We now go to the
next item.

17.06 hrs.

DISCUSSION RE, SITUATION IN
NAXALBARI AND KHARIBARI

Shri N. Sreekantan Nair (Quilon):
On a point of order, Sir,

Shri H. N, Mukerjee (Calcutia
North East): Sir. I rise on a point of
order regarding the discussion of this
matter.

Shri Surendranath Dwivedy (Kend-
rapara): Can a point of order be
raised befare the motion is moved”?
He has not yet moved the motion,

Mr. Speaker: There is no question
of moving a motion. This is g dis-
cussion under rule 183. Mr. Mukerjee
wrote to me earlier that he would like
to raise a point of order about this.

Bhrl H. N. Mukerjee: Sir, I was sur-
prised to find that you had been
pleased to permit this discussion and
I was evepn more surprised to pee
{hat even before I got the parliament-
ary dak this morning, I saw in the
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Statesman, & paper originating from
Caleutta, a report that this matter
would be discussed 1n Parliameat,
How they got to know of this bheats
me. I just cannot understand it.

Sir, I would submit to you, in all
humility, that at the present moment,
when between the Centre and the
States there is a very delicate balance
and when, at least, primg facie, the
Centre wishes to keep a kind of co-
ordination between itself and the
State Governments, with a Govern=
ment like the Government of West
Bengal, 1 am surprised that in this,
Parliament we are going to have this
kind of discussion. You have been
the head of a State Government and
you would understand its feelings in
regard to this matter. This matter
refers. quite obviously and patently
and categoriaally, to a situation
lelative to public order which
falls entirely under the purview
of the State Government. There
is a reference {0 an expression
called “a parallel Government” |In
certain parts of West Bengal. But I
see that the Chief Minister of West
Bengal, Mr Ajoy Mukerjee, has ridi-~
culed this i1dea of a parallel Govern-
ment which hes been talked about by
certain people and even the Inspector
General of Police in West Bengal has
ridiculed this phrase “a parallel
Government” which some people, God
knows with what motive, are circula-
ting in this country.

We are now going to have a discus-
sion which you are permitting, un-
fortunately, on a “paral'el Govern-
ment functioning in West Bengal.” T¢
there was a parallel Government func-
tioning in West Bengal, if the machi-
nery had broken down, I would have
certainly had a discusslon..., (Inter-
ruption) I have been a Member of
this House longer than many of the
stalwarts who have suddenly emerg-
ed into parliamentary prominence.

Shel Bal Raj Madhkok (Seuth
Delhi): They have come by the wil

of the people and not hy your mercy.



4743  Stwston in  IYAISTHA 23, 1889 (SAKA)

‘Wt H. N. Mukerjee: I have initiat-
od discussions relative to something
Hke break-down of machinery in the
State Governments in this House. So,
I would not, certainly, object to a dis-
cussion of the matter when a discus-
sion is warranted. At the present
moment, there are some obvious ten-
dentious newspaper reports as in the
Statesman, a paper onginating from
Calcutta, and there are references
only to what is supposed to have been
spid by certain police officers or by
the Commissioner of a division in
West Bengal. 1, on the basis of
gossip in the Central Hall, 1 can bring
motions in this House, that would be
the death of parliamentary democra-
€y. What I submit to you is that
there is no official infortmation. 1t
Government can tell the House that
fremmn West Bengal Government they
have got certain information which
indicates the operation of a parallel
Government in a part of that State, I
can understand it. But the Chief
Minister of West Bengal has come
out with a contradiction. Six Minis-
ters of the West Bengal Government
are on a viskt to that area. All the
newspaper reporis today—1 have loak-
ed yp the Bengal papers today—eug-
gest, quita clearly, that the position is
under control.

This comes under the State Gov-
ernment. They have a legislature,
they have a Cabinet functioning and
we should have some feelings for
them. They are not here to answer
these charges about a paralle] Gov-
emment functioning and about the
breakdown of law and order in that
part of the country. Therefore, I
submit that, under the provisions of
the Constitution, which say categori-
cally what is in the jurisdiction of the
Oentre and what is in the jurisdiction
of the State, and in the absence of
any quasi-judicial information which
could be depended upon for the ini-
tiation of a discussien in this House,
this motion Is out of order and, there-
fgre, you ahould not permit it; it will
prefudice the situation entirely,
T4 (A1) LSD-B.

Naxalbgri end
Kharibari (Dis ) e

Shri Madhy Limaye rosze—

Shri Humayun Kabir (Besgirhat):
May I make one observation?

Shri N. Sreekantan Nair: On a point
of order.

Mr. Speaker: If members go on
raising points of order, then we will
lose this one hour and we may not
be able to take up the main subject.

oft wq femlt (R7Y)
at |w= @A

Shri N. Sreckantan Nalr: You have
to hear the points of law and then
decide

Mr. Speaker; 1 thought I had heard
it

TE W

ot wy fowd
T WTET |

8hri N. Sreckantan Nair: He has
explained his point of order.

LEUI CEalil 0]

We have got our own points of
order.

Mr. Speaker: -All right. I will cafl
him also. Now the discussion will
be on pointg of order. Mr. Limaye.

off oy foot : wew  wEhm,
oY i gt ¥ Y vy W AW
Farar & WY wodl wigfa sw ¥ 8,
spazfs e adt § o
% urg ®) fosdr ad 7 Iy wix fewrn
g g fow Y dwe & o
R F o fE T %
g ¥ QY feewr & mArw ar Wk €
ag ain o) & fe agt o W i
sqeeq] AT WHA-AAY T qAw §, WY
e & TRt ¥ g §, afew fow
er® ¥ ¥ vzl wz o §, ay xemer
wifrardt s} w7 tareT R R
afaam ¥ sg ot ¥ uw qu fger §
f wfearfal dix giwel € fads
wfewre W Fdiw § ¥ woere W
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wr wifger aYr faraary § 1 a=t Erfftedi TR go el a7
€Y SzAwl & @wy oY gw AP 7 9Y ey ¥ fear gy #faw auww §

o Aawn war wfe s el g wifefed, adm e
wiwdy &1 s 3w fa @ aw a7 fearat &1 & 1 ga fom w) 9w
§TAT Q1T sFeear WYX WEA-99T & N
W A 2 wdw ware wr Wy M §F TUIEE ¥ @ 9T wleary
o fang & o oifgen § aYzram R
% §8 TTAgH Y wrfzn | Shri N. Sreekantan Nair: According
fo Article 246(3) of the Constitution,
& oft {17 Awall & vgar f& gw this 1s a Sate subject.  This is the
AT agy T ¥ i a4 | weg LR first subject in List II of the Seventh
WA wear feqr f&  gw w77 &1 Schedule. Normally, a State subject
WTT ¥ ®IRT (Ar | L@ a1 ¥ w8 not  discussed in this House. In

99T A @ A6 8, fww qfexwy  the past when some of us wanted to
AT X 3fF gw AW At goere 3, Thise question relating to Kerala when

- fﬂq & ATEY q% agw RB_'T Q”Fﬂ‘ there was Preaident's rule there,
your predecessors had been very

wifge oYz afs wsg siw & arfmw from doin
fam oYt #1@7 *) graTT 2 SR Jeing: ¢
b ; 80. Of course, there have been cer-
W fon o ar g 9 T L discussions in this House, but
W 3w et @ & & mEwa A they wers on those  occasion
§ | wgt T FwT qEw e wfg when the Army, the Navy or the
AT F A F A KX w01 fF Tg Atr Force or the Armed Forces of
9T EQTATHN® REATH ) (AT Y the Union Government were called
‘ﬂfﬂ | 1n, 1t was only on such occasions that
such discussions were permutted on

st ¥ ol » . the floor of the House,

¥

“The executive power of the
Union shal' extend to the giving of Shr  Randhir Siogh (Rohtak):

directions to a State as to the draw-  when they concerned the security of
Ing up and execution of schemes the nation

specified in the direction to be es- '

sential for the welfare of the

Scheduleq Tribes in the State.”
Shri N. Sreckantan Nair: The se-

wers FREY, ag 1w a1 :im cunty of the nation is not involved
WrAIg A XMW AW EAIR L W ehould the hon. Member
g W @ o @ ., all the time that the security of
fe a3 feqmiq) oo enfearfaay tle nation is involved here?
® v § fag w sw
! femr | x& fam agt 9o wror ow Mr, Speaker, Order, order, Let
T e AT 1 7€ 8 1 A TEAT  there be no cross-talk.
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Shri N. Sreckantan Nafr: Rule 153
ftaelf does not envisage discussion of

mny subjeet which is not within ithe .
Unign _List. Rule 194 specifically re- .

fers to the Minister concerned, There
13 no Minister here concerned with
the law and order in West Bengal.
Rules 193 and 194 specifically point
out those question which can be raised
on the floor of this House as of right
given by the Constitution. and dis-
cusged here,

Therefore, I would submit that
granting of such permission under
rule 193 is a mistake which has been
committed. I would request you to
uphold the provisionsg of the Consti-
tution and the rules ang rule that this
matter cannot be discussed here, Of
ocourse there have been voccasion in
the past when the provisiong of the
Constitution have been discarded by
the Chair and we have had to submit
to that, as it happened, for instance,
in the case of article 120 of the Cons-
titution regarding the language to be
used on the floor of this House. The
Chair could naturally decide and its
decision is flnal so far gs this House
is concerned.

We are a democratic country and
what we are doing here will be a mo-
del for the other countries. I would,
therefore, request you not to become
the jaughing-stock of the rest of the
democratic world.

Mr. Bpeaker: Shri Humayun Kabir.

Shri Kanwar Lal Gupta (Delhi
8adar): May I know how long these
point of order will take?

Mr. Speaker: When a point of order
is there. is there anv option to the
Bpeaker not to hear it? When the hon.
Member himself raises a point of
order, 1 am equally helpless. Whatever
it be, when g point of order is raised,
the hon. Member may tell me what
I should do so that I may reply to
him in the same language tomorrow
when he raised a point of order. I am
balplegs when a point of order s
ralsed; I have o hear it

Situation i  JYAISTHA 23, 1889 (SAKA)

Naxalbari and 4748
Kharibari (Dis )

Shri Humeyun Kabir: 1 agree subs-
tantially with Shri Madhu Limaye,
but 1 would only point out that with-
out being aware ol the fact, he has
actually supported the point of order
raised by Shri H. N. Mukerjee, and he
had not himself realised what he was
saving when he referred tc the article
of the Constitution. In the article of
the Constitution which he has quoted,
it was stated that the Central Govern-
ment can give a direction to the State
Government in respect of matters
concerning the welfare of Scheduled
Castes ang Scheduled Tribes. Where
is the direction from the Central Go-
vernment here?

This matter could be discussed gn
the floor of this House if the Central
Government had brought forward the
matter that there was a fear of break
down of law and order there or that
there wag a report from either the
Governor or the State Government. ..

o wy fml Wkl o
et ind oA 7 WY

Shri Humayun Kabir; There is no
report from the State Government,
and there is no report from the Go-
vernor.

Shri Surendranath Dwivedy: It is
not necessary,

Bhri Homayun Kablr: There is no
directive from the Central Govern-
ment. Therefore, this question of law
and order cannot be raised here on
the floor of the House unless there is
& directive from the Central Govern-
ment.

In conclusion, I would add only one
more sentence, namely that the re-
ported formation of g paralled go-
vernment depends on certain rumours
circulated by some hon, Members of
this House who visited that area and
who reported that thig sort of thing
had taken place and on the basis of
that the newspaper report
An hon. Member of this House
has certainly his right to an opiniod,
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[Shri Humayun Kabir]

bdut u statement made by Aim is not
oanciusive peroof that a paraliel go-
veranment has been establshed or
that law and order has broken down
or that the security of India is in dan.
ger. 1f these conditions are not gatis-
fied, then as pointed out by Shri N,
Breekgntan Nair, under rules 198 and
194, this matter cannot be discussed
in this House.

Bhri C. K. Bhattacharyya (Rai-
gan)): I would request you to give
mg an vpportunity to say somethung
on this matter,

Mr. Speaker: He can also
his point of order later,

Shri Hem Barua (Mangaldai): We
are not concerned with the reported
breakdown of the machinery of law
and order in Naxalbari because that
is a state subject. If the State Govern-
ment 18 tg be condemned, it is the
‘West Bengal Assembly that would
gondemn it. We are not coneerned
with that. What we are concerned
with is the gecurity and public order
points of view, Public order comes
within the purview of the Central
Government, within the purview of
Parllament. That is the judgement of
the Supreme Court in relation to a
case in which possibly Dr. Lohia was
involved.

o T gAY Sifga (wdtw) -
Q¥ w3z 7 fix oy dv wraT oY afers
unT #§ WA g

Shri Hem Barua: There ig a diffe-
rence between law and order and
public order, Public order is the con-
cérn of the Central Government
whereas law and order is that of the
Btate Government.

On the other hand, there is an ap-
prebension so far as the security of
the countiry is concerned, Naxalbarl

at g strategic point; it is
) from Tibet and 14 miles
Paklstan, Both China and
are foitmical towards us apd

raise

-
i

i
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but also of other DewxpDweews
coming from Calcutta. Therefore, the
situation is a disturbing situation snd
since 1t involves the problem of pub-
lic order and security of the country,
I think we are justified as the sove-
reign forum of this nation in discus-
sing this matter.

Some hon. Members Tose—

Mr. Speaker: Dg we want {o dis-
cuss this subject or simply raise points
of order and spend the time?

I have no objection if Members go
on repeating themselves.

Shri Sorendranath Dwivedy: You
can give a ruling now.

Shri P. K. Deo (Kalahand1): Before
that, I would make a submission.

T do not like to enter into a contro-
versy as to whether it is a law and
order guestion or whether it is war-
ranted by the provisions of the Consti-
tution But the happenings in Naxal-
bari are a matter of grave concerd
to the entire country.

Mr, Spesker:
order?

Shri P. K. Deo: A situation is deve-
loping there in a very highly sensitlve
area which is a corridor linking
Assam, Nagaland Pripurs. ...

Bome hon. Members: What is the
point of order?

What is the point of

8hri P. K. Doo: It is 3 matter cod-
ogruing the defence of the cop
which is the concern of the

is the comcern of this House to look
after the defence of the country. 1
think an oppartunity should be given
for a discussion,

8hri K, Narayns Bao (Bobbild):
a point of order. The question
cerns the powsr of Pacllunenk

?

2
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@lstasg matters. My hon. friend, Shri
Bhreekantan Nair referreg to article
244, We have to make a distinction
between the power to legisiute and
the power to discuss, Articles 246 re-
ferg to the power relative to legisla-
tioh. But there is nothing to prevent
Prrliament from eXxercising the power
to discuss. In fact, what we are doing
everyday from morning is to discuss
fvarious things. We spend the first
hour on questions It has nothing to
do with legislation. Now we are dis-
cussing a subject of national impeor-
tance. It has nothing to do with legis-
lation.

Some hon. Members;
point of order?

Shri K. Narayany Rao: My point
of order 1s whether under the Cons-
titution Parliament has power to dis-
cuss matters concerning State subjects
or whether our discusgions here have
to be confined o the Seventh Sche-
dule and articles 246, 247, 248 and so
on. In other words, 1s that the power of
Parliament to discuss co-terminous
with its power to legislate.

Shrl Kanwar Lal Gupta rose—

What js the

Mr. Speaker: I think we have ex-
hausted all points of grder. They are
all points of disorder There should
be some order now,

Shri Mukerjee raiscd some pertinent
questions and some other hon. Mem-
bers replied to them, There is not
much left for me.

The position came about like this.
A large number of calling attention
notices were wsent to the office.
Shri Madhok referred to it in the
morning. There was a notice sent
about people being shot dead. That,
I considered, as a law and order si-
tuation in the State and disallowed all
such notless, becaunse ghooting down
s happening In every State, in every
corner.

Samss hon, Members: No, no.
Mr Spaakar: I am talking of dis-

axder ally, some people being
ﬁ'mmwmﬂw.m
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every country this is happening; it
is not only here that this iz happen-
ing. We need not shy about it. Law
and order is a state problem. It
happening everywhere and it 1s the
concern of the Bengal Government or
the Andhra Government, whichever
Government it is, Law and order
problem ig that of the State Govern-
ment. Therefore, 1 hag ruled it out,
I did not adrmut the calling attention
notices, But then camg szome
other information—whether it is
paper news or Some oOther news,
I do not know, I am not responsible
for it,—but serious allegations were
made: a parallel government and the
borders, Nepal border, Tibet border
and Pakistan border, all these things,
It became an international i1ssue. A
small issue of law and order as it was
supposed to be become a big issue.
Naturally when friends come here,
they want to express 1n his forum on
this problem of international impor-
tance and very great notional impor-
tance. I could not shut it out. There-
fore, it is not a law and order problem,
it is not what is being done in Naxel-
bari, but concerning the whole coun-
try gince it is border problem.

Shri Sorendranath Dwivedy: Ang it
1s 4 mere discussion

Mr. Speaker: Also, why should we
get excited?

Let me see what procedure I can
follow, If I am to take back all the
calling attention notices, it is not
agreeable. A number of Congressmen
were very excited on the day when
they got the news of Naxelbari. A
large number of them gave notices of
calling attention, Am I to call all those
peop'e, or only three or four people.
Till ten minutes to 8 we can discuss
this, and then the Minister will need
at least 10 minutes. If gll of you speak
for an hour, I cannot help it. Within
one hour, glready nearly half an hour
has been taken away on points of or-
der.

Sari P, K/ Bes: You can extond R
by helf! v bowr.
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Mr. Speaker: First extend it by half
Ro hour, and another hal? hour, It
cannot be done. Therefore, I would
only call two or three people, and
then request the Minister to repy.
Which two or three people?

8bri P. Ramamarthi (Madurai);
May I suggest one thing?

Mr. Speaker: I will call you also.
Naturally you present a point of view,
and you must be ca'led, there is no
doubt about it

Shri P. Ramamauorthi; ] know that
I will be called, but that is not the
dssue. The issue is it is an important
question, and any half-hearted dis-
cussion will not serve any purpose, we
wil' not be doing justice to the parties
concerned, Therefore, I humbly re-
quest that the discussion may be ex-
tended by at least another half an hour.
This would not have been necessary
if these points of order had not taken
half an hour, and I would not have
pressed for it.

Mr, Speaker: Ultimately I wanted
a one hour discussion. Unfortunately
you have taken away with points of
order half an hour Mr. Mukerjee
raised a point of order. It is quite
right, legitimate, and the same point
of order was naturally repeated.

Shri Hem Barua: Not same.

Shri N. Sreekantan Nair: I raised
an entirely different point of order,

Mr. Speaker; I am coming to you
You have always a different point of
order naturally. I agrees with you,
1 would only say we lost half an
hour My point of order is that we
lost half an hour unnecessarily.
Otherwise I have no complaint.
About extending, 1let ug see, Let
it go on like this. How shall
1 call the names, so that people may
not ghout? 1 do not want to diserimi-
nate, but I know Congress members
ars very much perturbed. The MP.
representing the constituency....

Shri Burendranath Dwivedy: May
I suggest you fix a time }imit? Five
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or six from this sglde and two from
that side.

Mr, Spéaker: Perfectly right, If that
is accepted by all, and if people con-
fine to that time, it wil] be easier.
The opener wil' have 10 minutes, then
five, five minutes. Two or three people
on this side, one or two people on that
side. And the Minister we may call
at 6 or 8-10, aftey five or ten minu‘es,
let us see. Please confine yourself,
and do not interrupt when yony do not
agree. Naturally we must hear also.
Mr. Ramamurthi, naturally he must
explain his point of view, we must
hear him patiently whether we agree
or not,

o awgie o egy)
WU WERT W T AT W%
W ¥ Ay woAr arr &g IF 8,
IR B T g W ey fear
a7

Mr. Sptaker: I admitted It already:
therefore, I explained to vou why 1
admitted it (Interruptions).

Shri C. K. Bhattacharyya: It Is
guch a serious maiter that ;t could not
be dealt with in a short time,

Mr. Speaker: I will give you time.
Now at least, let us not lose time,

s AT\ TN . WA [,
 Fror oy @S & ATHA § A T
e wwe § Al W frae
1 2 O TIF 9 A TAF FR-
Ufsm s=fAdA & 56 § | vom
Y, TEwaTd Wt @riEE, @
dw dma ¥ ¥ fedy, Jar fe awmeme
qai % wran & o o e AT omar &
fie azt o & qur wmit fawge e
& war § o werar & oy, gfrw gt
o wriarft w e oft 1, @@ W
gera o § fe qgt o Sore Ty ide
o o ¥ ) wera Wk, WIT ¥ W
o wit Pf @ waw g Tg T
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@ o ¥ T I 7y aAw AR
g waeet W Y war 1 afew
R frf@srea§ o g
o3 2w & feda & w3 § T R
xufad ag w@ <t § am § 5 g7 ag
AR U ¥ §IA & WYX IF |

TR, WEE HIRW, AW g
fo A 9w g7 ‘Eadv’ waw g,
HF 9T {16 AR ¥ 3T & 9aHad
¥ foram § fw xgt o< il Y =170 9w
Qi @agtaoy Mg —
*“The contact between the Chief
Minister and the district guthori-
ties was occasioned by the police
reports that there had been consi-
derable escalation of violence by
armed gangs in Naxalbari, and
Kharibari thana areas in the last
two days. Two persong were
brutally murdered yesterday, one
fn Naxalbarj and the oOther in
Kharibari thana area,, At leastsix
houses were raided and looted.
The raiders were said to have
come for guns and in two of the
raids, two licensed guns were
'taken.. away,"

oS i, TR wm A W
a3 |t JwrArdl N @ g,
wg fzr v g OF ST Wy @ g,
wzr o &3 o § fF 9 @ T
qer @@ ¥, Wiz Fg g fw
w§ S # a ¥ e far mar g
gfea & g% &1 @& &< fom v
o7 a2 73 T ITTEN £ & A 4y
oft i o oAl fot? §
g aF F 55 ¥ o qfer #
o T W@ §, W 9w A Agy
o7 @FTT | 9 37 W wredt arar
§ &t Iu qre foar o @ 1 IR
ot WAy an it § § i e
o § 9 feedt ot swTc & @ aE
err § I aoerdt ameqr §, 9 ok
e waff asdhr L @
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ST W k7 ag o k fe @ W
wW Wy § 20 ¥ A W
wIEw B AT GLAT ¥ I { w0
v fo@ gu & 1w 3w @ e A
frrar §, o % qw ¥R o R
W I qwx Aife & g ¥ e
I Qv g TEn —M w A% ¥ )
FAF URTC A T W Aw gAr

Taw¥z ¥y & foy o o &
AT T, W A W AE-RT Ao
&, WA, AT Y ST AT Woqawqr
&Y, 27 92wt ¥ fadr 3 ofcyr w wif
oo ? e ft g feer 8 ot
9T ¥ W7 @A £ ¥aw Qv & Wy
G — I AL § W A3 5w
g o ot & foewr g s ¥
LCCol 10
#wﬁmi‘lﬁrﬁrtmﬁ
& ¥ g AT ¢

WL IcFamAIg e R g
RS RAvIT ¢, gA0 T g §
fE ag oF Tz ot skt ¢, a9-
&R TR I A FIINF qrIw
FUTE RN ITIT T 9 TR
& a7 CA@T F& AR A I
qAr gy X A AW A
trsremm e s oo dw &,
afrrag sxFrufs or &A1 & e
T I 0 FAT & | AZ0 I GHATAH
fegw ot st &% &, ¥fvs ca® am
arq & sft xoam 11 ot & qEAT IR f—
qg 7, TOd—agr 9T QA Wt § @
¥ wfre adt A fefgeer W@
¥ gy AT § N oF N W=
# v v &, feamil o o v §—
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[t W wrer ] 2, Aarw amy ¢, fer wgt @ orwd
swwoam o oy wre e get B B goere & quer g e ard

Ay R—duer durer | e fawre
ok wr wrdarft o ) T wveer
witifrgeft it soew ow e @
wft § v wnlf o ek ¥ o R
& wreX v fers v erdardy o 7
ORI
Swwr forar ?

e gadrara & s sz A
B—U% OF ¥¥ FROT AT A7 T
fag ofed) € ggwa g, d% sqfa=
qET W IR A CE §, ©F A g A
I @i & @f  wEr oA &,
W IT A R g & ol &,
WITA 9 aC@ T KA IA® [oF W@
T8 aArar 7 AreAd §OgEw wAEw
§9 W1 B A% AT CATHT §, IA A
fafay @z W = &
@Az g i § @A T
CuEe & | UF ach fafeww wwan
&, UF aTw aifseard Aqar i, TF aATH
Aqray Arar &, W OF A faea ot
amn &1 fag aw & Afer e
w7 faeft X AT Y AY wrg ot g
f§ w€ @17 ag vw AT AqAT §—
faferg , wmary offr  am® %1 og
fger faemez o® sy w0 qATaT
WTH | WA WATEY, ¥AT TE  TaET

faery o€ fafesrrt

¥O grw qEa swY ¥y ot v &
@, v ¥ wenwar vt ¥ fl,
arx & ff st b Eaw g aR £
% qreg gfemre st x e ? @
ghearr s § 1 qwwrd & ag fov
oft § fw gfemrcdpr 1 WKW
IA WP X GIETETT wWT T | AW
1% fafrecd quft agwwm & s agt
dow madaz afr §, e sw fr
g WY ¥ & f5 agr 9t wF W
WEEQT AT WOF §—IFT WA
) wrar @1 g aw fe g e
THo Tgo fo & FFTET A o} I Aw
SICTIE i SR s S £ 1 O 5 |
2, T oY Tq ara w =ere fear
¥ agr oz wEadt g agr ox ofeme
feamrit F——wa qdY feafas agr ax
A for srdardy ¥ A * amA,
W A A N (afweT a3 9
A KT Iq AT ¥ IE HX
WA 37 AR ¥ G ot R, g
25-30 ®r &1 z%er oo @ fs v
7®E FIC ITH FZ T AT A WA
graty oYt W wyr et W My
a®T @ a3 | ga fed grerT W
am. @a wfge fy feden e
ot @ & feeifcdt ame o
Ty mEAR

W g, AraaA v A
T g fFow awagwg feag o
FTT TEEA UL, AW gERA
WAy Frraadow waf g,
witfe & mmwer § ez dw ax ¥
ey iz ¢ ¥fer Sgeem
wrg ¢ fie wa afenl @ gF aifear-
T sad awr 9wt wigy, fow
FY T & 7 g ot T AR W ET
T W e W R T A ¥
wen & grr Foid & 1w vk oW
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@ R Ae QPR dex . BT ¥ v wmW & fw we e

e WRT 256 Wit 257 % § Afm wat ¥@ vt ¥ Wi

ax , 2 fror 7 T wgAT ATHAT
g1 g ® gy F GHT ¥ Iy IE
it § {5 wre #Y §ie qto wro ¥
et 3m Fart § vt § fowd 15 faa
¥ ¥zt TTEAw ) @ & AfFA AT ®
oA WTF qF AT TS AL wET
uTqk AT FAW A § agr & feEw
w1 3T% @A & i fie agr &1 faa-
f@r #1 5ty @A & faq? ggwr &
T v & 7z wan F fe g A
ol £3T ¥, AfFT Wi g8 T
g TATH T4 2, 77 Fq T $T— A
FAFL—ZAAT &Y AW AT qF AT AT
0 7 TR OH FAH F WIX | AT
ITFT wwiem, 9rfeon v §9 wwW
¥ wr anar ¥ afesr @ T gwen
0T 9T &% @aT ) f¥ aw qver
o1 ot Ay A e g A AT RS
A AW B 24T qFq7 | ¥ Amwar g
fe ga% foq Wl & gasar . wraue
AT Fr | g 9T WA ORI
# faq Wt ¢ Wi g7 ofeqy & fag
WY | 37 ¥ WY g% AT g fE A
T FTAT IR §

wore wged, #§ 7% FE wgw § e
WL T H9Z wegfree ot gt wifee
Y & oY ury ag femr wt
VoA fw g7 wivw 5w ®1 o
R §, gw o avwar ogdy £ Afew
W stgerw & ¥ aEE, W
ol m wR W FONT &
¥ v feeRar wor wrfigd

feodere Tt wo ot g fgrgeame &
FALAA, RAW T7 W1 ¥ Fova{
Nagm s gaaT Im @ ag
Wiy &7yt ov o d37 awar § AT
w1 qC WY I3T #T A§ AW £ 0
Tr 9T @Y aET wrgfeareeiy dav
g Afem 3 o off v W F
wrag o & ¥y wefan-
AT FFT AT A § AT AT AT
wow g gAY | gATEe & wgAr wrgar
3 f& dov zriln 7 & Afew 2
qA% T¢ W AH HA 1 | T 4qaar
717 fx 3FA S mAARE W
o faar &, 321 ¥ @dz ¥ §
feare wrft & ot g s f& wew
qgTT, AN ITF Fqv favary Ay w7
e g

OF I 7 W FF ¥T "ew  w&®q
ag A1 q6z FfEn § 4| WA &
W IWA & & FEgr & TR
21LIT OF W W AT 2 EH
AN MARIFF AT AT )
ag AW ITEEZ A KT B, FA
o ot JEAET wIT E . . (vaAwmw)

Mr, Speaker: It is all out of the
scope—he hag gone to Hanuman and'
all that, Mr. Tridib Kumar Chau-
dhurl,

o wweww Tew ;& aw wfErdr
diq &% v wH TWIE 1

Mr, Speaker:  Will he kindly sit
down? I have called Mr. Tridib
Kumnsr Chaudhuri.

Siri Tridib Kumar Chapdhwri
(BarBampore): Mr. Speaker, Sir, thé
time at our disposal s very whort
sof T do not wait unnecessarily
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[Shri Tridib Kumar Chaudhuri)

take more of it than wou 4 be abeo-
lutely necessary. I was not very
happy that this discussion was allow-
ed. Even now I think rule 193 has
not been properly interpreted,

So far as the matter under discus-
slon is concerned, it is part of the
campaign of wilification and conspi-
racy for undermining the authority
of the West Bengal Government has
been, going on for several weeks past.
This Naxalbari phenomenon is not a
new phenomenon. It arises out of a
long-drewn and patient struggle of
landless labourers in that area cover-
ing 3 police stations. Here many
of our colleagues, while discussing the
points of order and also during the
substantive discussion, tried to make
it out that because a grave law and
wrder situation has arisen in three
police stations in the whole of India
~—Phansi Dewa, Kharibar{ and Naxal-
bari in West Bengal—the  security
and defence of the great Republic of
India is undermined, and, therefore
a’'l the might and all the special po-
wers and emergency provisions of
the Constitution must be brought to
bear there and Shri Chavan must be
asked to pounce on the shoulders of
West Bengal Government (Interrup-
tion),

What is the real situa‘ion there?
So far as this peasant movement is
concerned. everybody knows, and
the Chief Minister of West Bengal has
stateq to press even yesterday, that
the problem that has arisen in that
area qemar~ds a political situation and
that shou'd not be looked upon as
merely a law and order problem.
Even so far as security i3 concerned,
I concede that this is a very sensi-
tive area, a border area which has
some defence implications. But that
is not the only border area in the
whole of India where such disturban-
ces of law and order are taking nlace.
The real fact vy the matter is that
these dis‘ricts ie., the three =adjoin-
ing districts of Jalpaiguri, Darjeelng
and Cooch Behar, which was g notive
State til) a few years back and which
has now been merged with India, are
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non-regulated districts and a'l lands
there belong to Government—khas
lands. These lands were given an
long-term lease tp big European tea
estates angd certain landholders cal-
led jotedars who own as much as
even—in spite of the passing of Estate
Acquisition Act—4000 to 6000 acres.
Not merely the tea estate owners,
even these jotedars do not utilise all
of the land for planting of tea, they
utilise it for agricultural purposes and
they deny the agricultural labourers
any share in that. From 1958 on-
wards a movement {s going on against
this inquity. The previous govern-
ment was seized of 1, the Land Re-
venue Department of the Government
of West Benga' was seized of it. But,
now, in order to discredit the Govern-
ment of West Bengal certain vested
interests, certaln European vested in=
terests who have a large stake in the
tea gardens there and big landholders
have started shouting in the name of
liberty, law and order and all these
things, Many papers and documents
have been cited today. 1 will only,
to underscore the basic problem
there, quo'e one nassage from a re=
cent report published in the States
man where the Special Correspondent
writes:

“Apart from tea garders, there
are big jotedars, many with several
thousand acres of land. Peosants
complain that they are as ruthless
as the gurden managers in evicting
tenants und adhiars. A jotedar of
Naxalbari, who now stays in Sili-
guri out of fear, admitled having
evaded the provisions of the Estates
Acquisition Act by transferring
6,000 acres of land, He retained
25 acres permitted by the law. Des-
pite the transfer, he continued to
enjoy the yield of the transferred
6,000 acres, but he objecteq to the
term benamdar transfer, because he
had transferred his land much be-
fore the provisions of the Act came
into operation. He, like many
others, had advence information
that such legislation was deins
framed.”
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That is why the tenants wers being
evicted, land was being so0ld clandes-
tinely and local peasant leader like
Kanu Sanyal and Jangal Santhal
whose names were mentioned are be-
ing accused of having fled to Nepal
or Pakistan and engaging in guerilla
warfare against the State, Actually
these people started first by going to
the court of law to seek redress from
the law of the land. Where was the
previous government of West Bengal
then? What had they been doing all
the time (Interruption)? From 1959
onwards the law of the lang has
been undermined, public order has
been undermined. Im *such a situat-
fon (Interruptions).

Shrl K, Narayang Rao: Sir, on a
point of order. May I know whether
a person who has given notice of a
motion can be permitted to speak
against the importance of the matter
mentioned in his own calling attention
motion?

Mr, Speaker: 1 am giving only five
minutes to each Member. The hon.
Mcmber has already taken more than
that, He should try to conclude.

Shri Tridib Kumar Chandhari: 1 am
concluding, So far as thig matter is
concerned, the West Bengal Govern-
ment i; fully seized of it, the Chief
Minister of West Bengal hag already
taken a decision, the Cabinet has taken
a dec’'"n to send g Cabinet team. The
situation thzre is delicate. The peo-
ple who are suffzring, whose cause
Kanu Sanyal and Jangal Santha] are
fighting, they are the ponrest of the
poor, the underdogs. Only a few
days ago, in this very House, espous-
ing the cause of the striking police-
men of Delhi, Dr. Lohia has said that
it he had a party of the European type
and if he had the support of al] other
parties here, then 50.000 people wou'd
have been killed and Delhi would have
been in his hand. The peasants and
landless labourers of Naxalbari never
ettempted anything of that kind.

Naxalbari and
Kharibari (Dis)

' %10 v woige #hikw : 92 g
Fafld & qm vawag i we @
€ W Erdd §

of: fufew ware wiwé : gw o
¥ fay Y dare g

Here the poorest of the poor are
suffiering and fighting against exploi-
tation. Let us not go beyond our
power and seek Central Governments
intervention {n the internal affairs of
a State. The West Bengal Govern-
ment are already serized of it. They
are carefully and coolly going into
the matter Now let us not do some-
thing here which will make their
task more difficult.

@ fexfe frw (Aehgr)
NETE We1Ew, gy wZAT 24-25 W@
®13€ | yu e 21AY forat F avAY <=ty
Farar gu fe 2w wredl m a7y fom
¥ qF of e AT Al a7 | W W
WATAT §qrer A1E 7 | §F g qg
tfsANzmm prgasraas 1 Q%
ara & v g KA A & AT WEAT
¢ wafrz ami ) oF @ 2340
g e am sy wiwg ) ¢ fad & o),
ar f& e & fomer 9771 2wt §, 78
amzatfy Fam Ay A §13 Foal |,
AR qziqeww 8 7 faT ogq
s A f 37 Wfs & am 3 e
YT W FT 3T R SHET T
fa= & {5 Arazwmdv o1 953 @7 74T |
za ¥ & o a1 mr v L fam fagrd
a® A 5 97 woy dfaat W &
doar g o7 #) faar 2y vf s7.fv o=
qU F g 40 gy AT | (emwwA)

At aary Ay § Yo s R Qn
a1 9w fzar g Ay T AWl #
QtsY Y et dar W ¥ B fered
g QY 1 & ¥ wrwrT ¥ wpat fw
tw wifeand! @) & gar" ¥ ag v
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A Y wr W w7 @ wOX ) S
T A¢ g% g1 a1 A oy 37 %) w7y 8)
I w2 any | e gl A
Y giar, st 37 ¥ ANeN §, wy
w&Y & fw 39 Ay 7 Sre )y fwar
& QoA F @) wfgd 1 gw om.
T QR Faqugrar ¥ we) =)
fafex 317 a3 w71 fs 0w aew
qfea &1 QawT Y g TEEY ot ooy
asAt & ardw #1, Ffwr gl TON
37§ A O fafae § = 37 Y
fawima %Y f5 2% axg w19 @) gw
agT A1 137 3 AZ A@T AT FWAE
ag o1 faasr fafwdl 2, 38 & 9%
fafzos srg 73 Ealc At va &
wrafaer fafqszs # a7z z89Y aa w2
2t Az ¥ fx 33 %7 fafa=) g ag
we.q¥t 92T g TE £
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zait 17 ug 2 e agr %) fofes
warf@ra w24t 2 f& a2 oo 29 2
gAAT 1A AGr ¢ a7 AHY F TR KT
fear s | o fa=mdtw et faaa
gat afgsr) & 3z 733 3 f a7 waen
IT ¥ gIRA AT Agr & AV ag AW
fafad #r 8¢ fzar 912 | 98 =R
T g a1 |Gy & a1 Agy M AT fafxa
FATT A A ) AT w7 ¥
a1 7@ f& o aoe % fafre ofew
! (s F7F § N gHN TTh ITH
fufaez v gferm £ fpraa s §, dfe
A4 of feafy & 39 & & #ga1 wm@T
g & w0 63 ®1 g AW R F
¥ A xq Az faddt At g8 aE W
s ¢ s £ g wF A
fedet s28 § framm R g &
g § ¥t v wig & afaam A
A WY ¢ THE WATT WIT A 8-
w1 B WY wd A Ao (smewr)
Wit foy arn & gR e ¥ Fra ¥

JUNE 13, 197

Nozalberi and
Kharidari (Dis.)

¥ § e g N 8 g Y
¥ e | oW fag . (veeea)

Mr, Speaker: Order, order, 1If yow
do not want te hear anything unplas-
sant, then when you speak what is
unpleasant to the othar side they cam
do the same thing. You may not agree
with him but you should listen te

whatever he might say . . (Interrup.
tiom).

of; foqfx femt  wam mea,
aToEY g F3T R agy 9 wfgaw
e @ F @ gt W g
e AW Q@I | (wrwnw) agT g
#1 grerr ¥ AwETEaTst wYv griEmy
fay i 1 aF et &, 3T 2, fr femma
fet far 31 awar & f& qae qTery
19 § 7 ¥ == I vz prnan
MY F P4 § AW AY

# g waY A & 7@ F @9 Fya0
gfEaa & 19427 I8 F ST 9 A9
AW TE AN TwEATA F) sifew s
q | (swwwr) 23 AW FY Al
FT EF ®) 97 & 37 Avwfw €Y v
g ¥ wa sfad | § wifgw saay w6y
W aran g, dfw ar 2uvf ¥ am
wgx & ag A, q@ A wAwW A A
wrdY | safed & wrgar g fe oy aoeTC
xY & aekt wriarg w3, Tt At amw
IHF PN F wHT I |

Mr. Speaker: Shri Samar Guba.

Smr.l.nﬂﬂ)ﬂ——

W, Sposker: 1 have called St
Samar Gufia.
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A P. K, Deo; We have tabled the
motion, You should give time to the
Swantanra Party.

Mr. Spesker: You are the pnly per-
son who is getting up every time on
everything. You are becoming awk-
ward for me, Every leader has sent
a list of speakers to me.

Bhri P. K. Deo: I have sent g chit.

Mr. Speaker: A number of
have been sent. All of them are with
me. But I am talking of party rep-
resentatives, Anyway, I have called
Shri Samar Guha

8hri P. K. Deo: You do not allow
us to function.

Mr, Bpeaker: [ am accepting one
name from every party. You think
that the House must do what you
please.

8hri P. K. Deo: We must have a say.
You do not allow us to have our say
in the matter

them

Mr, Speaker: You spoke on the
point of order. On the China issue
Shri Masani spoke and you spoke. In
spite of that you pass such remarks.

8hri P. X. Deo: On this motion no-
body spoke from our party.

Mr. Speaker: I have called Shri
Samar Guha.

18 hrs.

Shri Bamay Guha (Contai): Mr,
Speaker, Bir, the situation in Nexal-
bari, Kharibarl and that strategic
sirip is really alarming and it may
become explosive if Pakistan, as
it hax dore In the case of the Nagas
and the Mizos, gets a chance to poke
fts nose Into the affairs of Naxalbarl
Perhans you know that that this
stratealc area is situated at the tri-
junctinn of Nepal. Pakistan and India
and the rnlv g 18-mile wide strip is
the artery of our communications on
which depends the defence of Sikkim,
morth Bengal arid the whole of eastern
Indis on the emt of East Pakistan.
By, 7 s speaking rather with aa
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element of dilengms In me because
my party is also a party in the Uni-
ted Front Government there,

But looking from the standpoint of
national interest, looking from the
standpoint of defence, when both
China and Pakistan are posing a more
threatening posture, one hag to look
into the question of national defence
India, as also in West Bengal and in
India, &8 also in West Bengal, and
in some of the eastern zones, there are
elements who do not want that demo-
cracy shoulq thrive in India. There
are some anti-national elements, anti-
democratic elements, who want to
erode the very foundation of Indian
democracy. Buf, at the same time, I
may warn, through you, Sir, this
House that Congress leaders will be
helping these anti-national and anti-
democratic elemenis it they really try
to beat West Bengal with the stick
of Naxalbari, If you really try to run
down West Bengal Government on
the question of Naxalbari, you will be
strengthening the hands of those
elements who really want to destroy
the foundation of democracy. There-
fore, 1 would warn you to proceed in a
sobar way. The situation is really a
serious one, 1 would again warn you
that this Government of West Bengal
has come into being as a result of
the will ot the people and they want
that this Government should continue.
Therefore, if you do not discuss the
Nexalbari and Kharibari problema
on the basis of a national perspective,
if they in any way feel that here is
now the opportunity to use the waa-
pon of intervention to run down the
West Bengal Government, they will
not only miserably fail but will
strengthen the hands of those anti-
national elements.

1 quite agree with my hon. friend,
Shrl T.X. Chaudhurf, that, originally,
the Naxalbari problem was an agra-
rian problem and that the problem
has been aggravated’by the sins omit-
ted by the Congress Government be-
cause thly Government zilowed the
capitalists and the jotedars in the tea
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{Shri Samar Guhag

garden areas to exploit these peasants,
But there is no reason why my friend,
the Revenue Minister in the West
Bengal Government, could not deal
with the problem and why he could
not even issue an ordinance to acquire
those lands distribute them to the
peasants there.

I have told, originally it was an ag-
rarian problem and still essentially, it
Is an agrarian problem. But this
problem has turned into a serious law
and order problem because the ex-
tremist elements who are operating
there are operating with certain poli-
tical motive. You will be astonished
to know, Sir, that there are hundreds
of posters not only in Nexalbari but
in many paris of West Bengal which
says:

arr «7 @ T, 7R T fagaay )"

SBome Hon. Members: Shame,
shamel

Shri Samar Guha: I am happy that
CP.D. (Marxist) friends have not
owned the Nexalbari and Kharibari
activists but at the same time they
have not repudiated them publicly.

Before I finish, I wil' again warn
the Congress Government that you
should not try to take advantage of
the situation that has been created in
West Bengal, because the people of
West Bengal are patriotic, democratic,
snd nationalists and they will not
allow any anti-national, anti-democra-
tic activitles to go on. The Govern-
ment should deal with the problem in
a sympathetic way. Some of my fri-
ends gaid that a delegation or a
group of Members of Parliament
should visit that area and then meet
Ajoy Babu in Calcutta. Let them
bave friendly and sympathetic talk
with the West Bengal Government
and try to solve the problem thcre,

Mr. Speaker: Now, it is already
¢ O'Clock. At this rate, T will not
be able to give chance to all the par-
ties. Therefore, 1 would request the
Members to raise one or two points.
There are a number of names before
me. I would request them to  just
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take two or three minutes each. I
am going to call the Minister in an-

other 10 or 15 minutes 1o reply to

this discussion. After all, we must

hear him glso, Dr. Lohia.

Shri C. K. Bhattacharyya; Sir, I
represent that area and I have just
toured that area....

Mr. Speaker: I wil] call him.
Shri P. K, Deg rose—

Mr. Speaker: The hon. Member
should wait. Mr. Hiren Mukerjee is
waiting patiently. I can understand
his doing it once or twice but not
every time. Dr, Lohia.

o TR wART wifgy: werw
ey, &1 & 9z & frs oY €Y ww
T AIETTQEA AT AT § 1 IRA
@A AT A TP AT wg A B0
IR T ¥ W At wg & dwk
R WigE qH wegfas maa J
wIT ar | ¥EY §¥ A ¥ Qg AAMQAr
7 fa® f¥ veds maq ama 7
TIT A | AT OF ZWT a7 A TaF
Fd@A ®E AT WITNE AN, AfA-
WA TAF AV AT IgF R ¥ wH
freraar afgd & 1 ag facew &% @
At =gy )

7 & ¥ a7 7y ¢ 5 Awamardt
A st 9T gr9F gug gd  ETIATY
a1 wregafedl & a1 ¥ x9S omA
% et wifgd 1 oF ot ag & f¥
2w ¥ g § WA ¥ 0@} dw
X TE B T 9T I G wra war
21 Afew war ® o ot wreAT #
vt wt oX 81 @ 7Y T oW
¢ fr fom & gew & w} a% ag Aw
A QYT angaifegi %S4 avlg
¥ gt e of g g 1 & wha
qrEf &1 (@ awr fos miwor T g
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g I ¢ awr s91 v gy g
fafem W it ofent g wwr &
0 W ¥ s trear 5 59
T % W & 1w § Wy iy fondt
oY weifee qurd, s o, v
ord, Jrad wF W fer gaw A
s foerr srar 9 ae & aw w ¥ ay
qg T X W4T &1 N wwe duve
®TA & A8 TH F4T 9T gy Wy Foreren
T 81 4B 97 Aqre gr miframa)
TF T & 9T wondf 1 A
ag oF 5 § o 92 fr e A et
SAT TET TE) T ] | T¥ TgT gaATme
o T A} T v 1R § e
wifenfagi w1k wnfeni o7 wwer
I (A § A% g wmer f ) wg
&Y 37 Y v s i o ot agt Y
%Z et | RENT AGIAT Og gY Fwar @
fr ot 3 #t wgfaee o § 2y @Y
wewaat & ®1q Sm WY o wgt are
wegfrz ot @ 2@ werel & e o
wifeafaat & ara atg 1 o aw wg
g oz oz ¢ fr arafeni & waome
faure & fom ¥ 93 &% a7 omr B,
gtr ot ¥ w@r § o frowe
FORT @ wret {1 efew st
¥ AT F FW? rdt @ v afgy
A @ W ¥ & 2w et g gt
3 w1 fr faw fow ag & i
wy ordf fadifeat & ey frar § o
war-wat feat @, aa & F anyofeg) w
Wemwr e g o3 ot 8 ww
¥ wg¥ 2 7 www i3y e 0w aow
¥ w goar A g A owen
WYY AT AT 9T B 9T g 99
Rt W TRTard f g s
@R § 6 R Q&) gt
gt e RE 1 gt At qar e d
i ot —fs § W gew o
wok fachft ot W), fartnft oo )
frdnft wrbwnfai ®,  feddt s
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HUEAT & W K wew wT G F ) ouw
W1 81T € e Fpreemiaar o
o wmen & v o o frde 2 o
B B WAt ¥ ¥ 9 ST AW W
T¥T{ i ae Mgl AwaT @) ow A
®ouwm § WO Wiy Poow
SRRy mww & wAmT § %l 0%
W ATy 57 i P, OH mwewT 2 &
AT 2§ I oF 978 't Aared; 2 AT
Ty wifr ¥ & et g
WEAT g ST &1 Tl Gq qATH
IE ATET ¥ AFTASIE QT AT BN oA
TR W A W 9T FT wwAT T
T ¥ wfga % 2z @ fe
T agr 7 oA frr w30 g#
it O s vor ofed, et
a W &g i d o gt & waei
%1, 72t & sfzafogl w1, agt & woonr-
feat ®), a@i % s7a1 W SAg
wd W ag ¥ fy swm qed g1
g & I § el e o odgf
2 TEE IO AT FT AT AR PR o
I THT TR KT w9 3w N g
T AT QS Y FTOAT | gwT W
M FT 7 & @ ¥y F Ffaw gfoyw
T TE E 1AM T Y A HY
wif N w1 vE a7 W wwa
ol ar it wO e w7 E, (o)
A & wrae S Qg+ (waw w)
w wwer a7 mfia & we g
¥ wror v wwufne & @ pdf
FEG ¥ WE WTT AN ¥
WYX AW AGT AT WTE ATT TRy gy
g

wTgE ST Erm WY ¥ oY
AT ¥7A ¥ @Y W0 ¥AT O qEH
N oA g aTA ofvanty €t fame
T &t o faeftoelt wRd oW e
# A ot xw Wit Wi w7 werme
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[BTo 717 wATIT AIAT]

3, FgifF qg AAT ATEAT  AGY
Zl
+ &7 ggr fox foar mr ) gw

NTFA TG gF & TT-wrE g wI
a2 5 awder o w9
+ g wifww wr fa fgrgeara w7 i
F AT AT AT IT XK T ART FT
T 1 37 & fou | gudsr 77 €9
&I 31 AT Fw T3 § oA fw = -
qfx #3F § ——3¥ § 32 TAT F AQ
&1 g9 ¥ ot wrf qadr  w@r gr
9 1 foget 27 w18 a9 & gF 9T
AT HT TG ITT TAT AT RME |
wiq femy o7 Ay § 99 & T 22
g FrIE A fgurery & w= Ay AATAn
| § w94 Ziw =T 7

Mr. Speaker: That can be taken up

during the foreign affairs debate.
Now, we are discussing Nexalbari.

o T AAZT AMfgar : FFaaarsT
ar 3 T sz g & vy i T 93
FHT AT I AT TH IZT B A A

e ff & 7 agr &, 99 @&
qUIE AT, TF qUET g9 @
@ aqia F@ MWL | 59 T8
fesma A 7 & &S A9 F TG
are qrar, §r 3T 7 fgwes & F% 79
# w37 i wer e | SfwT qg 7 awaw
Fifgn s Zarar 3w 1S 337 wfsqardy
M| gH At FF FHT wY¥wr fya mar
oy faeqat mar fear ww@ g,
qUTEH § ST 781 g1 37 fag = A
fergeama arar wmar 2% adf g @
g1 T AT fgear T owfad
ar g% hwaar gar Tifge =T w@x
fgrgeara awd fF 37 147 #1 ¢F &
T F--F1T TF g7 UT-A75, 8, T
MTET T ITF1 AT M T urag §
ARG ¥ AT FifF A= qaT §
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AT fergeara awamm< § afs 57 3
et I wew § FHANT FI 1 gHAT
% foq a8 daar s faar oy 6 o«
ar fegema #@T S Aot
uff@ &t FNE AT a9 aF 99 &
T ¥ T TG A A £ T

Tad ¥ qIO {IAT  aga fawe
fgar mar &1 fassa & |39 ¥ AR
fawmre fear mar & | Far wo & AN
& fod arosa v H aar g W7
¥ AT FT WG FT AT =1gar g f aet
9% faeamz F@aer & i fF 99 &
% 3 A1 987§ aFAr /1 gl g
M Iq FT ARG q3a1 &1 W g1 &
qZ HATFAT X 3AT A § fo T AAI-
1Y FT wraat farg a@r M [as &
HTRAT HIT 77737 fawre 7am, q1ET F59-
fact &1 7 srA F|T & & T
frerar

fggsgageaw s g f& om
TH HET & ALY I F F15 TAT e
difae fF o & 91 § STT ST &
fag argEg #1 8k FT TR TQ
dar gf, st mifenfaat guar weonfaai
7931 fFAET 1 98 719 FW & fau
Fg, foawr 2@ w7 = faufa fau
qET AT qAW A1AT FF F |

o feifa fawt: & @Y wawar
gl

Shri K. P. Singh Deo (Dhenkanal):
There can be no two gpinions that in
that highly sensitive anq strategic
place of Naxalbari in Darjeeling, there
is g reign of terror under the diree-
tion of unsocial and unpartriotic ele-
ments in the country who have unfor-
tunately extra territorial loyalties.
From reports I have gathered in the
last few weeks, I come to this assess-
ment that these people belong to tbe
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extreme militant group of the CPI1
(Marxists) who do not believe in de-
mocratls principles and who wish to
grab power by lawlessness and a reign
of terror by organising mass mave-
ments and not through the ballot box
but by confusion and suffering of the
people, The police have glso been put
in a helpless state.

My humble submission is that when
there is a sense of lawlessness and
disorder in a very strategic place
which will affect the security of the
country, the Union Government can-
not keep quite but until law and order
is established, the Army should take
over the Naxalbar] aTea.

Shri C. K, Bhattacharyya: In the
beginning, I shall read out to you two
or three telegrams I have received
which give an idea of the Dblessings
that the people are enjoying under
the benign rule of thig group to which.
my hon. friend, Shri T. K. Chaudhuri,
paid a compliment just now.

Shri 8. Kandappan (Mettur); Are

they from the Manda] Congress Com-
mittees?

Shri C. K. Bhattacharyya: The first
telegram reads:

“Yesteday Marx Communist mob
of thousands with bows and arrows
and deadly weapons raided and loot-
ed house at 3 noon in Kuiriyote of
Buraganj near Naxalbari Father
aged elghty and other males, femal-
es still under confinement. Comp-
lained Kharibari thana, police inact-
lve. Save lives from confinement.”

When I receive guch a telegram,
whom am I to approach except the
Home Minister of India, that these
people are being kept under confine-
ment and they have to be rescued?

The next telegram says:

“Surroundings of Naxalbari being
looted dai'y house after house by
. Laft communists. Police inactive,

T4 (A1) L8SD-10.
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Life and property insscure, Solicit-

ing military help. Left house at
Rangali”
That s, people are ‘evacuating

their own residenoceg under the Lorture
and tyranny that iy taking place,

An hon. Member: Another Telenga-
na.

Shri Umanath: Atulys Ghosh’s tele-
gram?

8hri C. K. Bhattacharyya: The third
telegram is from the local MLA. He
writes:

“Armed extremist Reds maraud-
ing Naxalbari area Siliguri subdi-
vison. Looting property everyday
occurrence, Seversl murdered. Na-
gen Roy Choudhary brutally be-
headed. Arming themselves seizing
guns extreme lawlessness, Panicky
villagers evacuating. Administration
helpless, Police rendered inactive.
Pray intervention, Letter follows".

With these telegrams in confirmation
aof what has been stated, I want to
read out , . . (Interruptiony),

Mr, Speaker: No disturbance please,

Shri K. Anirudhan rose—

Mr. Speaker: Will he kindly sit
down. I know he does mot like to
hear the hon. Member? Al] the game
he has to hear him, If you want
that they ghould hear your leader, yOu
should hear the hon, Member who s
speaking now. We must have pa-
tience to listen to a]] pointg of view,
What is wrong in those telegrams? If
we do not have freedom of speech in
the House, I do not kmow what will
happen to us. When the moment an
hon, Member from this side gets up, if
you start interrupting, you are only
teaching the other side to do exactly
the game thing not today but perhaps
lomorrow, (Interruptions).

Shri O, K. Bhatiacharyys. This is
not all. Now I am reading from a
leaflet usueg by the Secretary of the



4777 Situation in

[Shri C. K. Bhattacharyya)

Chiet Minister's party in Darjeeling,
Shri Jatindranath Das Gupta, General
Secretary, Darjeeling District Bangla
Congress Committee. It js jn Bengali,
I shall read it in Bengali first and
then translate jt into English.

“On the 24th May morning, at
about 8.30 a.m. in Jharujote of Nax-
albari Thana, Shri Sunam Wangdi,
Police Inspector on duty, was mur-
dered by 8 mob organised with
bows, arrows and spears lead by a
Communist (Marxist) leader.”

o T RAT ®fgar: IgaTag
uF T19 9 g & {F gRAEd g4

YT &1 AT T SIAT AT |

Wi WO NETWm@: g W
9 a0 g W g o ag Wi ad
0|

“On the next day 25th May, in
the Prasad-Chamaru Jote, adjacent
to Naxalbari Bandar, a mob organi-
sed with bows, arrows ang spears
and other deadly weapons led by

Communist (Marxist) attacked the

police party, and the police were

compelled to fire.”

Shr; Tridib Kumar Chaudhury was
asking why this importance to this
small strip? He said it is a stretch ot
15 miles, Why should the whole of
India be agitateg over what ig hap-
pening in this smalj strip. Just bear
with me. If you see the map, you
will see it is like a neck, and any one
who gets hold of the neck can bring
to its knees the West Bengal Govern-
ment and the Central Government
together. 1t ig through this small
strip that National Highway No, 3]
passes to Assam. It is through this
small strip that the metre guage rall-
way line goes to Assam. It §s through
this small strip that the broad gauge
railway line goes to Assam. It is
through this samll strip that the tele-
phone trunk line goes to Assam, It is
through this small strip that the oil
pipe line goes from Assam to Barauni,
That jg the importance of this emall
strip. The Communist (Marxist) who
are trying to selze this strip are not
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unintelligent fellows. 1 give them
that compliment. That is the object.

Then 1 wish to say that it is nei-
ther a kisan movement, nor a4 land
movement, nor a tribal movement. It
is none of these, I pay this comp-
hment to some of my newspaper re-
porter friends that they have swallo-
wed with avidity the communist pro-
paganda and faithfully disgorged it in
their own papers. It is none ol these
movements. It is a two-pronged
movement of the Communist Marxist
Party with one gbjective. The obje-
etive is expansion and consolidation
of that party, over that small neck,
consolidation in such a8 way that no-
body will be able ever to dislodge them
from thay position. That jg the objec-
tive, ;

And what is the two-pronged me-
thod? The two-pronged method is
this First, they are trying 10 subvert
those uniong il the tea gardens which
do not profess loyalty to the Commu-
nist Marxist party. By force, by allu-
rement, they are convertng  those
unions, Some of those unions which
belong to sume of the other friends of
mine might have been breached. That
is one gbjective,

The second is, they are certainly try-
Ing to distribute lands, admit that, but
they are distributing land to  their
partymen. They are throwing out
Burgedars who do not profess allegi-

ance to the communist party, and
some of these Burgedars are very
poor. They are not discriminating

between the poor and the rich, but
ousting people who do not profess
loyalty to the communist party. Any
one of my friends can go there and
see that people having very small
plots of land have been ousted, and
these plots have been alloted to their
party members. What do they gain?
First they gain control of the entire
labous of the tea gardens. The labo-
ur is ynder their control. Next, they
settle their party members as benami
barkadars, over this entire land.
When this has been done, this Govern.
ment or that Government will ba.at
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their mercy; they will not be able to
do anything, to touch them or
change them or dislodge them from
that place. That is the position.

Objections have been raised by my
friend Mr. Mukerjee and Shri Huma-
yun Kabir also asked: why should we
gay that the Government hag failed? I
3ay it has failed in all the three tha-
nas; the administration hag broken
down. The writ of the Weast Bengal
Government will not run whatever the
Chief Minister may say. It is those
people who contro] those arcas. They
realise money; they realise paddy;
they give death sentences. Ong per-
son, Sachin Bharati who somehow
got intg one of these strongholds has
not been heard of since then. The
police with all their attempt; have
failed to find out what happtned to
him, Another person; Nagen Roy has
been beheaded. I will give you my
personal experience. On thc 5th of
June, a: about 4 pm. or 5 p.m. in the
evening I tried to get into one of
those areas

Shri Hem Barua: Will you be be-
tieaded also?

Shri C. K. Bhattacharyya: ] did go
into one of these areas. Pecple told
me: had you come & little earlier,
you would not have found us in our
houses, [ asked them: where were
you? They said: we were hiding in
the jute flelds. A procession came
with bows, arrows, and speais and
tried to surround our houses. We left
our houses to hide in the jute fields.
Now that the procession has left, we
have come back to our houses. This,
1 saw myself. 1 talked to the people.
If that is not failure of administration,
I do not know what it is. They col-
lect paddy. In one case, about 335
maunds of paddy were forcibly col-
lected and the entire paddy was taken
over into Nepal. This was sold to a
Nepalese mill for Rs. 40 per maund
and the money thus receiveq formed
the party funds,

Mr. Spesker: You heve givan a lot
of information. But time alsy is
short.

Naxslbari and 4780
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Shri . K. Bhatiacharyya: This
information should find a place in the
parhamentary  proceedings; if this
Government has to stand, they must
know. Some friends referreq to
Kanu Sanyal and Jangal 3antal, The
revenue Minister Mr. Konar to whom
Prof. Samar Guha referred went to
Siliguri. He said: Sanctimoniously I
could not meet kanu; what could I
do; he is not here. But my informma-
tion ig this. He did meet Kanu San-
ya! al Siliguri. After this meeting the
situation has deteriorated. This meet-
ing took place before the 24th ot May.
After this meeting the inspeciopr was
shol down . . . (Interruptions).

Shri Tridiy Kumar Chandhun:
on & point of order,

Sir,

Shri C, K, Bhattacharyya: What is
the point of order? Some wonen
were killed by police firing. It is stat-
ed 1hat the tribal people were killed.
None of these women were {ribals; not
one of them were Santhals, They all.
belong to scheduled castes. 1 myself
went 1o one or two of their families
to find out the position. They all be-
long to Rajabanshi caste, all the wo-
men, The most notorious thing is
this, These women were ‘aken by
force from their families. Those peo-
ple who make processions 1o meet the
police go to thege families who are
not loyal to them and forcibiy bring
out the women and place them jn
front of the possession and ask the
procession to go. That is how they
penalise the families. (Imterruption)
Shri Tridib Kumar Chaudhuri has re-
ferred 3o 6,000 acres in the hands of
the jotedars. I ask him to go and
measure the size. All these Shri
thanas together will not make 6,000
acres. Excluding certain new areas
which have been added to Siliguri, I
doubt whether the entire sub-division
of Siliguri will make 8,000 gcres. This
is the type of reports that come from
the newspapers. (Interruption). This
is the position.

Shri Jyotirmoy Basy (Diamond
Harbour): He is misleading the

Hatea
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Mr. Speaker: Please concluds now.
He wag given information; after all,
there is some limit,

Shri C. K. Bhattacharyya: I shall
conclude with one sentence, These
peopls who have formed {his gang
have given the impression that what-
ever they do, the police will not touch
them. That jmpression has been spre-
ad. They are under the impression that
whatever they do, there is a fairy god-
mother in the Secretariat who will
protect them from the consequences of
their action,

An hon. Member: Name the god.-
mother,

Shri C. K. Bhattacharyya: This is
the position there, It the police try to
force the issue, there wiil be an
affray. There wil] be clashes, There
are four or five pockets spreading
from the Nepal border ‘o Pakistan
border. 1f these pockets get inter-
linked, I do not know what will be-
fall in that area. Shri Chavan will
have to find out; Shri Swaran Siugh
will have to go. It is only the Home
Minister who can check these pockets
and improve the situation,

Some hon. Members rose—

Mr. Speaker: Order, order, Shri H.N,
Mukerjee.

Shri H. N. Mukerjee: Mr. Speaker,
Sir, nobody in this House will hesitate
to express our unanimous sorrow at the
melancholy events which have
happened in one part of our couniry.
But that does not require us to say
good-bye to a sense of proportion and
of propriety. That does not permit us
to say slanderous things and to indul-
ge, 1 am sorry to have to say, in melo-
drama. There iz no doubt gbout it,
that Santhals and certain other Sche-
dule Tribes and Scheduled Classes
were involved in this ‘matter, and that
women and children died on account
of police firing. Rightly or wrongly,
we have no means to determine,
(Interruption) and because they died,
{Interruption). The West Bengal Go-
vernmment has given definite, specific
instructions to the police tp be very
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much more careful than they usually
are. Here is a Chief Minister of West
Bengal who is saying things, and I
hope in this House which so often
swears by Gandhiji's name he will
get some recognition. He gays that the
police action cannot solve the pro-
blem which is political as well as eco-
nomic; and he says that economic gc-
tion, political action and if necessary
and to the extent required, police ac-
tion will be undertaken. That is the
motto with which the Chief Minister
18 trying to work. That is why a team
ot Cabinet Ministers have gone there—
s1x Ministers—deliberately without any
escort; they have reached there and
despatches are appearing in the press
about an improvement in the situation.
We are tolg about police officers and
Commissioners of the division and
such people having told newspaper
correspondents about the situation
being dangerous but I do not know at
this rate where we shall be. These
officers are not here; they cannot even
isue a contradiction to the press.
Their rames are mentioned. The
name of Mr. Surita of the West
Bengal Administrative Service was
mentioned, This ig g most dele-
terious proceeding, that the police
officers and other officers, who have
no means to approach the press—their
names are mentioned as having given
evidence in one way or the other.
Even here in this House, Mr. C, K
Bhattacharyya expects us to believe all
that he says, but he has no compune-
tion in entirely disbelieving whatever
Shri Tridib Kumar Chaudhuri has said
earlier. So, let us not go merely by
what we hear or what we get
reported. by x, ¥, or by z. Let
not this Government give =an Im-
pression of the sort that was given dis-
astrously as far ag our country’s re-
putation was concerned in 1858. Give
a dog a bad name and hang him—that
was the idea in 1850 when the crusade
against the Kerala Government
was conducted in this House as well as
in Kerala. (Interruptions). Let not this
Government give an impression of
that sort fhat they want to dislodge
the West Bengal Government, particu-
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larly because Calcutta is the headquar-
tera of Indian and foreign big money
and this paper porticularly the States-
man, which is their mouthpiece, is con-
ducting the most subtle and crafty
progaganda to unseat the United Front
Government. I know the Congress
Government here is, very naturally,
allergic to the United Front Govern-
ment in West Bengal. If I were they,
1 will have that attitude. Whenever
Mr Chavan has opened his mouth in
regard to West Bengal in this House,
he hag put his foot into it. This kind
of thing has happened over and over
again. Sir, 1 warn this Goverhment.

There is no alternative to the United
Front Government in West Bengal, If
the Congress Party has the illusion
that it can step into its shoes, it is
living in a fool's paradise. The alterna-
tive would be chaos, chaos of a sort
which we do not want. The Communist
Party (Marxist) can defend itself
against the charges of treachery to the
country and other kind of charges
which have come from Mr. C. X
Bhattacharyya. When Mr. Ramamurti
speaks, I am sure he will defend it. I
need not go into it that.

The point is, here is the Government
of West Bengal, which is trying coura-
geously and on a principled basis, to
solve the problem, which is trying to
clieck and restrain the possibility of
police excesses, Here iy a Government
which is trying to go to the people,
which sends its top-level representa-
tives straight to the people and con-
tact them in order to solve the problem.
That Government which is following
essentially Gandhian prineiples, adap-
ted to the needs of the present day,
that Government is being sought to
be pilioried by people who do not
have the foggiest idea about the ins-
piration behind the national movement
and the freedom struggle. 1 warn the
Government, if they want chaos in
West Bengsl with the consequential
digasters to the country, they can go
ahead. But they should behave better
and look upon this Government in
West Bengul as an  administration
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which is trying to do its best by the
people and to shed its partisan spirit.

Shri P. Ramamurti: Sir, I am afrald
emotional outbursts are mot going to
help the solution of the problem.

An hon, Member: On both sides.

Shrl P. Ramamurtli: Yes, on both
bides. I am not going to be emotional
at all nor am ] going to bother about
certain charges that have been levelled
against me and my party. (Interrup-
tion). I do not consider myself to be
something apart from my party. I
consider myself to be g part and parcel
of my party. I do not think it is neces-
sary at thig juncture for me to answer
some of these things. The people of this
country will answer it and I treat it
with the contempt it deserves.
(Interruptiong).

It 15 admitted on all hands that there
is a social and economic prblem, a pro-
blem not created by us, but which has
been handeq down to us, tO the West
Bengal Government, as a legacy of the
last 20 years of Congress rule. This is
a sensitive tribal area. The Constitu-
tion charges the Government of India
with certain special responsibilities in
regard to tribal areas. How they dia-
charged those responsibilities is the
main question, We know how the tri-
bal problem in this country has been
tackled by the Government of India
ull these years. Lands belonging to
the tribal people were taken away
from them and landlords were settled
there. Call them jogedars or by any
name. Naturally my friend, Mr. C. X,
Bhattacharyya was angry and he was
waxing eloquent, with all sorts of sto-
ries the vercity of which we have
no means to verify. (Interruption).
I anv going to Naxalbari tomorrow to
veriy some of these stories. But I
dare say Mr Bhattacharyya must also
have heard of the atrocities and the
inhuman oppression that the Santhal
people had suffered at the hands of the
jogedars not for one or two years but
for years together. His anger had not
been roused by that oppression. There-
fore, a problem hag been handed down
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to us. I am quoting a conservative pa-
per like The Hindu. What does it say?

“The allegation on behal! of the
landholders was that the adhiars, on
the other hand, in most areas inspi-
red by Communist workers insisted
on allocation of their total share of
produce as provided by law.”

Here is a set of people who want
the law to be carried out and here
are the landholders who say, law or no
law a certain portion must be deduc-
ted. This has been going on for a long
time,

1 admat that the Government that
has come now hag not been able imme.
diately to pay its attention to this pro-
blem, But there is alsp a social law,
After all, we are dealing with people
who have been oppressed and we know
what their feeling is. When, for exam-
ple, a new government has come, na-
turally, 1t is quite likely that some of
them might be feeling that this is an
opportunity for them to assert their
feelings. We know what happened in
1937 when the Congress Party camc to
power for the first time. We know
how many strikes took place within
the first month. Do you have any ac-
count of that? I was g part and parcel
of it at that time and I know what
happened then. Therefore, it is quite
possible that thcse people who have
been oppressad—after all, even a
worm turns when it 1s oppressed too
much—might have felt emotional and
there was a certain amount of distur-
bance. I do admit that the West
Bengal Government, pre-occupicd
with certain other things—immediately
the food problem was very acute and
inside the Cabinet various things had
to be discussed—were not able to tac-
kle it immediately.

Therefore, what is the way out?
People say that it is a strategic area.
All right. How are you going to defend
a strategic area” By keeping the
people discontented? The only way in
which a strategic area, a border area
can be defended is with the {fullest
support of a contented people, and the
best way of making the people con-
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tented is the approach that this go-
vernment is today making. What is
the approach they are making? The
local pelice immediately shot down
some people, some ten people were
killed. What is the position? What
move do you want? Do you want to
send the army there to shoot down
more and more people? Is that the way
lo solve the problem? We have our
~Naga problem. For so many years we
cent the army. But today we find that
it is a political problem. Certainly, 1
agree with the Government of India,
[ am not one of those who oppose the
Government of India for carrying on
those negotiations. That is the only
way by which a political problem can
be solved. Here it is not g political
problem in that sense. It is an econo-
mic problem, it is a social problem, it
is a problem concerning thousands of
people who have been submerged,
who have been suppressed and oppres-
sed for years together. Therefore, when
that question comes up, here is a goO-
vernment which, taking intp account
the seriousness of the situation and
ilso understanding the implications of
allowing this matter to continue like
this, has sent about six of its minis-
ters

Shri C. K. Bhattacharyya: After all
these things had happened.

Shri{ P. Ramamurti: It sent about six
ministers. It sent not only six ministers
but along with the team of ministers
it also sent 3 member of the Board of
Revenue. Why? Because then the pro-
blem can be immediately solved to
some extent and confidence given to
the people that this is a government
which is poing to solve the problem.
It may be that immediately the whole
problem may not be solyed, but here
is a question where the government
must inspire the people with confidence
that justice will immediately be done
and here is a government which is
prepared to do justice to them. There-
fore, there ia no other approach to this
problam. Any other approach to this
problem speels disaster. T do not know
what other methods these people want
(Interruptions) .
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Therefore, there ig no other ap-
proach, no other sensible, effective ap-
proach to this problem except the ap-
proach adopted by the West Bengal
Government.

The last thing that I would urge is
this. I did not oppose this discussion by
raising a point of order. I welcome
this discussion, because our hands are
clean, our activities are above board.
I am not going into the other questions
that were mentioned by other Mem-
bers. The IG of Police has supported
the stand by saying that if they had
dealt with it as g law and order pro-
blem alone more bloodshed would
have been there. So it has got to be
dealt with as an economic ang social
problem. That ig the submission of the
IG ot Police.

Therefore, the last thing that [ would
like to urge is this. Naturally, there
are vested interests in this country
and the newspapers in this country
certainly represent vesteq interests,
very big vested interests. Big business
houses are naturally intcrested in see-
ing, particularly in West Bengal where
they have got high stakes, jn creating
all sorts of scare so that the Ministry
in power in the State may be put to
difficulties. Here the only thing I am
concerned with is this. Here is a Go-
vernment of India which is averse to
discuss the question o! Bastar, which
is averse to discuss the law and order
problem when it arises in other States,
but when it comes to a question of
Bengal, it says “yes, we ghall have a
discussion” ang it very readily agrees
to it. We also remember, we have the
experience of 1957 when about little
things concerning Kerala, gomebody
will raise a question and immediately
it will be discussed here. Then, there
was np question of law and order be-
ing a State subject. So, I do not know
whether the Government of India js
making political preparation for inter-
vention in that State. On that I would
only urge and make it clear that 1967
is not 1059 and if any such attempt is
madeit will be returned, the people of
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this country will answer the Govern-
ment of India and it will recoil on the
Government of India, Therefore, let
them beware. Let them not make state-
ments which will muke the task of the
West Benga] Government for the re-
conciliation with the people more diffi-
cult, Op, the other hand, ynderstanding
the geriousness of thy; problem, under.
standing the issues involved, let the
Government of India help the State
Government of West Bengal to tackle
this problem on the only plane that is
possible, namely, on the economic and
sotial plane, and no other plane.

Shri J.B. Kripalani (Guna): Sir, I
wiil be brief, Sometimeg when g ques-
tion is complicated, we complicate it
fuither by bringing in irrelevant ele-
ments, issues. It is certain that the
people in this area have economic grie.
vances, They have been oppressed by
the landlords and by the tea garden
owners. This is guite plain. Nobody can
deny this. It is also plain that when
such distress js there, politica] parties,
whether the Communist party or any
other party, try to take advantage of it
and complicate the ecconomic issue,
This also is very clear. But the whole
thing is: even if there are murders,
even if there is looting, even if some
people suffer from the tyranny of a
political party or a mob, there are cer-
tain ways of doing things. It is a fact
that the Bengal Government is
in possession of the situation and
it has sent a party of six
Cabinet Ministers to that area to
study the situation. I do not think
the Government of India ig anxious
to interfere in this matter. I am sure
they will allow them to make their
report tp their Government and it
any situation arises jn which the inter-
ference of the Central Government is
necessary, they will take the necessary
steps, because there is no doubt that
it is g gsensitive area,

We had a sinister agitation, when
we began our independence, in Telan-
gana. Here also, there was economic
trouble and political parties fomented
it. I am sure, the Government of India
is powerful enough to see that law and
order is restored and -wwill also aliow
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the government in Bengal to bring
about some economic settlement of the
grievances of the people. There is no
doubt that a great deal of exploitation

€oes on wherever there are adivasis.

There is no doubt about that. I am
sure, the Government of India will
wait and see what is the report of
the six Ministers angd be in communi-
cation with the Bengal Government.
Sometimes it happens that we have to
allow even tyranny to go on till a
proper remedy is available.

T T wAge Sifga -
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Shri J.B. Kripalani: But we have
got to do things in a particular man-
ner. The manner indicated 1s that the
Bengal Government is seized of the
situation and they are domg some-
thing, Let them do something; let
them send their report and the Gov-
ernment of lndia is in touch wath
thern Then, if will be time for any
action to be taken.

The Minister of Home Affairg (Shri
Y. B Chavan): Mr Speaker, Sit, my
role in this debate, when 1 am speak-
ing now, 18 not t{o reply to the debate
as such. But I will explain the attitude
or the way Government looks at the
problem today, I have prepareg a state-
ment; I would like that statement to
be read out.

o W wAgT wWfga : f@AAT
g war?
8hri Y.B. Chavan: 8ir, 1 have been
listening carefully to the debate here
in this House and I share the anxieties
and misgivings of the hon. Members
of the House particularly Shn
Bhattacharyya, who represents that
constituency and who knows the pro-
blems of the people more intimately.
The reports on the developments in
this area have been very disturbing
specially because of its startegic geo-
graphical position.
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Sbri Y.B. Chavan: Even before I
received any notice of discussion in
this House on the subject I had gent
yesterday morning g telegram to the
Chief Minister of West Bengal expres-
sing our concern and had also empha-
sizeg the necessity for prompt restora-
tion of peace and order in that area.
I had requested for a reply. On re-
celving notices under different Rules
of Procedure of the Lok Sabha, we
had again communicated yesterday to
the West Bengal Government the
points sought to be raised by different
hon, Members and had requested for
full facts from the State Government.
Up t1]] now we have not received any
reply to our communications. I am,
therefore, somewhat handicapped in
making a full statement on this sub-
ject,

But according to information avai-
lable with us—and I fully realise that
such information may not be wholly
accurate in details—the situation in
the area under the jurisdiction of Na-
xalbari, Kharibari and Phansidewa
police stations of Siliguri sub-division
of Darjeeling district can be described
as one of serioug lawlessness. We are
aware that the population of this areg;
is predominantly tribal and the ma-
jority of the tribes living in this area
have some genuine grievances

There had been complaints ahout
illegal evictions and there had Yoen
disputes about share-cropping transsc-
tions. I also understand that tribal
tenants do not Bave adegharte
seaurity of tenure. We bave besn
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aware that determinad attempts were
being made to misiead the tribals and
incite them to take the law intp their
own hands. We were afraid that the
situation waa heading towards a crisis,
Our fears were confirmed when on the
24th May a party of police officials
was prutally assaulted, as a result of
which one police official was killed.
The incidents on 25th May in which
the police fired and in which about
ten people lost their lives caused us
profound unhappiness. I have received
reports that from the 8th to the 10th
June there were caseg of loot, assault
and forcible taking away of fire-arms
in that area ang that a jotedar had
also been murdered. These reports fur.
ther indicate that {n some cases the
members of the unlawtul gangs bad
been dressed in police yniform. Ac-
cording to information available with
us, there have been about 80 cases of
lawlessness out of which there were
13 cases of dacoity, 2 cases of murder,
1 of abduction and 3 of theft of arms
and ammunition. We also learn that
about 150 persons have been arrested
in this area and 12 casey are in courts
against about 178 persons.

The hon. Members of the House
would agrve that these reports should
cause serious concern to all of us It
is particularly a matter of anxiety
that the report should indicate cases
of impersonation of the police in uni-
form and theft of arms and smmuni-
tion. We have grounds to suspect that
extremists who do not believe either
in the Constitution or in orderly pro-
gress have been playing a very pro-
minent role in causing these develop-
ments. Some of the reports would seem
to suggest that certain anti-national
and disloyal elements have also been
active in this area. The State Govern-
ment had informed us last month that
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the S.SP, the Bangls Congress and
the Congress had taken out a joint
procession on the 18th April denounc-
ing the alleged highhandedness of the
workers of the Communist (Marxist)
Party and that a few representatives
submitted g resolution demanding that
demonstrations by the workers of the
Communist Party (Msarxist) which
have deadly weapons should pe banned
and that the law breakers ghould be
apprehended.

I am sure that the State Government
are fully aware of what {s happening.
There have also been reports that se-
veral Ministers of the State of West
Bengal have proceeded to this area. 1
hope that their efforts would soon res-
tore peace and order in that area. I
sincerely hope that the State Govern-
ment will do everything in their power
to restore normal conditions {n that
area, to uphold the rule of law, to en-
sure that all sections of the community
feel yecure and that nothing is allowed
to happen which, in any way, would
affect the security of the country.

Before I conclude, I may say that the
suggestion made by Shri Kanwar Lal
Gupta about sending a delegation of
the Members of this , of all par-
ties, i8 3 welcome idea and I would
request you to send a small delegation,
but such a delegation t0 be effective
will have to go early to that area and
to report back to this House.

Mr. Speaker: The House stands ad-
journed to meet again tomorrow at
11 AM

19 hre.

The Lok Sabha then adjourned Hil
Eleven of the Clock on Wednesday,
June 14, 1967/Jyaistha 24, 1880 (Saka)
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